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Friday, May 4, 1962;Vnisakha 14, 1884
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mg. SpeAkER in the Chair].
MEMBERS SWORN

Shri Braham Prakash (Outer Delhi);
Syed Badrudduja (Murshidabad).

©ORAL ANSWERS TO QUESTIONS

Heavy Structural, Plate and Vessel
Plant

.|.
| Shri Subodh Hansda:
~'Shri 8. C. Samanta:

Will the Minister of Bteel and Heavy
Industries be pleased to state:

(a) whether the proposal to set up
a heavy structural, plate and vessei
plant has been finalised;

(b) if so, whether the final plan
and estimate of the project has been
orepared; and

(c) what is the total estimated cost
«of the project?

S0

»

The Minister of Steel and Heavy In-
duostries (Shri C. Subramaniam): (a)
No, Sir, not yet. Discussions with the
British Consultants are in the final
stages.

(b) and (c). One of the duties of the
Technical Consultants, once they
are appointed, will be to prepare a
detailed project report giving, amongst
wother things, the lay-out of the plant,
programme of manufacture and esti-
mated costs of construction

332(§iJLSD—l
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A rough preliminary estimate of
fnvestment required is about Rs. 13
crores for the plant proper. In addi-
tion, about Rs. 5 to Rs. 6 crores may
be required for the residential colony
and other ancillary services.

Shri Subodh Hansda: As the Gov-
ernment propose to set up this factory,
may I know whether we have got
sufficient technical personnel to man
this project and, if not, what steps
are the Government taking to man
this proposed project?

Shri C. Subramamiam: We have a
training programme also and there=-
tore that will be taken care of.

Shri §. C. Samanta: May 1 know
whether the location of the plant has
been settled?

Shri C. Subramaniam: It is propos-
ed to locate it in the Vidarbha region
of the Maharashtra State.

Shri Daji: By what time would the
scheme be completed according to the
present target?

Shri C. Subramaniam: It will take
about three and a half years after the
signing of the contract which is ex~
pected to take place within a few
months.

Shri Rameshwar Tantia: What will
be the foreign exchange component
and may I also know whether global
tenders will be invited for the setting
up of this plant?

Shri C. Subramaniam: About Rs. §
criyes to  Rs. 6 crores will be in
foreign exchange. The details of the
tender will be decided when the time
comes.

Shri Bhagwat Jha Asad: What
would be the productive capacity of
this plant once it goes into pruduc-
tion?
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Shri C. Subramaniam: It is expected
to produce 12,500 tons of high pres-
sure and other vessels and 25,000 tons
of heavy structurals.

Mr. Speaker: Next question.
Shri Subodh Hansda: One question.

Mr. Speaker: He did not stand for
the second time when I looked at him.
[ wanted to give him two opportu-
nities, but he stood only once. He
has made up his mind afterwards to

. stand up again!

Shri Subodh Hansda: I stood twice.

Pllgrims to Badrinath

iy
{ Shri M. L. Dwivedi:
‘4[1.{ Shri Raghunath Singh:
| Shri 8. C. Samanta:

Will the Minister of Defence be
pleased to state:

(a) whether Government are aware
that pilgrims from all over India
have been asked by Uttar Pradesh
Government not to visit Badrinath as
the road is not in proper condition;
and

(b) if so, what steps Government of
India are taking to remove the de-
teriorating condition of the said road
to give relief to the pilgrims of
India?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) The improvement of the road
has been taken up on a planned basis
so that pilgrims may visit Badrinath
in reasonable safety.

Shri M. L. Dwivedi: May I know by
what time the construction work , is
likely to be over so that the pilgrims
may be able to go to Badrinath?

Shri Raghoramaiah: Actually there
is no prohibition. The U.P. Govern-
ment has advised pilgrims not to re-
sort to it unless it is necessary. We
hope to make the necessary improve-
ments and so on to make the road

MAY 4, 1982
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reasonably safe. It will take, I think,
about a year.

Shri M. L. Dwivedi: Is the Minister
aware of the fact that the first toll of
lives has already been taken and two
pilgrims have died on the way fo
Badrinath? If so, may 1 know what
steps arc being taken to prohibit fur-
ther pilgrims from going to Badri-
nath?

Shri Raghuramaiah: I do not know
whether my hon. friend is referring
to certain car accidents which took
place. Enquiries reveal that these
accidents took place where the road is
straight and not in any dangerous
condition. There too, they were pri-
vate operators. But on the whole,
improvements have been considered
necessary and they are making them
as quickly as possible.

Shri S. C. Samanta: May I know
whether it is a fact that thousands of
pilgrims® are at present waiting at
Hardwar and whether any interim
arrangement has been made to repair
the roads so that they may go on foot?

Shri Raghuramaiah: We are now
talking of improvements to the road.
If there are pilgrims waiting there,
the advice of the UP. Government is
they should avoid it as much as they
can.

Shri Ansar Harvani: Has the Gov-
ernment instituted any enquiry against
those engineers and contractors who
were responsible for building the road
which resulted in so many accidents.

Mr. Speaker: Those accidents are not
connected here.

Dr. Govind Das: Does the Minister
remember that last year there
wers three very serious accidents
and these accidents were on account
of the mountains there and on ac-
count of the lorry service? Is there

any danger of such accidents even
this year?

Shri Raghuramaiah: I have already
explained that the accidemnts actually
took place on a stretch of road which
is straight and which is not dangerous.
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Shri Tridib Kumar Chaudhuri: May
I know since when the Defence Minis-
try has taken over the pilgrim road
to Badrinath and what is the extent
of their control, to what extent they
are responsible for the maintenance
of this road and what sort of control
they exercise?

Shri Raghuramalah: The overall
control of this road has been taken
over when other border roads were
saken over., The actual work on the
road is done by the State PWD, but
we finance it and the overall control
rests with the Government of India

Shri Shyam Lal Saraf: It is evident
from the reply of the Minister that
pilgrims are not prohibited from going
to that area. But all the same, if the
pilgrims go to that side, is the Gov-
ernment preparcd to give this assur-
ance that they would be safe?

Mr. Speaker: The U.P. Government
has advised them not to go for the
present. That advice has been given.

C st ®o @o Tag : 7 AT ARATE
f& sroFa wfedw 7 fqad o
gu [ fr @ I 7 & fF 7w
a¥ 91X 59 § a9 F a7 F

WEqW HEIRY : Ig qqmT a1 qfewa
YT | {IEH AT AT HIgH THHT A
2 gFa & ar adf |

Shri 5. M. Banerjee: May 1 know
whether it is not a fact that huge
spent on the main-
tenance of this road at the time of
the visit of the President, Dr. Rajen-
dra Prasad? May I know whether any
enquiry has been conducted into the
amounts which were wrongly spent
regarding the  construction of the
road?

Mr. Speaker: That is not relevant
here.
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farerra =y (“o FTo ®To mﬁmzﬁ)
(%) <t & 1
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I hall also read the answer in
English.
(a) Yes sir.

(b) The draft report of the Com-
mittee is under preparation.

o fafa forwr © g @« S geamw,
frare sifz sarer a<dffg § s FET
9 ¥ FaE T@ T @AwE 1 A
ST g g o s e e @l
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W< e § UF § T§ ST AY SqTET
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WMo ¥To W WATAT : TZ T &Y
w2t #1 foiiE 3 gy # § o s
) w1 fawifar it ag ¥ fag sz
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u frafa e @ & ST AR
g fr = 9ot v o @ @@
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F1 gfraam 1 o} 99 awg #r g
2, Y g & A § I fong e
/a1 F1 sfaom FE o & 3 4

MR WEET : qg At qHAT ¢

fF #T mEa g 7% |
Shri Mansinh P, Patel: May I know
whether the total periods in a weck
for recreation and games in secondary
education will increase or decrcase as

a result of the report of this co-ordi-
nation committee?

Dr. K. L. Shrimali: I cannot anti-
cipate the recommendations of this
committee.

Shri Fatehsinhrao Gaekwad: With
reference to the schemes of youth
we.fare, may I know whether the
schemes are meant for those who are
physically young or who are young
at heart?

Shri Vasudevan Nair: May I know
whether the major non-official youth
organisations are represented on this
committee?

Dr. K. L. Shrimali: There are seve-
ral people who are connected with
various kinds of youth organisations,
but I can't say whether they are there
in the capacity of representatives of
those organisations. But I am quite
sure that several members are con-
nected with various organisations.

Shri Jashvantrai Mehta: May I
know whether any time limit has
been fixed for the submission of the
report by this committee?

Dr. K. L. Shrimali: I regret, Sir,
that this report has been unduly de-
layed. The report should have becn
submitted by this time. But, unfortu-
nately, the Chairman fell ill, and as
soon as he is out of the hospital the
report will be submitted to him, the
last meeting of the committee will be
called soon and the report will be
finalised.

MAY 4, 1962
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Shri Thimmailah: May 1 know
whether it is the intention of the
Government to have a uniform scheme
applicab.e to the whole country and
whether it is the intention of the
Government also to finance for the
implementation of this scheme?

Dr. K. L. Shrimali: All these ques-
tions will arise after the report has
been submitted.

Production of Aircrafts

+
(Shri S. C. Samanta:
‘419.{ Shri Subodh Hansda: "
| Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether all components requir-
ed for aircraft production by the Hin-
dustan Aircraft Limited are produced
indigenously at present;

(b) if not, the percentage of com-
ponents imported at present;

(¢) how much of the components are
produced by the Hindustan Aircraft
Limited itself; and

(d) how ancillary industries for
supply of components and parts are
going to be encouraged?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No, Sir.

(b) and (e¢). The percentage of
components imported at present varies
from 5 to 50, depending on the type
of aircraft. The rest are of indigencus
manufacture of which 50 per cent to *
95 per cent are manufactured at HAL
itself.

(d) Steps are being taken for deve= «
loping ancillary findustries for the
supply of aircraft components and
parts. Proposals for the manufacture
in HAL of light alloys, forgins cast-
ings, and accessories required for the
manufacture of aircraft are under
consideration.

Shri S. C. Samanta: Is it not a fach
that the Estimates Committee of
Parliament recommended that the



2521 Oral Answers VAISAKHA 14, 1884 (SAKA) Oral Answers 2522

Ministry should develop ancillary in-
dustries connected with HAL; if so,
may I know what steps have been
taken?

Shri Raghuramaiah: I have already
submitted that proposals for the manu-
facture of accessories are under con-
sideration.

Shri S. C. Samanta: May I know
what is the price difference hetween
the assembled aircraft with all im-
. ported components and the aircraft
that is manufactured partly with
indigenous and partly with imported
components?

Shri Raghuramaiah: I have not got
the figures here. Besides, there are a
number of aircraft which are manu-
factured here. Some are fighter air-
craft. I do not know whether the
House would like me to reveal the
prices. Apart from that, I do rot have
the figures with me here.

Shri Subodh Hansda: May I know
whether indigenous raw malerials are
used for the manufacture of these
components or whether we import
the raw material from outside

Shri Raghuramaiah: We are now
importing some raw materials. As I
have already mentioned, we have
some proposals for manufacturing
those raw materials here itself.

Shri M. L. Dwivedi: May I know
the percentage of raw materials
which are indigenously manufactured?
What is the source from which they
are procured if they are not indi-
genously manufactured?

Shri Raghuramaiah: It is difficult to
give the number. I have already
given the percentage. The percentage
of imported components vary from 3§
to 50 per cent depending on the type
of aircraft.

Shri M. L. Dwivedi: If those raw
materials are not manufactured indi-
genously, may I know the source from
which they are procured?

Shri Raghuramaiah: Thev are pur-
chased in the market.

Shri M. B. Erishna: May I know

‘whether it is a fact that the firm

which was to supply the engine for
the supersonic HF 24 has backed out?
It s0, what steps are being taken to
manufacture the engine here or to
procure it?

Shri Raghuramaiah: I would request
my hon. friend to put a separate ques-
tion.

Shri S. M. Banerjee: I want to know
whether the production of supersonics
in HAL has been increased and, if so,
to what extent?

Shri Raghuramaiah: We are pro-
ducing certain jet aircraft. I do not
know what my hon. friend means by
increase in production. Does he mean
the number or types of aircraft?

Shri S. M. Banerjee: 1 asked about
the number. I put the question in
that way to safeguard the interests of
the country. I do not want to know
the exact number. I just want to
know whether it is on the increase.

Shri Raghuramalah: Of course, it is
on the increase.

Home Guards for Manipur

+
.21 f Shri Bibhuti Mishra:
* \ Shri Rishang Keishing:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Territory of Manipur will have
a home guard force;

(b) if so, what is the need for it;

(c) the total expenditure to be in-
curred on it; and

(d) whether this scheme will also
be extended to other Union Territo-
ries?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) To train the citizens to render
voluntary  assistance in  times of
national emergencies.
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(¢) The estimated expenditure
during the current financial year s
Rs. 70,000.

(d) A Home Guards organisation
has already been set up in Delhi. It
is also proposed to set up similar or-
ganisations in Himachal Pradesh and
Tripura.

st fopfa fom - & @ @ mE
WY FT TG FEIT FT Cegae fme
a1 o ¥ §@ &9 faai & ?

Shri Datar: Whenever there are
national emergencies, this is neces-
gary to aid the Government autho-
rities to put things properly.

it farafa foey - o T ST Y
TWHTEHZ § @AY, ar 59 #r fran
g e fean s ?

Shri Datar: This is a non-official or-
ganisation and the cost is not so much
as the hon. Member thinks.

ot fefa faw o9 o7 @@= #
#r E ¥ wEd F I @ 9
wafy % 7 =@ O fF o &
T T T TATHE TF I HT I 9T
Faraar, ar ey v 9 3 7

Shri Datar: The hon. Member will
kindly appreciate that in addition to
governmental authorities, it is always
essential that non-official organisations
should come forward and aid the
Government, so far as such civjl
emergencies are concerned. It also
trains the citizens for self-defence
whenever it is necessary.

Shri Man Singh Patel: May I know
whether the Home Guards for Mani-
pur will be on the same lines as that
in Maharashtra and Gujarat?

Shri Datar: It is now more or less
uniform throughout India except In
one or two States where the question
is under consideration.

MAY 4, 1062
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Service conditions of Iadustrial amsd
non-Industrial Employees

*422. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether all the recommendatiens
of the Shankar Committee which was
appointed to remove discrimination
between the service conditions of the
industrial and non-industria] emplo-
yees have been accepted; and

(b) if not, the reasons for the de-
lay?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). The recommendations of
the Shankar Committee have been
examined in the light of the recom-
mendations of the 2nd Pay Commis-
sion. Four recommendations of the
Shankar Committee have been accept-
ed and Government orders issued. In
regard to two items, the recommen-
dations of the Shankar Committee
have been accepted with modifica-
tions based on the report of the
Second Pay Commission. Govern-
ment orders have also issued in these
cases. Four recommendations are
under consideration in consullatiom
with the Ministries concerned, and
two have pnot been accepted.

Shri S. M. Banerjee: It would have
been better if a statement of the
recommendations accepted had beea
riven so that I could ask questions
about each recommendation.

Mr. Speaker: I would allow him
two opportunities to ask whatever he
wants.

Shri 8. M. Banerjee: What are
those recommendations which have
been accepted by Government?

Shri Raghuramaiah: If you will per-
mit me, in a day or two I shall lay
a statement on the Table showing the
recommendations  accepted by the
Government.

Mr. Speaker: That would be better,
I suppose. Next question.
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Heavy Electricals I.td., Bhopal

*423. Shri Shree Narayan Das: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether the Heavy Electricals
Ltd., Bhopal have achieved the target
of production set for them by March,
1962; and

(b) if so, the quantity and value of
production so reached?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
{a) No, Sir.

(b) As against the target of Rs. 350
lakhs fixed at the beginning of the
year it is estimated that the wvalue of
materials produced in the factory up
to the end of March 1962 was roughly
over Rs. 200 lakhs.

Shri Shree Narayan Das: May I
know the reasons for not achieving
the target?

Shri C. Subramaniam: There ure
two reasons, One is the non-avail-
ability of raw materials and com-
ponents, both imported and indigen-
ous, and the other is strikes.

Shri Shree Narayan Das: May I
know the extent to which indigenous
raw materials are required for the
purpose? What is the percentage of
indigenous and foreign materials?

Shri C, Subramaniam: I do not
have the break-up for the imported
and the indigenous varieties of mate-
rials. As against an order worth
Rs. 406 lakhs placed abroad and indi-
genously for materials to be supplied
by March 1962, the actual receipt
was only Rs. 143 lakhs.

Shri Tyagl: Are the Government
proposing to start some ancillary in-
dustries connected with the Heavy
Electronics? If so, how many are
they and where are they going to be
opened?

Shri C. Subramaniam: This is not
about Heavy Eleclronics; this is about
Heavy Electricals.
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Shrimat] Maimoona Sultan: May I
know the loss in production that bas
resultedq from the strike in August
last?

Shri C. Subramaniam: I do not
think there was a strike in August
There were two strikes, one in May
and the other in February-March. I
do not think I can make an assess-
ment of the loss sustained because of
the strikes, But if a separate ques-
tion is asked, I may be able to give
the information.

Shri P, R. Ramakrishnan: May 1
know whether any range of equip-
ment has been reserved specially in
the switchgear section for production
in the Bhopal factory and whether the
private sector is not allowed to pro-
duce the same?

Shri C. Subramaniam: I would like
to have notice for this question.

Shri Daji: With whom was the
order for raw materials placed and
why was the order not tfulfilled in
full?

Shri C. Subramaniam: Orders were
placed with the UK manufacturers.
There was considerable delay im
getting. the materials, In spita of
continuous reminders it was not pos-
sible to get them in time.

Dr. Govind Das: The hon. Minisler
just now said that one of the reasons
for not reaching the target is the
strike. Does the hon, Minister know
that there are elements in the factory
which always encourage this sori of
strikes? What steps are being taken
so that it may not be possible for
such elements to encourage strikes?

Bhri C. Subramaniam: I do not
think I will agree with the hon. Mem-
ber that there mre elements which
always encourage strikes. But I do
agree that there have been strikes in
this important manufacturing plant. I
am hoping that it will be possible for
us to evolve g labour policy which
would avoid strikes.
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Shri Dasappa: What were the items
of production which were there in
the original schedule of production
and what are the items that are now
being produced?

Shri C. Subramaniam: I am sorry
I do not have those details here.

Mr, Speaker: Shri S. M. Banerjee.
There is one thing that I would like
to say. I appreciate certainly those
hon. Members who take part so
actively in asking supplementary
questiong but they cannot expect me
to call every hon. Member every
time on every question, If I d. nct
call him twice or thrice, he begins to
talk while he is sitting and goes on
asking those questions. I do not like
that. I will ask him to desist from
that.

Shri S. M. Banerjee: I want to
know whether it is a fact that the
loss which was incurred due to the
sirike was compensaied fully hy the
employees by observing a production
fortnight and, if so, whether there is
any truth in that.

Shri C. Subramaniam: Yes, Sir, a
production fortnight was  observed,
but 1 do not think that the loes was
fully made up. I do really appreciate
the spirit behind it even though the
full loss was not made up and I hope
that they would maintain the same
tempo even outside this fortnight
and that this tempo would not be
confined to this fortnight alone.

Dr. K. L. Rao: May I know whe-
ther the Bhopal Heavy Electrical
factory was intended to manufacture
really heavy electrical machines
which are beyond the capacity of
private manufacturers and whe'ker it
was not programmed to manufaciure
control motors by 1962, April and
generators by 1963 April?

Shri C. Subramaniam: 1 am afraid,
I would like to have a separate gues-
tion for this, I do not have a!l the
details.

Shri Shree Narayan Das: May I
know whether now sufficitent steps
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have been taken so that sufficient
materials are received in time and
the target is achieved in the mear
future?

Shri C, Subramaniam: With regard
to imported material, we do take
measures to get them as quickly as
possible. Bul, import, ag th: hon.
Member should know, sometimes, is
beyond our attempt. In those cases,
we have tp await actual import.

Shri U. M. Trivedi: May I know
it the strike was under tne gu dance
of some political party outside it and
this production week was alco ob-
served under the guidance of scme
political party?

Mr. Speaker: That he has already
answered.

Shri Daji: A part of my question
has been replied and a part %as not
been replied. I am putting g specifie
question now,

Mr. Speaker: Put that part only.

Shrj Daji: Of course, only that part.
My question was, why was the im-
port of raw materials delrved, whe-
ther the fault lay with our Govern-
ment or with the British firm and if
the reason is known to the Minister,
what steps are now being taken to
se2 that such default does not rrcur.

Shri C Subramaniam: We placed
orders. They have got their c¢wn
manufacturing programmes alsn. Per-
haps, they have other enmmitment
also, Subject to that, we have got
some of the materials. e hope to
improve the position during this year.

Shri M. R. Krishna: May I ‘know
whether the Ministry has worked cut
the loss incurred because »f idle la-
bour and idle machinery duve to non-
availability of raw materials?

Shri C. Subramaniam: I hrave siat-
ed the target fixed and what we have
achieved. I do not think . here was
any idle labour there,

Mr. Speaker: Next question.
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Visit of U.S. Team of Officers

*424 Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
state:

(a) whether g team of odicers from
the U.S. War College recently wisit-
ed India;

(b) if so, the purpose of the wvisit;
and

(c) the types of Indian niilitary
establishments wvisited by the team?

The Minister of State In the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) As part of the Collegs course,
the Government of the US A ar-
ranges such visits outside ‘heir coun-
try every year. Their vitit to India
was in pursuance of this normal
practice.

(¢) The party visited the National
Defence College,

Shri Indrajit Gupta: T would like
to know whether this team inciuded
a certain number of civiliane and if
so, in what capacity they wcre pre-
sent.

Shri Raghuramaiah: The party con-
sisted of 9 Faculty members and 27
officer students,

Shri Indrajit Gupta: May T know
whether, in view of the special type
of military commitments between the
U.S. and Pakistan, the Government
consider it desirable to have Ameri-
can military personnel visit our esta-
blishments?

Mr, Speaker: That woula b2 asking
for an opinion now.

Shri Ansar Harvani: Muv I know
if the team visited our Ordnance esta-
blishments or only our Defence insti-
tution?

Shri Raghuramaiah: The: came on
the 31st. On the 1st, they  visited
Agra. On the 2nd, there waz a talk
Ia the college on the Five Year Plans.
The same day, they left,

Mr, Speaker: Next question. Sir
Basappa.

Shri Basappa: No, 425,

Shri Indrajit Gupta: May I ask
one question?

Mr, Speaker: I am sor:7, I have
called the next ques:lon.

LIC. Loans for Housing

*425. Shri Basappa: Wil' vne Minis-
ter of Finance be pleased *n state:

(a) whether Life Insuraice Cor-
poration have advaance.] 1mas: towards
the development of hou:ing n this
coun'ry; and

(b) if so, the total amount advanced
so far and terms of repayment?

The Deputy Minister .a the Minis-
try of Finance (Shri B. R, Bhagat):
(a). Yes, Sir

(b) A statement is laid on the
Table of the House. [See Appendix I,
annexure No, 76].

Shri Basappa: In view of the fact
that investment of life ircurance
funis, in the past, has led ‘o abuse
resulting in punishment of some
officials and resignation of even a
Minister, has the Government con-
sidered, as suggested by the Estimates
Committee, the question of divesting
the L.I.C. of their investment work
and the Government taking over the
funds?

Shri B. R. Bhagat: That matter was
very duly considered anq the Govern-
ment came to the conclusion that no
such step is called for,

Shri Basappa: May I know whe-
ther the LIC. is already over-
burdened wi‘h the work of having
more life insurance funds collected
and in view of that faci, they should
be divested of this work because the
workload is heavy?

Mr. Speaker: Now, he is reasoning
out. The answer has been given
after mature consideration.

Shri Shree Narayan Das: May I
know the extent to which these loans
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have been granted to co-operative in-
stitutions and to private jndividauls?

Shri B. R. Bhagat: The statement
_gives that information.

Mr, Speaker: If it is contained in
.the statemen’, it need not be repeated.

Shri P. R, Chakraverti: Does the
LIC give special treatment to co-
.operative housing societies?

Shri B, R. Bhagat: Out of the
Rs. 30 crores loans sanctioned,
Rs, 7.47 crores have been given to the
.apex co-operative housing finance
. society. As for the rest of the amount
also which we give to the State
Government for their employees or
for other schemes, a part is going to
.the co-operatives sponsored by the
. State Governments,

Shri Bhagwat Jha Azad: May I
‘know whether the quantum of loan
given to an individual falls within
the medium or low income group
housing scheme, as classified by the
State or the Centre?

Shri B. R, Bhagat: So far as the
-State scheme is concerned, it is en-
tirely for the medium income group,
and an amount of Rs. 14.44 crores has
been sanctioned under this scheme.
But we have other schemes, for ex-
ample, under the mortgages or loans
to the policyholders, in which the
middle income group or the higher
income group is also entitled for ad-
vances under the scheme.

Shri Vasudevan Nair: From the
statement, I find that the loans for
the middle income group housing
scheme have to be returned in 25
annual instalments, while the loans
for the State Government employees?
have to be returned in 20 annual in-
stalments. May 1 know why this dis-
crimination is there against the State
Government employees?

Shri B. R. Bhagat: But the state-
ment also says that the period may
be ex'ended to 30 years.

Shri Vasudevan Nair: But the in-
terest rate is higher. So, what is the
use of extending it by five years, if
the interest rate is going to be
higher?
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Shri B, R. Bhagat: The interest rate
is the same. The statement gives the
interest rate. But if it is extended to
30 years, the option is left to the State
Governments and not with the LIC.
If the State Government thinks that
the period may be extended by ten
years, then, certainly, the interest rate
would be somewhat higher.

Shri S. M. Banerjee: Since the in-
surance employees belong to the low
income or middle income group, may
I know whether there is any scheme
with the LIC by which advances or
loans can be given to those employees
also if they want to construct houses?

Shri B. R, Bhagat: For the em-
ployees of the LIC? Yes. The figure
given exc'udes all loans to be given
to the LIC employees. The LIC is
actually working out a very amb'ti~
ous scheme to provide loans for
house-building to their own employe=-
es.

Technical Personnel for Coal
Mining
*428. Shrl P. R. Chakraverti: Will

the Minister of Mines angd Fuel be
pleased tp state:

(a) whether the report of the Ex-
pert Committee appointed by the
Coal Council for assessment of in-
creased requrements for trained
technical personnel with a view to
achieving the production tragets of
coal has been examined by Govern-
ment;

(b) if go, what steps have beem
taken to extend such training facili-
ties during the Third Plan period;

(c) whether there is any attempt to
persuade the Private Sector to creale
additional facilities for practical
training of apprentices; and

(d) whether there are assurances
on behal! of the State Governments
that they will supplement the efforta
of the Private Sector in setting up
hostels for trainees?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.
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(b) The out-turn of graduate min-
ing engineers is adequate to meet the
requirements in the III Plan, There
is, however, a shortage of the next
‘lower category, namely, diploma
‘holders. To meet this need Govern-
ment are considering the question of
expansion of facilities for diploma
«courses in mining, as well as for the
training of junior technical personnel.

(2) A Directorate of Practical
‘Training has been set up for organis-
ing, supervising and co-ordinating the
practical training of mining students.

(3) The possibility of providing in
plant training to mining personne] is
being explored.

(4) It is proposed to set wup a
Standing Commitlee to watch the pro-
gress of implementation of the various
tairning programmes.

(e). Yes.

(d), Government are not aware
of any such assurances.

Shri P. R, Chakraverti: Is it not &
fact that the private seclor is reluct-
ant to build hostels ete. unless some
assurance is forthcoming from the
Government?

Shri K. D, Malaviya: Government
have not given any assurances, but it
is known that there is some sort of
difficulty created by the private sec-
tor in creating these additional faci-
lities, but I suppose that soon these
difficulties will be cleared up, and,
‘there will be no difficulty in 'hat re-
gard in future,

Shri P. R. Chakraverti: Is it not
worth the while to spend some money
In the shape of subsidy for training
the personnel?

Shri K, D. Malaviya: We do nol en-
visage any big difficulty in making
up for the shortage that we experi-
ence today in the Third Plan, and
the Fourth Plan as well If there
arc some difficulties, we shall not
hesitate * to create special training
facilities and have construction of
hostels and other things.

Shri Tridib Kumar Chaudhuri; Is
it a faecy that technical personnel in
the mining department have to un-
dergo certain tests and examinations
fixed by the mining section of the
Labour Ministry as well? If so, is
there proper laison between the hon.
Minister's department and the other
department to see that trained per-
sonnel are able to smoothly take up
their work?

Shri K, D. Malaviya: As regards a
large number of our technical person-
nel, it is not necessary that they
should undergoe training in the La-
bour Ministry organisation also, but
wherever it is, there is sufficient co-
ordination and we shall see to it that
this does not create any difficulty.

Shri Hari Vishnu Kamath: Is it a
fact that during the Second Plan pe-
riod some of the mines in the publie
sector have, as compared to some of
the mines in the private sector,
shown a rather poor performance
with regard to production? If 8o,
what are the reasons and what mea-
sures are being taken to improve the
position?

Shri K. D. Malaviya: I am afraid
this does not arise out of the original
question.

Shri Harl Vishnu Kamath:
feres to production targets,

It re-

Shri K. D. Malaviya: It deals ape-
cifically with technical personnel.

Shri Indrajit Gupta: Is there any
scheme under consideration for in-
duction of apprentices into private
sector coal mines in the same way as
in the case of factories under the
Central Apprenticeship Act?

Shri E. D, Malaviya: It s a sug-
gestion for action. 1 will consider it

Shri Bhagwat Jha Azad: May I
know by what time we would be able
to make up the shortage of diploma-
holders by the measures the hon. Min-
1ster has suggested just now?

Shri K. D, Malaviya: I think by the
end of the Third Plan period the
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shortage will be reduced very su
stantially. The total intake of thg
schools which are at present serving
us a is about 500 a year or 2,500 in
Bive years, leaving a gap of 1,500. The
Sub-Committee has recommended pro-
vision of additional seats by expansion
of existing training facilities and all
tha_t. So, I suppose by the end of the
Third Plan period, the shortcomings
will be fully overcome.

Agreement with EN.I,

+

[ Shri P. C. Borooah:

| Shri Raghunath Singh:
*429. { Shri Sarjoo Pandey:

| Shri J. B. Singh:

| Shri Vidya Charan Shukla:
Will the Minister of Mines and Fuel

be pleased to state:

(a) whether it is a fact that India
and Italy have of late been negotiat-
ing a deal under which Italy’s State
owned o0il and gas monopoly, EN.L
may buy India’s entire petrol surplus;
and

(b) if so, with what result?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No formal
negotiations have been conducted.

(b) This is still in an exploratory
stage.

Shri P. C. Borooah: May I know
whether purchase of our petrol will
be a separate trade deal or form part
of the scheme to repay the Indian
loan which the ENI is gong to give
for the establishment of public sector
oil refineries?

Shri K. D, Malaviya: It is too pre-
mature for us to envisage as to how
the payment position will affect this
and how it will be linked up with
our paymets. There is some in-
terest shown by Italians to
our purchase some of our petroleum
products. This question will be ex-
amined in the near future.

Shri P. C. Borooah: May I know
whether any offers were invited from
other foreign agencies also for pur-
chase of our surplus petrol? If not,
gre Government going to invite such
offers from other countries?
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Shri K. D. Malaviya: A little sur-
plus petrol is available in our private
refineries. It is their concern, and
they try to find out a market for it
The Government of India as such do
not come into it.

ST 8N T¥T ;T WEHAT AW
o 7g aamdd 5 g ¥ wfafaw s
F9 770 W ¥ A g 4 @Ry
T Ha@Ea 9 @r g ?

wi o Xo wimdm: F ¥ Wit w71
g fF ot fowrga<a agr wréae e #
€ 97 & 99 g 99 9319 §&7 gar
g FRag AFT FW g fw 3 o & fag
AT AHE WAH FT T AT F |
Shri Hem Barua: The hon. Minister
has referred to exploratory talks with
ENIL In view of the fact that if the
deal materialiscs, ENI proposes to
sell our surplus oil mainly in East
African markets, may I know whether
our Government contemplate any
direct negotiations with East Africam
markets for the sale of our oil surplus?

Shri K. D. Malaviya: I do not know
what the views of the Italians might be
with regard to any purchases that they
might be able to make from India.
Whether their market ig Italy or East
African countries I do not know.

Shri Jaganatha Rao; Do Govern-
ment expect any surplus in petrol
from the purblic sector refineries?

Shri K, D. Malaviya: The entire
petroleum products, and more specifi-
cally petrol, are put into one group,
one package, and then we examine the
overall pattern of consumption, and
if there is any surplus, we will con~-
sider as to how to export it

W gwdrra Wy ;o gae W F
fora Feve frseran & T g 4R
I 1 oge e g g 7

st §o To WA T : HE 99 IH
FwT ar 5@ AT X wE wiweE ag §
e & @an @Fm g f St Age ARy
# g g §, @ g I ST
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Ga1 T § 1 R T &) Y 3w wEw
TEE BT & | TG 9 AZVT T IATIA
T EWT §—feaT oF s =,
q I A G T AT F7 I TgF T
dar @ &

Shri Hem Barua: So far as the
public sector refineries are concerned,
the oil surplus in the eastern sector
is in the hands of the Government, but
the oil surplus in the western sector
is in the hands of private oil com-
panies. In view of that, may I know
how Government propose to have a

uniform dea] so far as the oil surplus
is concerned with ENI.

Shri K. D. Malaviya: I do not know.
All these are hypothetical questions.
It has not yet been examined. There
is some interest shown by Italians to
examine a proposal to purchase our
surplus. All these are matters of de-
tail to which we have not yet given
any attention.

Mr. Speaker: These things have not
yet been worked out.

Shri Hem Barua: We are not con-
cerned with the ENI how they react
and all thatt We have to depend
apon our own reaction and the
solutions that we might have
8o far as our problems are concerned.
And this is a problem that vitally
concerng us. I am interested in know-
ing how Government proposes to
solve this problem.

Mr. Speaker: That problem has not
posed itself to the Minister. There-
fore, he thinks it is premature.
Unautharised siructares Demolished

in Jangpura, New Delhi

+
[ Shri Bishan Chander Seth:
Shri Mohammagd Elias:
430.{ Shri A. S. Saigal:
Shri P. L. Barupal:
Shri E. Madhusudan Rao:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that 520
unauthorisedly built structures were
pulled down in Jangpura;

(b) if so, how many persons have
been rendered homeless; and

(c¢) whether any alternate arrange-
mentg have been made for their ge-
commodation by Government?

The Minister of State In the Minis.
try of Homie Affairs (Shri Datur): (a)
and (b), The Delhi Municipal Cor-
poration demolished about 1100 en-
closures belonging to 520 persons on
a piece of land at Link Road near
Railway Crossing Jangpura on  the
6th April, 1962

(c) No.

Shri Mohammad Elias: May 1 know
whether the representatives of these
juggi dwellers met the hon. Home
Minister and they were assured that
alternative arrangement for their
shelter would be made very soon?

Shri Datar: No assurances were
given so far as these persong were
concerned. All these structureg had
been constructed in or after June,
1960. A census had been taken about
the previoug enclosures, and an at-
tempt is being made to provide al-
ternative accommodation only to
those cases and not to these,

Shri Mohammad [Elias: Because
these juggi dwellers are engaged iIn
very important work like building of
houses here in Delhi, the r shelter also
should be provided. In view of that,
would the Government consider giv-
ing them alternative shelters before
their present dwellings are demolish-
ed?

Shri Datar: That is an
different question.

Shri Buta Singh: Out of these un-
authorised private structures which
were demolished by the Delhi Admin-
istration, may I know how  many
belonged to the members of the
Scheduled Castes and Scheduled
Tribes and others?

Mr. Speaker: That does not arise.

entirely

Shri Datar: I am not aware.

Shri A, S. Saigal: May I know whe-
ther any officers are deputed to see
that unauthorised structures may not
be constructed in future?
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Bhri Datar: Already notices were
given. In spite of notices, these un-
authorised structures came up. Even
thereafter, they were asked to remove
the structures; but they did not do
that. Then, in the last resort, the
Municipal Corporation had to  have
recourse to this.

Mr. Speaker: Now, the hon. Mem-
ber is asking about preventive meas-
ures so that they would not come up
again.

Shri Datar: Government are aware;
they are taking preventive measures.

Shri Ansar Harvani: Is it not a fact
that while the encroachments of the
dwellers of the jhuggis and Jhonpris
are always demolished, the encroach-
ments of big persons, big building
owners, are not demolished?

8hri Datar; Government make no
distinction, =

Shri Shiv Charan Gupta: May 1
know the number of unauthorised
structureg constructed after June 19607

Shri Datar: About 1100 have been
removed; and there might be a few
more constructed after June 1960,

Creation of Eastern Frontier State

*431. Shri Bwell: Will the Minister
of Home Affairs be pleased to state:

(a) whether any communication has
been recently received from the All
Party Hill Leaders Conference of
Assam on the subject of the creation
of an Eastern Frontier State following
the results of the general elections in
the Autonomous Hill Districts of
Assam; and

(b) if so, what action has been taken
by Government in the matter?

The Minister of Home Affairs (Shri
La] Bahadur Shastrl): (a) Yes.

(b) The policy of the Government
of India on the demand for the for-
mation of a separate Hill State in
Assam has been made clear from time
%0 time and the Prime Minister him-
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self has made several pronouncements.
in this regard.

Bhri Swell: In view of the fact that
the people of the Hill areas have
given a verdict against certain pro-
posals made by the Prime Minister, do
Government propose to hold further
negotiations with the leaders of the
Hill people?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): There is no question of ne-
gotiations. So far as I and my colle-
ague the Home Minister are con-
cerned we are always prepared to
meet their representatives and dis-
cuss with them. I discussed with them
on 3 occasions previously at length;
and I am prepared to discuss it with
them again if they so wish. We re-
cognised their grievances; they were
legitimate; and we tried, in our pro-
posals to suggest something which
would lead to the removal of those
grievances. We gave them the fullest
autonomy in that area. So far as the
language, which was the chief ques-
tion was concerned, they can decide
on their own language, English or
Hindi or any of their own languages.
In effect, we gave, if I may say so,
99 per cent. of what they wanted. In
regard to any legislation applying to
them, we suggested what is called the
Scottish pattern that only if the Mem-
bers of the Hill States agreed to it in
the Assembly then would it be passed.
In effect, we went very far.

Now, their proposal to have a se-
parate State is full of difficulties, both
for them and for Assam and for India
as & whole, economically. Our com-
munications are not directed with each
other, The communications are with
Assam. Therefore, we suggested that
they should have all this autonomy
which they want, in their own affairs;
and any allotment of funds which go
to them directly, there will be no risk
of their being reduced by the Assam
Government. And, I still hope that If
they consider this matter carefully,
they will find that they get everything
they want plus something more iIm
other directions.
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8hri Swell: May I know from the
Prime Minister the approximate time
when he is prepared to meet the
leaders of the Hill people?

Mr. Speaker: That can be settled by
a separate communication. The hon.
Member can write to the Prime Min-
ister and get a reply.

Shri Hem Barua: May I draw the
attention of the hon. Home Minister to
a statement made by the Prime Min-
ister on the issue of the Punjabi Suba
to the effect that there would not be
any further division of Indian States
and ask whether Government propose
to adopt a firm policy decision in the
light of the statement that the Prime
Minister made?

Mr. Speaker: What they propose to
do has been stated by the Prime

Shri Hem Barua: I am interesled in
one thing. I want to know whether
Government are prepared to have a
firm policy decision. This was not
evident from what the Prime Minis-
ter said.

Mr. Speaker: Order, order. That is
exactly what I am objecting to. He
is going to have some policy decision;
and, therefore, that decision cannot be
given here. Shri Tyagi.

Shri Hem Barua: May I submit that
I am interestef in knowing whether
the Government is interested in giv-
ing a policy decision or not?

They can say yes or no: it is simple.

Mr, Speaker: It may be very simple.
Ultimately some decision hasg t¢ be
taken by some man to settle matters
if there are differences or disputes. I
have just advised the hon. Member
that that question is much wider and
it cannot be given out by yes or no.
He should stop there. Shri Tyagi.

8Shri Jawaharla] Nehru: I do not
know, Sir, what the hon. Member
means by a firm decision. We have
taken a decision: we have announced
it and we adhere to it; we shall con-

tinue to adhere to it. But there are

a number of things within the ambit
itself which have to be considered.
For instance, when we made this de-
cision I had suggested that we would
appoint a small commission of com-
petent and eminent persons to go-
and work out the details of all this;.
all that has not been done, it may
be done. But in the main we have
announced the decision and it stands.

Shri Tyagi: Is it within the power
of the Prime Minister or the Home
Minister to decide about creating
States, any further States in India
than those mentioned in the Con-
stitution? I would like to know
whether it is the intention of the
Government to consult this House be-
fore they make any commitment with
regard to the creation of any new’
States in the country?

Shri Jawaharlal Nehru: We have
already stated our decision in regard
to it.

Shri Tyagi: The sanction of the
House is needed; nobody can create
further States without the sanction of
the House,

Shri Jawaharla] Nehru: We do not
approve of a State there; we have said
it before.

Mr, Speaker: Nobody has said that
it does not need the sanction of the
House for the hon. Member to say
that it js ultra vires or something of”
that sort.

Shri Basumatari: A large number
of hill leaders came to discuss with
the Prime Minister while he wvisited!
Assam and they were convinced that
there cannot be a separate State......
(Interruptions).

Shri Tyagi: On a point of order. T
would like to get a clarification as to-
whether any Government of any time
hag the power to just encourage for-
mation of further States in the coun-
try and divide the country further:
without taking the sanction of the-
House,

Mr. Speaker: I am not here to take-
up hypothetical questions.

Shri Jawaharlal N=hru: The Gov--
ernment cannot come to any such
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decision without the permission of
this House. It is patent and it is
obvious. I do not know what the
hon. Member is asking. Only this
House can agree to it

Shri Tyagi: These negotiations en-
courage creation of further tates,

Mr. Speaker: That is a different
thing altogether. But the »osition
under the Constitution is very clear.
Hypothetical questions could not be
asked from me. Any question (f in-
terpretation on hypothetical legal or
constitutional questions could not be
put to me. If one arises at a parti-
-cular moment, I am required to give a
decision at that moment.

Shri Basumatari: I want to know
whether it was a fact that a large
number of these hill leaders come to
-discuss with the Prime Minister while
he visited Assam, and whether most
-of them were convinced and promised
not to demand a separate State.

Shri Jawaharlal Nehru: It is no good
‘my telling what their convictions
‘were. When I met them on the last
occasion the impression I gathered
was that they were very much con-
vinced by what I told them. I came
away with that conviction. But later
they may change their minds.

Is the Prime Minister aware that
it was to the interest of Indian Unity
that States such as Andhra Pradesh
and Kerala were formed? The Hill
people should also have their State
......(Interruptions.) The Prime
Minister just now said that there
would be no Hill State.

Mr. Speaker: So, he wants to get
something more extracted or wants
that he should say something more.
When he has said that there wouid be
no State what more does he want?
“The information that js with the
Prime Minister or the stand that he
has taken has been stated. What more
-can be put to him?

Shri H. P. Chatterjee: Who is 1 to
.deny a State?

Mr. Speak-r: Order, order.

Shri H. P. Chatterjee: He is not the
uman to deny everything to the people
wf the country
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Mr. Speaker: Order, order. Shri
Swell,

Shri Swell: Are the Government
aware that 53 per cent. of the votets
in the hills voted for a separate State
and only 27 per cent. voted for re-
maining in Assam?

Mr. Speaker: That can be found
from the records of the Election Com-
mission.  (Interruption), Shri Swell
is trying to argue and give reasons
why that State should be formed. That
is a separate affair. If he wants any
information now, he can put a1 qucs-
tion. I shall allow him.

Shri Swell: May I know whether
the Government are aware......

Mr. Speaker: It is the samg ques-
tion. I have disallowed it Next
question.

geRsTAa s i &t
*Y3R. Al qYA NOET ;w7 foen
41 3 TAEY 1e%y ¥ mwfew
N W€ (¥R & IA & @w
qg AT F7 FAT FT (% qrawTagTAGt
®] FAT T HT 9T ' @99 fE9
feafa & 2 7

fom savaa ¥ o (stadt
dteeq amea) o faeg wft o
feamordir & o
1 shall read it in English also.
The matter is still under eonsidera-
tion.
ot T qiin : qge ot AT
F o gt w1 g war7 f@moar
w1 § 99 awar g fF 98 I 79 0@
faramandt <gnT
Shrimati Soundaram Ramachandran:
I can just say a word in Hindi. So,

please put your supplementary ques-
tion in English.

Shri Ram Sewak Yadav: How long
will it be under consideration?

Shrimati Soundaram Ramachandran;
This question was taken up some
years ago. There is a long history
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about that. But now it is nearing
finalisation.

Dr. Govind Das: Which libraries
will be considered in this respect? Is
it public libraries and college libraries
only or other libraries in the country
also?

Shrimati Soundaram Ramachandran:
So far, this scheme concerns only the
Central libraries here.

Shri J. B. Singh: The Minister said
that “it is nearing finalisation”. It
may take nearly a year. So, I want
to know how many years it will take.

Mr. Speaker: Can the Minister give
anything more concrete or definite?

Shrimati Soundaram Ramachandran:
This question was being discussed
among the various Ministries, espe-
cially the two wings of the Educ:tion
Ministry as well as the Home Minis-
try. The Home_ Ministry did not come
into the picture later on but the other
two Ministries have come to some
decision, and a final decision will be
taken very soon.

Votes polled by Defence Personnel
by Postal Ballot

[ +
*433. <{ Shri A. K. Gopalan:
| Shri Imbichibava:

Will the Minister of Law be pleased
to state:

(a) the percentage of votes polled
by Defence service personnel by
postal ballot in each State;

(b) the reasons for the low rate of
poll of Defence personnel; and

(¢) whether Government have
made any enquiry into the difficulties
encountered by Defence personnel in
exercising their franchise?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): (a)
The general elections have just con-
cluded and it will take some more
time for collecting and compiling the
information required. )

382 (Ai) LSD—2.

(b) and (c). Do not arise until the
information required in part (a)
above is collected and compiled.

Shri A. K, Gopalan: Iseit not a fact
that according to the wvoting figures
in many places there was low rate of
voting of the defence personnel?

Bhri Hajarmavis: It is not possible
for us to draw any inferences before
the facts arc collected.

Shri A. K. Gopalan; May I know
whether candidates are allowed to
meet the defence personnel in their
barracks or other dwelling places so
that they may canvass votes?

Shri Hajarnavis: [ did not follow.

The Minister of Law (Shri A, K.
Sen): We have not heard the question.

Shri A, K. Gopalan: May 1 know
whether the candidates are allowed
to canvass votes by approaching the
defence personnel in the barracks or
other dwelling places and if not, why
not?

Shri A. K. Sen: The law is quite
clear on that matter. The candidates
can approach each voter either per-
sonally or by letter or by correspon-
dence.

Shri A. K. Gopalan: The question
is this. The defence personnel are
inside the barracks. Are the candi-
dates allowed to go there and canvass
votes?

Mr. Speaker: What 1 could under-
stand was that the defence personnel,
when they are voters, would be
included in the deflnition in respect
of the voters and they would be in
the list. ‘Therefore, the candidates
can go there.

Shri A, K. Sen: There may be
certain difficulties and that is why I
think they approach generally by
correspondence.

Shrimati Renu Chakravartty. May
1 know whether it is a fact that in

the postal balloting—it ig this which
often takeg place—the first two ballot
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papers are given out in front of the
commanding officers or the officers in
charge of the police outposts and the
personnel are requested to sign on
them and in fear of that they often
do not take the voting papers at all?

Shri A. K. Sen: That is not a fact.

Shri Hari Vishnu Kamath: Have
reports or representations reached
Government to the effect that the
Armed Forces personnel have been
placed out of bounds so far as can-
vassing of wvotes is concerned, for all
political parties except the Congress
Party workers? It happened in my
own constituency.

12 hrs.

Mr, Speaker: The Question Hour is
over.

Shri Hari Vishnu Kamath: Let him
say ‘yes' or ‘no’. No answer has been
given.

Mr. Speaker: Perhaps the Minister
feels that the question is suggestive
of the answer.

Shri Hari Vishou Eamath: We do
not know it on this side; the other
side, the opposite side, may know.

Shri A. K, Sen: The way the hon.
Member posed the question showed
that he was not himself convinced of
that assertion.

Shri Harj Vishnu Kamath: We know
it happened in our constituencies.

Shri A. K. Gopalan: Shri Kamath said
that he wanted to know whether the
defence personnel are kept out of
bounds and they are not allowed to
meet the workers of other parties.
Let the hon, Minister say “yes" or
“no” to that question.

Mr. Speaker: The Minister said that
the questioner himself put the ques-
tion in such a manner that he was

not certain of his own ground. The

answer was implied. When I asked
the Mirister whether he wanted to
answer that question, he stood up and
only said that Shri Kamath himselt
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put the question in such a manner
that the answer was evident.

Shri Hari Vishnu Kamath: On a
point of order, Sir I protest against
the Minister's attitude. It is nothing
short of an insinuation to say that I
was not convinced. He must have the
guts to get up and say what the posi-
tion is. The treasury bencheg are
laughing; it is no matter for laughter.
They won the clections. Let him say
“yes" or “no"”. Why beat about the
bush?

Mr. Speaker: The Minister should
answur that question, because the hon.
Member wants an answer “yes" or
“no”.

Shri A, K. Sen: The answer is “no",
but I thought “no” could be said in
many different ways and the way I
adopted was quite clear.

Mr, Speaker: I wanted to interpret
that, but that was objected to by Shri
Kamath.

SHorT NOTICE QUESTION AND ANSWER

Fire in Bhilal

S.N.Q, 5 Shri S. M. Banerjee: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that on the
24th April, 1962 there was a devastat-
ing fire in Bhilai and as a result of
which 600 workers became shelterless;

(b) if go, whether they were given
any alternative accommodation;

(c) whether any financial relief has
been given to them; and

(d) if not, the reasons for the
same?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). A statement is laid on the
Table of the House.

STATEMENT

An accidental fire broke out in
Camp No. 1 at the Bhilai Steel Works
at 9.30 am, on the 24th April, 1962,
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and burnt down 250 huts of workers.
The fire was promptly brought under
control.

2. The total number of workers
affected were about 600. Workers and
their dependents were removed and
given shelter in the adjacent Primary
School building, Community Centre
and Bharat Sewak Samaj buildings.
An amount of Rs. 500 was immediately
sanctioned by the Management for
distribution of food stuffs to the
affected persons and their families.
An ex-gratia payment of Rs. 20 per
head for each of the affected worker
wag also sanctioned by the Manage-
ment. Free supply of milk was
arranged in the night for the children,
Hutting materials have since been
distributed to workers who have also
been given two days’ special casual
lcave with pay to enable them to put
up their huts.

3. There was no Joss of life, and
only two children were 1ireated for
slight burns or shock and have since
been discharged from the hospital.

Shri S. M. Banerjee: From the
statement it appears that the total
number of workers affected is about
600 and an amount of Rs. 500 was
immediately sanctioned by the
management; and, they were given
shelter in the adjacent primary school
building and Bharat Sewak Samaj
buildings. I want to know whether
any permanent alternative accom-
modation has been given to them.

Shri C, Subramaniam: It is a diffe-
rent question altogether. This relates
to the fire accident and I have given
the details -of relief afforded to the
persons affected by the fire.

Shri 8. M. Banerjee: It is not a
different question. As a result of the
fire 600 workers became shelterless
and the statement says the workers
and their dependents were given
shelter in the adjacent primary school
building, Community Centre and
Bharat Sewak Samaj buildings. This
was a temporary arrangement. I want

to know whether any permanent
arrangement has been made to pro-
vide alternative accommodation to
them.

Mr. Speaker: In the statement it
is given that the relief given in the
form of money was to help them to
re-construct their huts.

Shri C. Subramaniam: They have
also put up their huts.

Mr. Speaker: In the statement it is
said that they were helped to recon-
struct their huts.

Shri C. Subramaniam: They have
reconstructed their huts, and the
situation there is quite normal.

Shri S. M. Banerjee: May I know
the total number of workers who are
residing in such huts, and whether
new quarters are coming up in Bhilai
to provide them alternative accom-
modation?

Shri C. Subramaniam: A separate
question may be put.

Shrimati Renu Chakravartty: Is it
a fact that there is great water short-
age in Bhilai at this time of the year
and there was difficulty in getting
water from the hydrants for extin-
guishing the fire?

Shri C. Subramaniam: No. On the
other hand, my information is that
the fire brigade was there, the fire
was quickly put out and the fire was
not allowed to spread.

Shri Daji: Was the fire as a result
of just a mere accident or was it as
a result of some mischief?

Shri C. Subramaniam: It was an
<ccident, Sir, because it was an open
cooking place where fire was lit which
set fire to an adjoining hut and spread,

WRITTEN ANSWERS TO
QUESTIONS

Supply of Crude Oil to Nunmati
Refinery
*420. Shri D. N, Tiwary: Will the
Minister of Mines and Fuel be pleased
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to state:

(a) whether it is a fact that the
crude oil supplied to Nunmati Re-
finery from Nahorkatiya oil fields is
of lower quality;

(b) whether any complaint has been
received from Nunmati authorities;
and

(c) whether any step has been
taken to improve the quality of the
crude 0il?

The Minister of Mines and Fuael
(Shri K. D. Malaviya): (a) and (b).
Yes, Sir.

() Yes, Sir.

Total Prohibition in West Bengal

*426. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government's attention
has been drawn to the statement of
Bengal Excise Minister that in view
of the experience of other States,
introduction of total prohibition in
West Bengal during the Third Plan
period was unlikely; and

(b) how this statement reconciles
with the earlier statement of the
Minister of State on the floor of this
House that total prohibition shall be
enforced throughout the country by
the end of the Third Plan period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). I have seen a press report
to this effect. The question of pre-
paration of a phased programme for
enforcing complete prohibition by the
end of the Third Five Year Plan is
under consideration of the Planning
Commission and this Ministry.

Earnings of the Life Insurance Cor-
poration
*427. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the average interest return on
the investments made by the Life
Insurance Corporation in India;
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(b) similar earnings by the In-
surance Companies in other coyntries
of the world;

(c) the reasons for the difference;
and

(d) the steps taken to improve the
position of the Life Insurance Cor-
poration?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a) to
(d). A statement is laid on the Table
of the House,

STATEMENT

(a) The gross rate of interest re-
alised on the mean Life Fund of the
Life Insurance Corporation of India
during the years 1958, 1959 and 1960
is given hercunder:

Gross
rate
Year of
Interest
o/
fu
1958 452
1959 4°54
1960 . . 4'58

(b) The following statement gives
the net rate of interest earned in in-
vested funds, before Federal Income
Taxes, by U.S. Life Insurance Com-
panies, and the gross yield earned on
the Life Fund by 43 United Kingdom
Companies.

Year U.S.A. U.K.
1958 3-8s 5°83
1959 3:96 6-05
1960 . 411 6-33

(c) The reasons for the difference
are as under:

(i) Varying paittern of interest
rateg in the different coun-
tries.

(ii) Varying degrees of control
by Government on the Invest-
ments of Insurance Companies,
or complete abserrce of the
same,
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(d) The Corporation has all along
been following the policy of so In-
vesting its funds as to secure the
maximum possible yield consistent
with security, within the framework
laid down by the Insurance Act, 1838.

Meeting of Eastern Zonal Council

*434. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any dates for a meet-
ing of the Eastern Zonal Council have
been fixed; and

(b) whether the Council have
received any request from the Gov-
ernment of Orissa for consideration of
the question of Saraikela and Khars-
wan in the next meeting of the
Council?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Not yet.

(b) No.

Bhilai Steel Plant

+435 S Shri M. K. Kumaran:
* 7 Shri Bhagwat Jha Azad:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that pro-
duction in Bhilai Steel Plant is being
held up due to non-availability of
sufficient wagons to move out finished
products; and

(b) if so, what steps Government
have taken to remove this bottle-
neck?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No, Sir. But during the
first fortnight of April, 1962, the plant
had to face certain difficulties on
account of congestion in the stock-
yard. Both the Hailways and the
Steel Plant have taken steps ta
improve the situation by increasing
the allotment of wagons, and thelr
turn around.

Infiltration from East Pakistan

[ Shri Maheswar Natk:
*436. { Shri Prakash Vir Shastri:
| Shrl R. S, Tiwary:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a scheme has been
under examination of the Union Gov-
ernment for effective protection of the
Indian border areas against infiltra-
tion from East Pakistan;

(b) what are the measures contem-
plated under the new scheme;

(c) what additional cost is likely to
pe incurred thereunder; and

(d) how soon the proposal Is
expected to be put into effect?

The Minister of Staie in the Minis-
try of Home Affairs (Shri Datar): (a)
(d). A proposal was received from
the Government of Assam for the
sanction of some additional pollce
staff to strengthen patrolling ana
vigilance on the Indo-Pakistan border
against  inflitration of Pakistan!
nationals from East Pakistan and to
take effective action against those
who after coming to Assam with valid
travel documents do not leave the
country on the expiry of their
authorised period of residence. The
proposal, which involves an expendi-
ture of Rs. 6.85 lakhs (annual) and
Rs. 292 lakhs (non-recurring), has
since been approved.

Metal and Steel Factory, Ichapore

[ Shri H. P. Chatterjee:
*437. { Shri Daji:
| Shri S, M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether production in 1961 in
Metal and Steel Factory, Ichapore has
increased to a great extent;

(b) if so, to what extent; and
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(c) how it compares with figures of
19607

The Minister of State in the Minis-
try of Defence (Shri Raghuramalah):

(a) Yes, Sir.

(b) The value of output during
1960-61 has increased by 48 per cent
as compared to 1957-58.

(c) The increase is by about 23 per
cent as compared to 1959-80.

Well No, 1 At Rudrasagar, Assam

*438. Shri Hem Barua: Will the
*i‘nisier of Mines and Fuel be pleased
to state:

(a) whether the work over rig was
made available for Well No. 1 at
Rudrasagar, Assam in time; and

(b) if so, what is the latest posi-
tion in relation to this Oil Well at
present?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) There
has been some delay in putiing the
work over rig in operation at Well
No. 1.

(b) During production testing the
interval from 3086 metres to 3101
wmetres initially indicated traces of oil,
but had later started producing main-
ly water. The next higher interval
from 3048 metres to 3053 mctres is
being tested at present.

Training of Engineers jn Steel
Processing

*439, Shri Mohammad Elias: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

fa) wir Jher it is a fact that Gov-
er:;uneat have sought facilities from
the French Government for training
Indian engineers in steel processing;

(b) it so, what will be the method
of selecting the traihees; and

(¢) how many engineers will be
going for training at a time?

The Minister of Steel and Heavy
Industries (Shrl C. Subramaniam):
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(a) Yes, Sir.

(b) Suitable candidates are selected
by Hindustan Steel Ltd. for training in
different flelds taking into considera-
tion their qualifications and exper-
ience and requirements of the steel
plants.

(c) Approximately 15 officers are
vxpected to be sent for training.

0il in Jammu & Kashmlr

*440. Shri Inder J. Malhotra: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether any survey has been
undertaken by Government to explore
the possibilities of finding oil in cer-
tain areas of Jammu and Kashmir;
and

(b) if so, the result thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Surface mapping surveys indi-
cate the existence of an anticline in
the foothills. Further geophysical
investigations will have to be carried
out before the oil and gas potential
of this area can be tested by deep
drilling.

Mining of Copper ore at Khetrl

*441. J Shri Subodh llansd;a:
. Shri S, C. Samanta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the mining and con-
centration of Copper Ore at Khetri
has started; and

(b) if so, the total quantity of ore
mined?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.
The mining and concentration of cop-
per ore at Khetri are expected to
commence in 1965.

(b) Does not arise.
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Free and Compulsory Educatlon

[ Shri S. M. Banerjeec:
*442. { Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) what further progress has been
made to have free and compulsory
education to the children wupto the
age of 11 years; and

(b) number and names of the
States where this has been imple-
mented?

The Minister of Eduocation (Dr,
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the
House.

Statement

Primary Education in Classes I to
V 1s already generally free in all
parts wof the country. Fees  are
charged only in a few private primary
schools to which parents send their
children voluntarily.

Laws regarding compulsory primary
education exist in all States; but most
of them were passed long ago and
need revision.

In the States of Andhra Pradesh,
Gujarat, Madhya Pradesh, Mysore and
Punjab, new laws have recently been
passed based broadly on the Delhi
Primary Education Act, 1960.

In the States of Assam, Bihar,
Jammu & Kashmir, Maharashtra,
Orissa, Rajasthan and Uttar Pradesh,
the question of enacting new laws is
under the consideration of the State
Governments.

In the States of Kerala, Madras and
West Bengal the State Governments
feel that no action is called for in this
respect.

Children's Museum, New Delhi

*443. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state whether the scheme to open
a Children’s museumn in New Delhi
has been finalised?
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The Minister of Education (Dr, K.
L. Shrimall): Yes, Sir.

Industrial Management Poo]

*444. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be

pleased to state:

(a) the main reasons why 69 out of
212 candidates selected by UP.S.C.
have declined to join the Industrial
Management Pool of the Government
of India;

(b) whether it is a fact that 5 candi-
dates sclected by the Union Public
Service Commission for this pool have
vet to be given jobs; and

(¢) what reasons have caused this
delay in giving them appointments?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
The main reason why most of the 69
out of 212 candidates declined the
offer of appointment to the Industrial
Management Pool was because they
were not prepared to accept the posts
in the respective grades for which
they were selected by the TUnion
Public Service Commmission or the
initial pay offered to them. A few
candidates rejected the offer for per-
sonal reasons.

(b) and (c¢) There are 2 candidates
vet to be appointed to the Industrial
Muanagement Pool. The delay in
offering them appointments js due to
the faet that placements of these
officers depend on demands from the
undertakings. These undertakings
are autonomous bodies, and according
to para 10 of the Industrial Manage-
ment Pool Scheme, it is not obligatory
on them {o accept a member of the
Pool for cvery vacancy. Efforis are,
however, being made to find suitable
postings for these 2 candidates as
early as possible,

Interest on Life Insurance Policles

*445. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
interest earned by the policy holder
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even under endowment assurance
policies is only about 1 per cent in
India as compared to 4 per cent in
England and other countries;

(b) if so, the reasons for the same;
and

(c) the steps proposed to be taken
by the Life Insurance Corporation to
improve the position?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) From the data available to it the
Life Insurance Corporation does not
think that such a factual conclusion
is warranted.

(b) and (c). Do not arise.

Reorientation Course to
going abroad

*446, Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

Students

(a) the conditions that the recipients
of scholarships for studies abroad
have to fulfil;

(b) whether there is any provision
for giving them short-term reorienta-
tion course before they leave the
country; and

(c) in case of failure to abide by
the prescribed conditions, what penal-
ties are imposed on these schola:s?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). As state-
ment is laid on the Table of the

House. [See Appendix I, annexure
No. 77].
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Correspondence Courses

“448. Shri Maheshwar Naik: Will
the Minister of Education be pleased
to state:

(a) whether the proposal to intro-
duce correspondence courses in the
colleges and universities has now
been implemented;

(b) if so, the number of colleges and
universities which have adopted this
method of teaching;

(c) whether Government are aware
of the existence of bogus institations
offering correspondence courses of
teaching and conferring bogus degrees
and diplomas; and

(d) if so, what steps are being iaken
against such bogus institutions spring-
ing up in the country?

The Minister of Education (Dr.
K. L, Shrimali): (a) and (b). A state-
ment is laid on the Table of the Sabha.

STATEMENT

(a) and (b). Details of the Scheme
for starting Correspondence Courses
in selected Universities are being
worked out by an Expert Committee
under the Chairmanship of Dr. D. S.
Kothari. In accordance with recom-
mendation of this Committce, Delhi
University proposes to start Corres-
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pondence Courses from July, 19862
Apart from Delhi University, the
Universities of Aligarh, Bhagalpur,
Bihar, Gauhati, Gujarat, Ranchi,
Vikram, Saugar, S.N.D.T. (Wom=n's)
and Jabalpur have expressed ‘their
willingness to start Correspondcnce
Courses. At a meeting held on 28th
January, 1962, the, Expert Conunittee
on Correspondence Courses and Even-
ing Colleges recommended that Cor-
respondence Courses should be started
at Delhi University and the results
watched. Other Universities; that
wish to start the Courses should, in
the meanwhile, work out the de:ails
of their scheme, observing for a
period of about six months the Delhi
experiment in such courses.

(c) Yes, Sir.

(d) The Govermment has cautioned
the public in press releases against
such institutions.

Sub-Level Caving in Coal Mines

“449. Shri Mohammad Elias: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that the
National Coal Development Corpura-
tion has requested the Frencn Gov-
ernment to help it in applying Fr nch
methods of sub-level caving in voal
mines; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

(b) The details of the plan opera-
tions are that two high officials, one
from the National Coal Devzlopment
Corporation and one from the lispec-
torate of Mines will visit France for
about 3 to 4 weeks to study the safety
problems of the “Sub-leve] caving”
method followed by the deputatica of
four mining engineers of the Nuti-nal
Coal Development Corporation to
undertake detailed study of and train-
ing in he method of “Sub-level
caving”. This will be followed by a
visit of a team of French Miniag ex-
perts who will bring with them neres-
sary equipment for demonstrating,

2¢€2:

for a period of 6 to 8 months, ii: the
National Coal Development Cnrpura-
tion's mines the “Sub-level caving”
method.
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Merit Scholarships in Residential
Schools

638. Shri Sezhiyan: Wil! the Miaic-
ter of Education be pleased to state
the number of applications, the num-
ber of persons seclected and the amoun.
of scholarships givea, under the Merit
Scholarships’ Scheme in residential
Schools, for the past three yesrs,
year, year-wise and Stale-wise?

The Minister of Educativn (Dr.
K. L. Shrimali): The informatio: 18
given in thce statement laid on  cne
Table of the House. [See Appendix

I, annexure No. 78].
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Allotment of Funds for Welfare
Schemes of Scheduled Casles
and Scheduled Tribes

'639. Shri Siddiah: Will the N:niste:
of Home Affairs be pleased to state:

(a) whether the allotment o! luuas
provided for the Welfare Schemes of
the Scheduled Castes and Tribes in
the Second Five Year Plan was 1ully

utilised;
(b) if not, the amount spentr uader

various schemes for Scheduied Caste:
and Tribes separately;

(c) the reasons for not spending the
entire allotment; and

(d) the results achieved?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No, Sir.

(b) and (d). The information is
.given in the statement [See Appendix
I, annexure No. 79].

(e) A major portion of the unspen.
amount relates to the State Sector of
the Plan and is due to non-availabi-
lity of funds to the full extent of th=
plan outlays, because of lack of ade-
quate resources with the Statc Jov-
eruments., The short-falls may alsu
be ascribed to certain administraive
difficulties of the State Gowvernments
in the earlier years of the Socond
Plan.
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Investigation into the Bomb Explosion
in Delhi

Shri D. C. Sharma:

643 { Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to state:

(a) the latest posiﬁun wiln regard
to the investigations in the e.piosior:
behind Harey Bharey Mazar, opposite
Jama Masjid, Delhi on the 12th Febiu-
ary, 1962: and

-(b) the result therof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The case is still under in-
vestigation.

Copper in Khasi Hills

644 J Shri E. Madhusudan Rao:
" "\ Shri D, C. Sharma:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it ijs a fact that copper
has been discovered in the Khasi Hills
of Assam;

(b) if so, the details thereof; and

(c) the time by which it will be ex-
ploited?

The Minister of Mines and Fuel
(Shri K. D. Malaviya); (a) Govern-
ment have no information regarding
any such discovery in the recent past.
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(b) and (c). Do not arise.

Population of Scheduled Castes in
States and Union Territories

845, Shri Siddiah: Will the Minister
of Home Affairs be pleased to state
the population of the Scheduled Castes
in each of the States and Union Ter-
ritories ag ascertained by the Census
of 19617

The Minister of State in the Minis-
try of Home Affailrs (Shri Datar):
‘These figures are not yet available;
they are cxpected to be published by
the end of 1962.

Reservation of Posts for Scheduled
Castes and Scheduled Tribes

€46 J Shri Siddiah:
* 7 Shri Ram Sevak Yadarv:
Will the Minister of Home Affairs
be pleased to state:

(a) which are the States and Union
Territories that have implemented the
order reserving posts for Scheduled
Castes and Scheduled Tribes in pro-
motion; and

(b) whether a copy of the order is-
used by the State Governments and
Union Territories in that behalf will
be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The orders of the Central
Government regarding reservations in
promoticns are applicable to services
under tl:ie Union Territories Adminis-
trations but not tp the Services of the
States, which are constitutionally
competent to make their own orders.
As far ag known to the Centra] Gov-
ernment, the only State Governments
which have made reservations in pro-
motion are the Governments of Andhra
Pradesh and Uttar Pradesh., A ccpy
of the order of the Government of
India applicable to the Services under
the Union Territories Administrations
is laid on the Table of the House. [See
Appendix I, annexure No. 80],

Mixeq Colonies in Mysore State

647. Shri Siddiah: Will the Minister
of Home Affairs be pleased to state:

(a) how many mixed colonies have
been started in Mysore State during
the years 1960-61 and 1961-62; and

(b) the places in which they have
been started?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information has been
called for from the Government of
Mysore. A statement will be laid on
the Table of the House soon after it
is received.

Backward Class Students in Public

Schools

648. Shri Siddiah: Will the Minister
of Education be pleased to state:

(a) whether admission to the pupils
of Scheduled Castes and Scheduled
Tribes is secured in each of the Public
Schools in the country;

(b) if so, the number of students
admitted in each of the institutions in
the years 1960-61 and 1961-62; and

(c) what are the educational facili-
ties given to them by the State Gov-
ernments and the Central Government
during those ycars?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). The Public
Schools are private institutions and the
Government of India have no admin-
istrative control over them. However,
under the Government of India
Scheme for the grant of merit scholar-
ships, which are tenable at  public
schools, 8 scholarships were granted
for Scheduled Castes and Scheduled
Tribes students in 1960-61 znd 4 in
1961-62.

Mahabharata in Perslan

649. Shri Shree Narayan Das: Will
the Minister of Scientlfic Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that =a
Persian translation of the upic Maha-
bharata done by Abul Faizi, a scholar
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during the reign of Emperor Akbar,
is in the possession of a Delhi jewel-
ler;

(b) whether any steps have bcen
taken by Government to acquire it
and

(e) if so, the result thereof?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Eabir): (a) We have no information
about any translation of the Maha-
bharata by any person 2alled Abul
Faizi. Abul Fazl, the Prime Minister
of Akbar wrote an introduction to a
translation of the Mahabharata under-
taken at the request of the Emperor.

(b) and (c). Do not arise,

Regional Conference of DNevelopment
Banks

@50. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) the important subjects discussed
and considered and conclusions re-
ached by the Regional Conference of
Development Banks held recently in
Bombay;

(b) whether Government were in
any way associated with the Con-
ference;

(c) if so, the manner of their as-
sociation;

(d) whether the recommendations
which concerned the Central Govern-
ment have been considered; and

(e) if so, with what result?

The Minister of Finance (Shri
Morarji Desai): (a) The Conference
wag convencd by the Industrial Credit
and Investment Corporation of India
Limited, Bombay. Among the sub-
jects discussed were the role of en-
trepreneurship in development, identi-
fying industries for development,
technical aspects of appraising projects
for financial assistance, financial re-
sources and equity: debt ratio for De-
velopment Banks, spread on interest
rates charged and taxation problems
etc. The Conference wag held for an
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interchange of views and experience
between the different corporatinns re-
presented and no specific conclusions
were reached,

(b) and (¢), A Government official
was deputed to attend the Conference,
mainly as an observer.

(d) and (e). No formal reccm-
mendations were made at the Con-
ference.

Seizure of Contrabang Gold

651. Shri Raghunath Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that frem
the trunk of a passenger who arrived
by sea, contraband gold worth Rs. 2
lakhs was seized by the Customs au-
thority at the Bombay harbour on the
28th March, 1962; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). On 28th
March, 1962, contraband gold worth
approximately Rs. 354,000 was seized
by the Customs authorities at Bombay
from two passengers who arrived from
Mombassa by the ss. “STATE OF
BOMBAY"”. The gold was concealed
in the false bottoms of their trunks as
well as on the person of one of them.
The passengers held British Passports
issued at Nairobi. They were produc-
ed before the Chief Presidency Mugis-
trate who ordered them to be released
on bail, pending filing of a prosecu-
tion complaint.

Arrest of Pakistanl Constable at
Haridaspore

652. Shri Raghunath Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a
Pakistani armed constable belonging
to East Pakistan Rifles was arrested
at Haridaspore in 24 Parganas District
on the 1st April, 1962; and

(b) if so, the details thereof?
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Central Loans to Siates

654. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) which of the State Governments
have represented for a revision in
the terms and conditions of Central
loan to the State Governments; and

(b) what is the nature of State
Governments submission and Central
Government’s reaction in the matter?

The Minister of Finance (Shri
Morarji Desai): (a) No such re-
presentation has been received,

(b) Does not arise.
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Results of General Elections

656. Shri S. M, Banerjee: Wil! the
Minister of Law be pleased to state:

(a) whether some of the candidates
won in 1962 general elections as a
result of recounting;

(b) if so, the number of such can-
didates; and

(c) number of votes gained as a
result of recounting?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): (a) Yes.

(b) Three.

(c) In one case, the returned can-
date secured a net gain of 35 walid
votes on recount; in the second case,
the returned candidate’s valid votes
were reduced by 135, and in third
case, the returned candidate gained 34
votes at the recount.

It may be added that every one of
these elections has been called in
question by means of an election peti-
tion.
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Schold¥ships to Backward Class
Students in U.P,

657. Shri S. M. Banerjee; Will the
Minister of Education be pleased to
state:

(a) whether Government have
sanctioned less amount in 1961-62
than in 1960-61 for the grant of scho-
larships to the Scheduled Caste and
Scheduled Tribe students in U.P;

(b) if so, the amount sanctioned in
1961-62; and

() the reasons for the reduction?

The Minister of Education (Dr. K.
L. Shrimali): (a) (i) Same amount
was sanctioned for Scheduled Castes
during 1961-62 as was given in 1960-
61.

(ii) There are no Scheduled Tribes
in UP,

(b) and (c¢). Do noy arise.

Violation of Foreign Fxchange
Regulationg

658. Shri S. M, Banerjec: Wii' the
Minister of Finance be pleased tu
state:

(a) whether prosecution proceed-
ings have been completed against one
of the industrialists of Jagadari for
violation of foreign exchange regula-
tions;

{b) whether this industrialist is-
connected with Indian Sugar Mills As-
sociation; and

(c) if so, the name of this person?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Adjudica-
tion proceedings were held against
Shri D. D. Puri, who is an industrialist
of Jagadari, for violation of the pro-
visions of Section 4(1) of the Foreign
Exchange Regulation Act, 1947. The
Director of Enforcement found him
guilty and imposed a penalty of
Rs. 1,500 on him.

Shri Puri is reported to be the
Prefident of the Indian Sugar Mills
Association.
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U.S. Loan to India

59 Shri P. C. Borooah:
# Shri Prakash Vir Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether an agreement for a
loan of Rs. 256'8 crores from the
U.S.A. to India for her economic de-
velopment was signed in March this
vear; and

(b) what are the main projects for
which this amount is to be appropriat-
od?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir. The
loan is being made available from the
rupee sale proceeds of agricultural
commeodities supplicd under the PL
480 agreement signed on 4th May,
1980.

(b) The projects, which will be
financed out of the amount available
under the loan, have yet to be for-
mally agreed upon between the Gov-
ernment of India and the .S  Gov-
ernment.

Aid received from World
Organisation

660. Shri P. C. Borooah: Will the
Minister of Defence be pleasced to
state:

Veterans'

(a) the aid that has been received
from the World Veterans Organisation
during each year since its inception;

(b) how it has been utilised; and

(c) how much more aid is expected
during the ensuing year?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) to (c). The Ministry of Defence
have not received any aid from the
World Veterans Federation (not Or-
ganisation). It has been ascertained,
however, that the Federation provided
the services of one  Physiotherapist
from the 25th September 1955, to 18th
November 1956, and of another one
from 18th January, 1957 ‘o 3lst
October, 1858, to the All India Institute

of Physical Medicine and Rehabilitat-
ion, Bombay. This Institute was then
a joint venture of the United Nations
and Allied Agencies, the Government
of India in the Ministry of Health and
the then Government of Bombay.
Bombay Municipal Corporation and
the Society for the Rehabilitation of
Crippled Children, but has now been
taken over by the Government of
India, Ministry of Health as their
subordinate office,

The All India Gorkha Ex-Service-
men’'s Welfare Association which is a
member of the Federation is trying to
get some financial aid for the Poultry
Farming Scheme which they propose
to start in Dehra Dun for the benefit
of Gorkha Ex-Servicemen.

University at Kanpur

661, Shri S. M. Banerjee: Will the
Minister of Education be pl':ascd to
state:

(a) whether Government have
agreed to give financial assistance to
the U.P. Government for having a
residential University in Kanpur;

(b) if so, the amount sanctioned or
promised; and

(e¢) whether more Universities are
to be established in U.P.7

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.
(b) Does not arise.
(¢) There is a proposal to this effect
Demands of All India Insurance Em-
ployees Association

862 Shri 8. M. Banerjee:
= Shri K. N. Pande:

Will the Minister of TFinance be
pleased to state:

(a) whether Life Insurance  Cor-
poration has discussed the charter of
demand put forward by the All India
Insurance Employees Association; and

(b) if so, the reaction of the L.ILC.?
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The Minister of Finance (Shri
I!on.rji Desai): (a) and (b). Discus-
sions on the charters of demands put
forward by the All India Insurance
Employees’ Association and the All
India Life Insurance Employees’ As-
sociation are proceeding between the
Corporation and these two Associat-
ions jointly.

Accounts in Foreign Banks

663 [ Shrl S. M, Banerjee:
* 7 Shri Ram Sewak Yadav:

Will the Minister of
pleased to state:

Finance be

(a) whether some of the persons
have already declared their foreign
currency accounts in pursuance of the
notification issued by Government of
India;

{b) if so, the number of such
persons; and

(c) total amount revealed in
Dollars and Sterling areas?

The Minister of Finance  (Shri
Morarji Desai): (a) Yes, Sir.

(b) 950 accounts have heen declared
to the Reserve Bank of India by the
prescribed date i.e., 12th November,
1961.

(c) The total amount heid in these
accounts is of the order of Rs. 330
lakhs out of which Rs. 161 lakhs is in
Sterling, Rs. 67 lakhs in Dollars ana
the balance of Rs. 102 lakhs in other
<urrencies.

‘Nationalisation of Private Forexts m
Kerala State

_j’ Shri Warior:
* 7| Shri Vasudevan Nair:

Will the Minister of Home Affuirs
‘be pleased to state:

(a) whether Government have re-
ceived the draft of the Bill with the
-object of nationalising private forests
in Kerala State; and

(b) it so, the reaction of Govern-
ment thereon?

(21
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The Minister of State in the Minis-
try of Home Affairs (Shrj Datar): (a)
Government have received the Kerala
Private Forests (Acquisition) BilL

(b) The matter is under correspon-
dence with the State Government.

Damage to Crops

665 J Shri Warlor:
~ 1 Shri Vasudevan Nair:

Will the Minister of ..Finance be
pleased to refer to the reply given
to Unstarred Question No. 2320 on
the 24th Aupgust, 1961 and =tate:

(a) whether any financial aid had
been sought for by the State Covern-
ments to compensate the losses sus-
tained by cultivators due to damage
to their crop on account of floods; and

(b) if so, the action takcn by Centre
in the matter?

The Minister of Finance (Shrl
Morarji Desai)* (a) No, Sir.

(b) Does not arise,
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Mazagon Docks Lid.

668. Shri Raghunath Singh: Will {he
Minister of Defence be pleased to
state:

(a) whether the plan of the ship
ordered to be constructed at Mazagon
Dock Ltd. at Bombay for Andaman
Service has becn examined by ex-
perts to avoid complications which
occurred with the ship built by
Hindustan Shipyard for Andaman
service; and

(b) if 50, the result thercof?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir. The hull design cf the
ship, stability and hydrostatic parti-
culars have been prepared with the
assistance of a requtable forcign tirm
of consultants and the madel design
of the ship has been tested in a Model
Basin in the Continent. Also the fiocd-
ing and sub-division calculations have
been approved by the  Mercantile
Marine Dept. of the Government of
India,

(b) The construction of the snip is
according to the design finalised  as
described above, with the advice of
experts,

Fertilizer Plant in Madhya Pradesh

66¢ [ Shri Birendra Bahadur Singh:
* "\ Shrimati Maimoona Suitan:
Will the Minister of Steel and Heavy

Industries be pleased to state:

282 (Ai) L.S.D—3.

(a) whether a final decision has
been taken for the establishment of
a fertiliser plant in Madhya Pradesh
in the private sector with foreign col-
laboration;

(b) what are the getazts of the
foreign collaborators’ terms with the
private firm; and

(e) whether Government set any
target date for the setting up of the
plant?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The party who had been
granted a licence for setting up a
fertilizer factory in Madhya Pradesh
has just informed the Government
that they are unable to proceed with
the scheme as they have not succeed-
ed in securing a suitable foreign col-
laborator.

(¢} The expectation was that the
factory would be set up before  the
end of the Third Plan period.
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Bharatlya Gyanpeeth Seminar

J Shri Bhagwat Jha Azad:
\_Shri Raghunath Singh:

Will the Minister of Education be
pleased to state:

671.

(a) whether the Government's at-
tention has been drawn to a seminar
organised by Bharatiya Gyanpeeth in
New Delhi;

(b) whether the decisicns arrived
at the seminar have reached the Gov-
ernment; and

(¢) whether any assistance or help
has been asked for from Government
to implement the decisions?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Government
has seen press reports on the seminar.

(¢) No, Sir.

Failures of Indian Cricket Team in
West Indies

672. Shri D. C. Sharma: Will the
Minister of Educatlon be pleased to

state: i

(a) whether it is a fact that the
Indian Cricket Team which visited
West Indies recently failed in all
the Test Matches; and

(b) if so, the steps proposed to be
taken to ‘better the standard of the
game in the country?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Board of Control for Cric-
ket in India is the body mainly res-
nonsible for promotion and develop-
ment of Cricket in the country. The
Government is always willing to assist
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the Board in every feasible manner
in its endeavours to raise the standard
of cricket. The Government of India
have already established in Patiala a
National Institute of Sports where
training in coaching technigue in
various sports including cricket is
being imparted. The Institute also
makes available the services of ex-
perienced coaches for training players.

Survey of Mineral Resources of
Mysore

673. Shri Basappa: Will the Minister
of Mines and Fuel be pleased to <tate:

(a) whether any geological survey
of Mineral resources was carried out
in Mysore during the Second Five
Year Plan period; ang

(b) if so, the area where such sur-
vey was carried out?

The Minister of Mines and  Fuel
(Shri K. D. Malaviya): (a) Yes, Sir—
by the Geological Survey of India.

(b) Systematic mapping on 163,360
scale and preliminary mineral assess-
ment of an area of 7439 s. kms. was
carried out in parts of Chitaldrug,
Dharwar, Hassan Mandya, Mysore,
North Kanara, Shimoga apd Raichur
district

Large scale mapping of an area of
276 square kms. and mineral investi-
gations were carried out in the mine-
ralised areas of Kolar, Mysore, Has-
san, Chitaldrug and Dharwar districts.

The details of the investigations
carried out by the Geological Survey
of India during the Second Five Year
Plan period are laid on the Table of
the House, [See Appendix I, an-
nexure No. 81].

Hindustan Machine Tools Ltd,,
Bangalore

[ Shri Basappa:
674. { Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the Hindustan Machine
Tools Ltd., Bangalgre is starting more
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new projects in  different parts ot

India; and

(b) if so, how many and where?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) ang (b). Hindustan Machine Tools
Ltd., Bangalore proposes to set up two
new machine tool plants in the public
sector during the course of the Third
Five Year Plan. One of these will be
located in Pinjore in the Punjab.
Orders for plant and equipment have
been placed. Proposals for the second
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Coal Quota to Sugar Industry

( Shri P. C. Borooah:
679. ] Shri Bhagwat Jha Azad:
Shri Bishwanath Roy:
| Shrl A. K. Gopalan:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government have re-
ceived a memorandum from Indian
Sugar Mills Association expressing
econcern over the cut impused on the
quota of coal and coke for sugar in-
dustry for 1962-63;

(b) if so, what are the main points
made therein; and

(c¢) what is the Government's deci-
sion thereon?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Yes, the Indian Sugar Mills Associa-
tlon have represented to the Govern-
ment against the cut in the quota of
coal and non-allocation of bye-product
hard coke to sugar industry,

&
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(c) The movement quota for sugar
industry has been reduced from West
Bengal/Bihar and outlying coalfields,
but additional coal for this industry
would be supplied from the Assam
coalfields to the sugar mills which
are situated in U.P. and Bihar and
are served by metre gauge. The
figures of revised quota are exclusive
of the supplies which would be given
from Assam coalfields by metre gauge.
The sugar mills in Bihar can also draw
coal by road. Thus taking into ac-
count movement by rail, (including
that from Assam) and provided move-
ment by road is resorted to, the total
supplies are expected to be not less
than what they were last year.

The supply of bye-product hard coke
has been restricted to essential con-
sumers who cannot do without it. The
sugar mills have instcad been given
bee-hive hard coke.

Delhi Police

680. Shri Birendra Bahadur Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Government proposc to raise
the status of Delhi Police;

(b) if so, what are the changes con-
templated; and

(c) how far these changes will
make the Delhi Police more efficient
and at par with the Police of Bom-
bay, Calcutta etc?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (¢). The matter is expected to re-
ceive consideration in due course.
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0il Royalty

683. Shri A. S. Saigal: Will the
Minister of Mines and Fuel be pleased

to state:

(a) whether it is a fact that ques-
tion of paying oil royalty to the State
Governments has not been finalised so
far;

(b) if so, what s the delay in its
finalisation;

(¢) whether the reduction in well
head price of crude oil will drastically
result in paying royalty; and

(d) how much royalty is estimated
to be paid to the Assam State Gov-

ernment?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (8) No Sir;
royalty is payable to State Govern-
ments in accordance with the Petro-
leum and Natural Gas Rules, 1858 or
the Petroleum Concession Rules, 1049.

(b) Does not arise.
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(c) The rate of royalty being a fix-
ed percentage of the well head value,
any reduction in the latter will affect
the quantum of royalty.

(d) Royaity is payable to Assam
Government at 5 per cent of the well
head value of crude oil produced by
the Assam Oil Company and 10 per
cent of the well head value of crude
oil produced by the Oil India Ltd.
The actual amount of royalty would
depend upon tiie quantities of oil
produced by the two companies.

Ph. D. to Service Candidates

684, Shri A. S. Saigal: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that no Uni-
versity allows candidates who are in
service to do Ph. D. as a private can-
didate;

(b) if so, such student; who work-
ed in that particular research subject
to be taken in the field in their ser-
vice are also obstructed from getting
this advance study and knowledge;
and

(c) what action Government are
taking to provide this facility to cuch
service emplovees who are desirous
of taking Ph. D. in the particu'ar sub-
ject in which they work in field?

The Minister of Education ({Dr.
K. L. Shrimali): (a) and (b). Informa-
tion is being collected and will be
laid on the Table of the House.

(c) None, Sir.

Coal Production

685. Shri Morarka: Will the Minister
of Mines and Fuel be pleased to state:

(a) the production of coal in col-
lieries under National Coal Develop-
ment Corporation during the year
1961, month-wise;

(b) the despatches during the above
months; and

(¢) stocks at the pit heads at the
end of each month?
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The Minister of Mines and  Fuel
(Shri K. D. Malaviya): (a) to (c). A
statement giving the required infor-
mation is laid on the table of the
House, [See Appendix [, annexure
No. 82].

Ecafe Report for 1961

686. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the ¢bser-
valion in the recent ECAFE Report
for 1961 that the *“Saving facilities,
moreover, while expanding, are in-

",

adequate and rewards unattractive”;
and

(b) if so, what action is proposed to
be taken in the matter?

The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) While Government do not agree
with the view expresscd in the ECAFE
Report, the question of encouraging
savings is continuously under review
and measures are taken {rom time
to time to improve existing facilities
for saving. Attention is invited in this
connection to paragraphs 14 and 32 of
the Budget Speech of April 23, 1962.

Territorial Army

687. Shri Daji: Will the Minister of
Defence be pleased to state:

(a) how mainy units of the Territo-
rial Army have been raised in the
country; and

(b) how many of these have been
raised from the State of Madhya Pra-
desh?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(ay It is not in the public interest to
give this information on the floor
of the House.

(b) The Territorial Army consists
of two types of units, the Provincial
and the Urban.

2. For purposes of recruitment to
Provincial units, the country has been
devided into various zones and resi-
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dents of each zone are cligible for
enrolment into the units allotted to
Laeir respective zones.

The number of Provincial units in
the zone in which the State of Madhya
Pradesh is included works out to 235
per cent of the total number of Pro-
vincial units in India.

3. Recruitment to Urban units is re-
stricted to the owns where such units
are located.

4. Number of Urban units in Madhya
Fradesh is 12 per cent of the total
number of Urban units in the country.
This is principally because urban units
arce largely coacentraled in bigger
towns or where the type of personnel
required are readily available. Ower
60 per cent of the Urban units are in
only six towns.

Applications under Article 72 of the
Constitution

688. Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

ta) the number of appiications re-
ceived, considered and finally disposed
of under clauses (b) and (¢) separate-
ly of article 72 of the Constitution of
India during 1961 and 1962 so far;

(b) the number of cases in which
pardons, reprieves, respites or remis-
son of punishments were granted or
the sentences weré suspended, remit-
ted or commuted of persons convicted
of different offences during the same
period; and

(¢) the number of cases still under
consideration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). A statement giving the requir-
ed information is placed on the table
of the House. [See Appendix I, an-
nexure No. 83].

Shortage of Coal in Punjab

689, Shri Bagri: Will the Minister
of Mines and Fuel be pleased to
state:

(a) how much coal was supplied to
the State of Punjab in the last threc
Vears;

(b) whether ii is a fact that there
is acule shortage of coal in Punjab;
and

tcy if so, when Government pro-
pose to remove the coal shortage?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The
figures of actual supply of coal to the
Punjab during the last three year:
arce given below:

Year Despatches
(in wagons)

1959 65,503
1960 53,101
1961 60,784

(b) There have been reports of
occasional shortages at somc centres
in the Punjab due to difficullies of
movement.

(c) Government have already taken
certain sleps such as increasing ihe
block rakes and in BOX type wagons,
creation of coal dumps at suitable con-
suming Centres, etc., {o improve sup-
plies of coal and coke to all the
States, including Punjab.

Further, Government is giving
fresh thought to all questions con-
cerning increased production of coal
and cnsuring greater satisfaclion to
consumers by increasing the move-
men: by various means. Supplies to
Punjab and other States are being
kept in view in examining these
question.

Local Purchase by Workshops

690. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the amount spent for the local
purchase of stores in the following
workshops for the year 1961-62;

(i) 505 Army Base Workshop,
Delhi Cantt.;
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(ii) 510 Army Base Workshop, (d) whether Government have al-
Meerut; ready sugested to the other States to
2a i ?
(ii) 509 Army Base Workshop, emulate this healthy example?
Agra; The Minister of Education (Dr.
(iv) 507 Army Base Workshop, K. L. Shrimali): (a) Yes, Sir.
Kankinara; (b) The cost of the mid-day meal
is about 10-12 naye paise per child
(v) BS;: :};::ney Base Workshop, per day. At present the cost is met
g ! by mobilising contributions from the
(vi) 512 Army Base Workshop, local community, and the funds pro-
Kirkee; vided by the State Government, sup-
(vii) 508 Army Base Workshop. plemented by assistance where avail-

Allahabad; and

(b) what steps the Ministry of De-
fence have taken to cuy down the
local purchase of stores for the De-
fence requirements?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The total amount of local pur-
chase of stores in the Army Base
Workshops at Delhi Cantt. Meerut,
Agra, Kankinara, Bangalore, Kirkee
ang Allahabad for the year 1961-62 is
Rs, 56 lakhs approximately.

(b) Most of these local purchases
pertain to spares for vehicles and
other equipments. Local purchase is
resorted to when the spares are not
readily available in stock in order to
avoid hold-ups in the Repair Pro-
gramme. Such purchases are res-
tricled to actual requirements and
cannot be avoided.

Mid-day Meals to Students

691, Shri P, R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether some States have made
arrangements for the supply of mid-
day meals to primary school stu-
dents;

(b) if so, the incidental cost that is
on the average incurred per head per
month and measures adopted for
raising the wherewithal;

(c) what is the extent of the im-
provements brought about both in the
mind and physique of the students
enjoying these benefits; and

able from outside agencies,

(c) No detailed studies have yet
been made; but it is obvious that a
programme of mid-day meals will
have g healthy effect on the mind and
body of the students.

(d) Efforts are being made to ex-
pand this programme in all parls of
the country.

Labour and Social Welfare Camps

692. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
fo state:

(a) the arrangements that have
been made in organising labour and
social service camps for under-Gradu-
ule students of universilies;

(b) what has been the response so
far received from teachers and stu-
dents; and

(¢) whether such voluntary parti-
ripation rather than the introduction
of any form of compulsion will be
effective?

The Minister of Education (Dr.
K. L, Shrimali): (a) No special ar-
rangements have been made for or-
ganising Labour and Social Service
Camps for under-Graduate students,
though whenever such camps are or-
ganised under the scheme of the
Ministry of Education, under-Gradu-
ate students are free to join them.

(b) Does not arise, as no special
camps are organised for under-Gradu-
ate students and teachers.
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(¢) Does not arise.

National Discipline Scheme in Delhi
693. Shri Bishwanath Roy: Will the

Minister of Education be pleased to

state:

(a) whether the National Discipline
Scheme has been started in the
Higher Secondary Schools at Delhi or
New Delhi; and

(b) if so, whether any work of
physical labour has been prescribed us
compulsory for the school students?

The Minister of Education (Dr.
K, L. Shrimali): (a) Yes, Sir.

(b) No, Sir.

Law and Order Situation in Hill
Areas of Manipur

694. Shri Rishang Keishing: Will
the Minister of Home Affairs b
pleased to state: ’

(a) whether it 1s 3 fact that the
law ang order situation in the hill
arcas of Manipur specially Ukhrul
and Tamenglong sub-divisions has
deteriorated much after the last
Gencral Election; and

(b) if so, the security measures
Government have taken there?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No. There was some increase in
Naga hostile activity just before the
recent Genera]l Elections, The law
and order situation in these areas has
shown markeq improvement since
then.

(b) The orders under Section 3 of
the Armed Forces (Assam and Mam-
pur) Special Powers Act, 1958, dec-
laring Ukhrul, Tamenglong and Mao
Maram sub-divisions as disturbed
areas have been extended up till the
end of May 1962 as a precautionary
measure. The West Bengal Securily
Act, 1950, has alsg been extended up
till the enq of May 1962 as a pre-
cautiionary  measure, The West
Bengal Security Act, 1950, has also
been extended to Manipur, to enable
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the Administration t{o take effective
measures against the activity of Naga
hostiles, Security forces are carry-
ing out intensive patrolling.

Repeal of Hill Village Authority Act

695. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
tr.bal people of Manipur have repre-
sented to the local Government as
well as the Government of India for

repeal of the Hill Village Authority
ﬁct; - l.ﬂ.{i‘:i.r

(b) if so, whether any step has
been taken to that end; and

(e) if not, whether any other step
has been taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes,

(b) and (c). The matter is under
consideration.

The Winter ang the Hill Allowances
to Manipur Schools

696. Shri Rishang Keishing: Will
ithe Minister of Education be pleased
to state:

(a) whether it is a fact tha; Mani-
pur Administration accepted to grant
the Winter and the Hill allowance to
all schools in the tribal areas of
Manipur which are receiving grants
in the 90 per cent deficit grant
system;

(b) whether it is also a fact that
the Manipur Territorial Council, as
directed by the Manipur Administra-
tion, submitted the estimated amount
of the allowances for the year
1961-62;

(c) if so, why the schools have
not been paid the allowances up till
now; and

(d) whether payment of the allow=-
ances will be expedited in view of
the critical financial position of the
schools?
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The Minister of Education (Dr.
K. L. Shrimali): (a) to (d) The
information is being collected from
‘the Manipur Administration and will
be laid on the Table of the Lok Sabha
in due course.

Elementary S:hool Teachers

697. Shri Yallamanda Reddy: Will
the Minister of Education be pleas-
ed to siate:

{a) whether it is’a fact that all
Indiag Primary Teachers’ Federation
has made representation to Govern-
ment reguesting to enfranchise ele-
mentary school teachers in the elec-
tions to the legislative councils from
the teachers constitueacy; angd

(b) if so, action taken or proposerd
to be taken in the matter.

The Minister of Education (Dr.
K. L. Shrimal): (a) Yes Sir.

(b), The Government of India do
not consider the suggestion feasible.

Grants Commission for Secondadv
Education

698. Shri Yallamanda Reddy: Will
the Minister of Edueation be pleased
to state:

(a) whether the All India Federa-
tion of Educational Associations has
recently requested Government (o
constitute a Grants Commission for
Secondary Education; and

(b) if so, the action taken in this
regard?

The Minister of Education (Dr.
K. L. Shrimali): (a), No. Sir, but
this point was raised in the Memo-
randum of the All India Secondary
Teachers’ Federation.

(b) The suggestion is not congider-
ed feasible.

Election Expenditure in Punjab

699. Shri D, C. Sharma: Will the
Minister of Law be pleased to statc:

(a) the amount of money that has
been spent to conduct the Lok Sabha
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elections in Punjab held in February,
1962;

(b) whether the entire amount was
borne by the State Government; and

(¢) if not, what was the amount
von ributed by the Central Govern-
ment?

The Deputy Minister in the Minis-
try of Law (Shri Hajarpavis); (a)
As the General Elections have just con-
cluded, it will take some time for the
Government of Punjab to collect and
compile the figures of expenditure in-
curred on the conduc; of Lok Sabha
clections in Punjab held jn February,
1962, from the various district autho-
rities concerned.

(b) and (¢). The eatirc amounts
s 1o be  borne initially by the State
Government, The Central Govern-
ment's share, ie. 50 per cent, will be
reimbursed 1o them in due course.

Post Matric Scholarships to Backwara
Clasg Students

700. Shri Jena: Will the Ministe:
of Educalion be pleased to state:

(a) whether the quantum of Post
Matrie Scholarships paid to Backwara
Class students belonging to the same
standard in different States i; tne
same as previously when the scholar-
ships were awarded by the Central
Government; and

(b) if not. the States awarding
minimum and maximum of such stip-
ends to students studying in the same
standard?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Does not arise.

Fourth Steel Plant

[ Shri Warior:
701, { Shri Vasudevan Nair:
| Shri M. K. Kumaran:

Will the Minister of Steel anda
Heavy Industries be pleased to state:
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(a) whether the recent increase 1.
the price of steel in the United States
will adversely affect our irport or
that material from America;

(b) whether the cost of the fourth
Steel Plant at Bokaro wiii gc up as
a result of ths above; and

(e) the extent to whica the differ-
ence in prices will work out in terms
of our imports for the Third Five
Ycar Plan?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniawm):
(a) to (¢). Increase in price anncunced
by the U.S. Steel Mills has buen re-
scii,ded and thercfore the isruc ro.s~d
docs not arise.

Income of Canteen Siores Depit.
(India)

702. Shri U. M. Trivedi. Will the
Minister of Defence be pleased to
state:

(a) the net income of the Canteen
Stores Department (India) during the
years 1950 to 1960;

(b) what income tax has been paid
by the Cantcen Stores Department
(India) from 1950 upto 1960;

(c) whether Government have for-
mulated any scheme to run this essen-
tial s~~vice rfficiently and economic-
ally; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The net income of the Canteen
Stores Department (India) for the
years 1950—60 is as given below:—

Rs. As. Ps.
1950-51 . 19,42,180 4 9
1951-52 23,14:776 1 ©
1952-53 21,39,666 © o
1953-54 19,52,837 o o
1954-55 . 19,63,073 0 ©
1955-56 . 14,58:442 0 ©
1956-57 16,72,433 © ©
1957-58 18,01,840 0 ©
1958-59 . 22,47,822 o0 o

1959-60
1960-61

26.39;,318 © o
37,09,753 0 ©

(b) Canteen Stores Department
(India) is not liable to pay income
tax,

(¢) and (d). Canteen Stores Depart-
ment (India) is being run as efficiently
and economically as possible under the
overall supervision of a Board of Con-
trol with high ranking represeniatives
of the Ministries of Defence and
Finance (Defence) and Services Head-
quarters as its Members.

Survey of Indian Projects

703. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to staie:

(a) the total number of projects
with their names in waich Survey of
[.dia ig allotted the survey woug dur-
ing the Third Five Year Plan;

(b) the amount sanctioned fzr such
survcy works; and

(c) the amount spent so fa.'

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr, M. M. Das): (a) A list
of projects for which Surveys have
been taken up during 1961-62 js laid
on the Tab.e, [See Appendix I, ann-
exure No. 48]. Details of projects sur-
veys to be undertaken during the re-
raaining period of the Third Pinn arc
vet to be finalised by indenting agen-
Tils.

(b) The expenditure on project
surveys is met from within the nor-
mal budget of the Department and
s.parate allocations are not sarction-

ed.
(c) Rs. 27.58 lakhs during 1981-62.

Compensation for Acquired Land in
Deosole

704. Shri Maheshwar Naik: Wil the
Minister of Defence be plessed to
state:

(a) whether the owners c¢f ‘and
which was acquired in Deosole in the
erstwhile State of Mayurbhanj during
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the second Worid War for caastruc-
won of an air base by the Defence
Departmznt have been fully conper-
saled,

(b) to what purpcse those land and
etructures have been or are propused
ta be put now that .hc lands Lave
vee.: abandoned;

(¢) whe.her 2ny arrears of compen-
tation to the owiers of landds  are
g.ili outstanding; @.d

(d) if so, what action is being taken
{or clearance thercof?

The Minister of Stale in the Minis-
uy of Defence (Shri Kaghuraisaiah):
(a) Certain lands for Amarda Road
Air Field in viilage Deosole ~ure re-
quisitioned during the last war. No
land has, however, been acyuirud s
iar. The question of paym 't of
compensation for acquisition does not,
therefore arise at present.

(5) The possibiiity of using the
Air-field is under consideration cf
Government.

(c¢) and (d). The local civil autho-
rities are compedent to make paymeant
of recurring compensation for requisi-
tioned lands, Suitable instructions
have also been issued to clear the
arrears, if any, of recurring com-
pensation.
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ths same period to see that the trikal
the benefit of being
imparted primary education in their
awn tribal languages; and

(c) wheth.r Government propose to
re-orient syllabus to suit the needs of

The Minister of Education (Dr. K. L.
(a) to (e¢). Information is
i5 being collected from the State Gov-
errrments and Union Territories and
will be placed on the table of the
House in due course,

Oil Refinery in Cauvery Basin

709, Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleas=d ‘o

(a) whether therc is any proposal
for the starling of an oil refinery in
the Cauvery basin of Madras State
in the Third Five

(h) if =0, the details thereof?

The Minister of
(Shri K. D. Malaviya):

Mines and Fuel
(a) Wo, Sir.

(b)Y Does not arise.
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Primary Education for
Tribal Children

708. Shri H. C. Soy: Will the
Minister of Education be pleased ‘o
state:

(a) what the number of tribal
students have been during the First
and Second Five Year Plans and the
first two years of the Third Five Year
Plan, State-wise, for the whole of
India;

(b) what expenditure, if auy, has
been incurred by the Ceniral Govern-
ment and State Governments during

Geological Survey in Ramanathapuram

710. Shri Umanath: Wil] the Minis-
ter of Mines and Fuel be pleased o
state:

(a) whether any geological survey
has been undertaken in Ramanatha-
puram District of Madras State; and

(b) if so, its details and the result
so far?

The Minister of Mines and Fuel
(Shri K., D. Malaviya): (a) and (b).
Yes, Sir. Systematic geological map-
ping of Ramanathapuram district was
completed by the Geological Survey

of India during 1948 to 1956. The
following minerals were recorded.
Building Stones.

The following occurrences were
located:

Quartzite occurrence near Kumudi:
gneisses from Kaviadipatti; Calcareous
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sandstone at Terka Narippaiyur; gneis-
ses at Manamadurai; gneisses at
Varappur granite and gneisses at
Poonamararavatti granite and gneiss
at Pulangurichi; gneiss at Thenimalai;

gneiss around Kunnakkurli and Pil- )

layarpatti; charnockites at Kambanus.
Kanpur:

The following kankar
are recorded:—

occurences

Kovilankulam; Pullandai; Perun-
ali.

Gypsum:

Near Avattandai, Kokkadi, Peraiyur
and Appanur gypsum occurs in minor
quantities in the saline black soils.
The reserves of Kokkadi-Avattandi
area were estimated at 23.000 tonnes
ang that of Periyar area at 350 tonnes.
The occurrences at  Ariyanavaram,
Appanur, Oppilan, Muttuchellayya-
puram and Krishnapuram are not of
economlic Importance.

Tile Clay:

Small occurrences of tile clays are
recorded south-east of Manamadurau
They are locally used for the manu-
facture of earthern ware.

Coral Lipmestone deposits:

Coral reef limestone deposits are
noted in the northern portion of
Rameswaram island. The minimum
reserves are estimated at 5 million
tonnes of limestone suitable for
cement manufacture.

Ochres:

Yellow and red clays are being dug
from many small pits north of
Anavari village. These clays are grit-
ty and are not suitable for the manu-
facture of paints.

The yellow shales near Sivaganga
are found to be suitable as ochres in
the manufacture of paints. The re-
serves are estimated at 2.78 million

tonnes. Yellow and red shales also
" occur at Ramachandrapuram, Uruli,
Nattarasankottai, Kusvan Udaippur
and at Vittaneripudukkudi.
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Tourmaline:

Tourmaline bearing pegmatites are
recorded at Pudur and Varappur. But
they are of no use.

Clays:

White and buff clays near Mu'.tu—
patti and Madalampatti are worta
bearing considered for ceramic mater-
ials.

Iron ore:

Small lenscs and pockets of muap-
netite (iron ore) occurring in gneisses
are recorded at 2.5 kilometres south-
west of Elayirampannai. These are
uneconomic.

Limestone:

The following crystalline lime:stons
deposits were noticed.

Locality

Reserves Quality

tons tonnes

Pandalkudi 340,000 345,000—Cecment grade
Alangulum—200,000 203,000—Grade not

Kallamanikkanpatti 1co,000 101,000—
available

Geological Survey In
Maharashtra.

711. Shri D, R. Chavan: Will the
Minister of Mines and Fue] be
pleased to state:

(a) whether geological survey has
been undertaken in the District of
Ratnagiri, Kolaba and Kolhapur of
the Maharashtra State; and

{(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): A statemcut
giving the required information is laid
on the Table [See Appendix I,
ennexure No. 86

Labour in Tea Gardens of Assam
%12. Shri Basumatari: Will the

Minister of Home Affairs be pleased
to state:
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(a) whether Government of Assam
made any recommendation to accept
the labour people in the tea gardens
of Assam (those who are tribals in
their respective original States) as
more backward and sanctioned some
amount for their educational a.d
other development; and

(b) if so, the reactions of the Gov-
ernment of India thereto?

The Minister of State in the Minis-
try of Home Affairs (Shril Datar): (a)
No such recommendation has Theen
received by the Government of Irdia.
The State Governments are constitu-
tionally competent to define who the
socially and educationally backward
classes (these are known as ‘other
backward classes’) are, and they have
done so. The category of persons re-
ferred to in the question comes with-
in the definition of ‘other backward
classes’ in Assam. '

In the Third Five-Year Plan of
Assam, Rs. 35 lakhs have been pro-
vided for schemes of education or
the benefit of ‘other backward class-s'.

(b)Y Does not arise.

Pay Scales of Employees of Tripura

713. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Tripura Administraiion
have introduced West Bengal Sca'es
of Pay for a section of employees of
Tripura;

(b) whether Tripura Administration
have received any instruction fiem
Ministry of Home Affairs to revise the
‘pay scale of Tripura making it a. par
with West Bengal Scales of Pay; and

(¢) if so, what are the reasons for
delay in implemeonting the decision of
the Ministry of Home Affairs in res-
pect of all categories of employees of
Tripura?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). The scales of pay of the
employces of the Tripura Adminit-
sration are generally based on the

pattern of West Bengal Scales of Pay
for the equated posts. Orders revis-
ing the scales of pay of the Adminis-
tration's employees on that basis,
were issued in 1961. The West Bengal
Governm>nt have since again revized
the scales of pay of their employeres.
The Tripura Administration have been
acked to formulate their propcsals
for the revision of the scales of pay
of various posts on the basis of latest
scales of pay of the West Bengal em-
plovees.

Compulsory Primary Education
in Madras

715. Shri Elayaperumal: Will the
Minister of Education be pleaszd to
state:

{a) whether Government of Madras
have asked the Centre for assistance
in the matier of expansion of fyea and
compulsory primary education in
Madras; and

(b) if so, what help is given our is
proposed io be given in this reeard?

The Minister of Education (Dr.
K. L, Shrimali): (a) In accordaice
with the existing proccdure for sarc-
tioning central assistance for schemes
included in the third five year plans
of the State Governments, it is aot
necessary for any State Govermment
to ask for such assistance. A pari of
the admissible assistance is automati-
cally released as “Ways and Means
Advances” and the final payment
sanction is issued on receipt of .x-
penditure figures from the State Gov-
ernments.

(b) The pattern of central assistance
for schemes relating to elementary
education is as follows from 1962-63
onwards:—

(1) Special schemes relating to
girls' education. —Grant—100%

(2) Teachers' training —Grant—
100%

(3) Appointment of
teachers for primary
Grant—5097,

additional
schools.
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(4) Scholarships for primary gchool
students. Grant—75%

All other educational Schemes also
part’.ipate in the block central assis-
tance which is given for the plan as
a whole.

Amount spent by Madras Government
for Welfare of S.C. and ST.

716. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any amount wasz sur-
rendercd as unspent by the Madras
Government in 1959-60 and 19G0-61
under the State and Centrally spon-
sored programmes for the Welfare of
the Scheduled Castes and Scheduled
Tribes; and

-

(b) if so, what is the total amount
year-wise?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being col-
lected and will be laid on the table
of the House as soon as it is available.

All India Service Officers

717. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) what action has becn taken
against the All India Cadre Officers
against whom strictures were passed
by Court in connection with the case
of Mr. Grewal of Indian Police Ser-
vice (Punjab);

(b) whether Mr. Grewal has been
re-instated and if not, the reasons
therefor; and

(c) what is the nature of the charges
for which departmental enquiry was
to be held?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The Government of Punjab have
appointed a retired Chief Justice
the Oudh High Court to inguire into
the charges framed against an LP.S.
Officer against whom strictures were
passed by the Court in connecdon
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with the case of Shri Grewal of the
Indian Police Service (Punjab).

(b) Nc; the oral inquiry is in pro-
Eress.

(¢) The charges relate to certain
alleged misconduct committed by Shri
Growal including mis-use of official
position, falsification of Government
documents, claiming of false T.A. and

mis-appropriation of Governmont
petrol.

Retirement Age of High-Court Judges

718, Shri A. V. Raghavan: Will the
Minister of Home Affairs be oleased
to state:

(a) whether the Government of
India propose to amend the Constitu-
tion to raise the retirement age of
High Court Judges from 60 to 62; and

“(b) if so. whether the opinions of
the Bar Associations were taken into
ronsideration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
fa) Yes,

(b) No.

Deputy Commercial Tax Officers of
Madras Stlate

719. Shri N. Sreekantan Nair: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Deputy Commervial
Tax Officers of Madras State have
been equated with the I Grade Sales
Tax Officers of Travancore-Cochin in
the integration of Services;

(b) whether, prior to integration,
the I Grade Sales Tax Officers of
Travancore-Cochin were Gazetted
Ocers, while the Deputy Commercial
Tax Officers of Madras State welc
non-Gazetted Officers;

(¢) what were the recommendations
of the Chatterjee Committee regard-
ing the II Grade Sales Tax Officers of
Travancore-Cochin and the Deputy
Commercial Tax Officers of Malabar
area in Madras;
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(d) whether the Assistant Sales Tax
Officers of Travancore-Cochin  Avea
have been equated with the Upper
Division Clerks of Malabar area of
the Madras State; and

(e) if so, on what grounds?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Yes,

(c) The equation recommended by
the Chatterjee Committee, inter-alia,
wasi—

Sales Tax Officers”] Deputy Commercial

Grade I (Rs. Tax Officers
(200—300) 5 (Rs. 200—300)

Sales Tax Officers

Grade II (Rs. |

150—250) J

(d) No.
(e) Does not arise.

Angi Tribes of Andaman

720. Shri Basumatari: Will {he
Minister of Home. Affairs be pleased
to state:

ta) Whether it is a fact that the
Angi tribes of Andaman are still com-
plctely backward;

{b) if so, whether any scheme has
‘been drawn by the Government to re-
habilitate them properly; and

(c) whether any suggestion has
been made by the Chief Commissioner
to send some batch of social workers
there to work among them?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes,

the Onge (not Angi) tribes is ba»::].l-I

ward.

(b) Yes. The Third Five Year Plan
has schemes for coconut cultivation
and plantation of fruit trees etc., and
for presentation of gifts of cloth, fcod
articles, axes, fishing hdoks, buckets
etc. Some wells and model huts have
been already : constructed. Seasonal
dispensary also functions every year
during fair weather.

382(AILS—4.

(c), No. The work of welfare |is
looked after by the officer in charge
of anthropological survey.
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12:07 hrs,
OBITUARY REFERENCE

Mr. Speaker: 1 have to inform the
House of the sad demise of Shrimati
Kesar Kumari Devi who passed away
on the 3rd May, 1962 at Raipur at the
age of 57.

Shrimati Kesar Kumari Devi was a
gitting Member of this House from
Raipur  constituency of Madhya
Pradesh. She was also a Member of
the Second Lok Sabha.
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We deeply mourn the the loss of
Shrimati Kesar Kumari Devi and I
am sure the House will join me in
conveying our condolences to the
bereaved family.

It is all the more tragic because that
lady took her oath so lately an: join-
ed this Lok Sabha perhaps with some
hopes, and we had also hopes ‘hat she
would make useful contributions and
cerve the country for some time.
Death has taken al] that away. It is
a tragic thing.

May I request the House to stand in
silence for a short while to express its
EOTTOW.

The Members then stood in silence
for a short while.

12:08 hrs.

PAPERS LAID ON THE TABLE

AnnvAL Report oF THE FERTILIZER
CorPORATION OF INDIA LIMITED AND
Review BY THE GOVERNMENT ON
THE WORKING OF THE CORPORATION.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Sir, I beg to lay on the Table a copv
each of the following papers:

(i) Annual Report of the Ferti-
lizer Corporation of India
Limited, New Delhi for the
year 1960-61 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon under sub-section (1)
of section 619A of the Com-
panies Act, 1956,

(ii) Review of the Government on
the working of the above
Corporation.

[Placed in Library. See No, LT-
76 /621.

NoriFicaTioNs RE: DeLH  (URBAN
Areas) Tenants' Revier RurLes Axp
Drir1 Lanp Horpme (CEILING)
Rures, 1961.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
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I beg to lay on the Table a copy each
of the following Notiflacations:—

(i) Notification No. F. 3-A/LRO/
61 published in Delhi Gazette
dated the 4th December, 1961
containing the Delhi (Urban
Areas) Tenants' Relief Rules,
1961, under sub-section (2) of
section 8 of the Delhi (Urban
Areag) Tenants' Relief Act,
1961. [Placed in Library. Sece
No. LT-77/62].

(ii) Notification  No. F.63/LRO/
61-62/176 published in Delhi
Gazette dated the 5th April,
1962  containing the Delhi
Langd Holdings  (Ceiling)
Rule -, 1961, under sub-
section (3) of section 27 of
the Delhi Land Holdings
(Ceiling) Act, 1960. [Placed
in Library. See No LT-T8/62]

12.09 hrs.
MESSAGE FROM THE PRESIDENT

Mr. Speaker: [ have to inform the
House that I have received the follow-
ing message from the President dated
3rd May, 1962;

“I have received with great
satisfaction the  expression of
thanks by the Members of Lok
Sabha for the Address I delivered
to both the Houscs of Parliament
a sembled together on the 18th
April, 1962."

12.09 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narain Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing Tth May, 1962, will consist
of—
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House
(1) General Discussion of
General Budget for 1862-63.
(2) Discussion and voting on the
Demands for Grants relating
to the Ministry of Community
Development and Co-opera-
tion,

1 may also inform the House that
the discussion and voting on the
Demands for Grants relating to the
various Ministries will be taken up
in the following order:—

Community Development and Co-
operation.

External Affairs.

Mine: and Fuel.

Steel and Heavy Industries,

Irrigation ang Power.

Transport and Communications.

Food and Agricullure,

Scientific Rescarch and
Affairs,

Health.

Education,

Information and Broadcasting,

Cultural

Law.

Defence.

Works, Housing and Supply.
Home Affairs,

Labour and Employment.
Commerce and Industry.
Finance.

Shri Harl Vishnu Kamath (Hoshan-
gabad): In this connection, Sir, may I
request that the order of sequence
suggested by the Minister of Parlia-
mentary Affairs be strictly adhered to
and not deviated from at short notice
as has happened in the past?

Mr. Speaker: Wpe discussed that in
the Business Advisory Committee ana
the Minister has given that assurance
that as far a; possible it will be ad-
hered to.

Shri Satya Narayan Simha: As far
as posasible it will be adhered to un-
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less some unforeseen things happens.
But generally we will adhere to it.

Shri Hari Vishnu Kamath: General-
1y?

Shri Satya Narayan Sinha: Yes.
12.20 hrs,

*DeEmanDps ror GRANTS (RAILWAYS) —
Contd.

Mr. Speaker: The House will now
take up discussion and veting on the
remaining Demands for Grants in
respect of the Budget (Railways) for
1962-63. The time allotted is three
hours, I think the Hou e would agree
that we might take this business up
to 3 O'clock and finish it and then
take up non-officia] business.

Demanp No. 2-—MISCELLANEOUS
EXPENDITURE

M Speaker: Motlion moved:

“That a sum not exceeding
Rs. 2,10,11000 be granted to the
president to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in re pect

of ‘Miscellaneous Expenditure’.”

DeEmAND No. 3—PAYMENTs To
WORKED LINEE AND OTHERS

Mr Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1963, in respect
of ‘Payments to Worked Lines and
Cthers".”

DemanNy No. 4—WORKING EXPENSES—
. ADMINISTRATION
Mr. Speaker: Motion moved:
“That 'a sum not exceeding

Rs. 31,88,34,000 be granted to the
President to complete the sum

*Moved with the recommendationsof the President.
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of ‘Working Expenses—Adminis=-
tration’.”

DemanDp No, 5—WoORKING EXPENSES—

REPAIRS AND MAINTENANCES

Mr Speaker: Motion moved:

“That a sum not exceeding
Rs, 101,03,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
men during the year ending the
31st day of March, 1963 in respect
of ‘Working Expenses—Repairs
and Maintenance’.”

DEMAND No. 6—WORKING EXPENSES—

OPERATING STAFF

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,07.77,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—Ope-
Operating Staff.”

Demand No. 7—WorkiNG EXPENSES—

OrperaTION (FUEL)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,02,97,000 be granted 1~ the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—
Operation Fuel'”
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DeEmanp No. 83—WORKING EXPENSES—

OPERATION OTHER THEN ST.R.PP AND
FueL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,97,13,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay=-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—
Operation other than Staff and
Fuel'.”

DEMAND No. 9—WORKING EXPENSES—

MiscELLANEOUS EXPENSES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,60,16,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Working Expenses—

» o

Miscellaneous Expenses’.

Demanpd No. 11— WoRKING EXPENSES—

LaroUR WELFARE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 93441000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1983, in res-
pect of ‘“Working Expenses—
Labour Welfare'."”

Devand No. 11—WoRrkING EXPENSES—

APPROPRIATION TO DEPRECATION
Reserve Funp

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 50,25,00,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wi'l come in course of pay-
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ment during the year ending the
3lst day of March, 1963, in res-
pect of ‘Working Expenses—Ap-
propriation to Depreciation Rs-
serve Fund’”

DemMAND No. 12—PAYMENTS TO GENERAL

REVENUE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 81,85,34,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, th res-
pect of ‘Payments to General Re-
venues.”

Demanp No. 13—Opexn LINe WORKS

(RevENUE)—LABOUR WELFARE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,11,53,000 be granted to the
President to complete the sum ne-
cessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Open Line Works (Re-
venue) —Labour Welfare.”

DEmanND No. 14—OpeN LiNe WoRKS

(ReVENUE) —OTHER THAN LABOUR
WELFARE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. B,25,59,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1863, in res-
pect of Open Line Works (Re-
venue) —Other than Labour Wel-

fare’.

DeEMAND No. 15—CONSTRUCTION OF
New LINES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 38,60,41,000 be granted to the
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President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Construction of New

(F 1]

Lines'.

DemaND No. 16—O0OpEN LINE WORKS—

ADDITIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,68,28,00,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Open Line Works—Ad-

ditions’.

Demanp No. 17—OpEN LINE WORKS—

REPLACEMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,96,31,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1963, in res-
pect of ‘Open Line Works—Re-

placements’.

Demanp No. 18—OreN Line WoORKS—

DeveLopmENT FUND
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,23,50,000 be granted to the
President to complete the sum ne=
cessary to defray the charges
which will come in course or pay-
ment during the year ending the
31st day of March, 1963, in res=
pect of ‘Open Line Works—Deve-
lopment Fund'.”

DEmAND No, 20—APPROPRIATION TO
DEVELOPMENT FUND

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,21,97,000 be granted to the
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President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1963, in res-
pect of ‘Appropriation to Develop-
ment Fund'.”

Shri Nambiar (Tiruchirapalli): I
have given notice of about 30 cut
motions, coming under the three main
groups, namely, working expenses, ad-
ministration and staff (operating) and
labour welfare. Yesterday, we heard
the hon. Railway Minister saying that
rule 149 of the Railway Establishment
Code is not used against any trade
union movement or for any political
purposes.

Mr. Speaker: There is one thing
which I might say just now. The hon.
Member referred to the cut motions.
Those hon. Members who want to
move their cut motions may kindly in-
timate the table the number of the
cut motions they are anxious to move.

Shri S. M. Banerjee: We have al-
ready done that,

Mr. Speaker: That is all right
Those who have not given notice so
far may now do so. Because are
taking these three demands, it would
be preferable if they specify the
numbers.

Shri Nambiar: The hon. Minister
said yesterday that rule 149 would
not be used for political purposes or
against trade union activities. If that
is the position, then I would suggest
that he may refer all the cases that
are brought to his notice to a tribunal
which will satisfy us as well as the
employees concerned. Now there is
terror in the minds of the railway
employees that for any and every rea-
son this rule 1489 would be applied
and I hope the hon. Railway Minister
will look into it and allay the reason-
able fears of the railway employees.

T would like to refer to the non-
confirmation of employees in various
departments like accounts, traffic,
tmnsport, engineering ete. Those
employeces who have put in more
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than five to eight yearg of service are
still kept unconfirmed even though
there are a lot of permanent vacan-
cies. Instead of confirming those
temporary employees in those perma-
nent vacancies what they generally do
now is to engage casual labour at the
market rate of Rs. 1/8 or Rs. 2 per
day, and in the name of economy it is
being encouraged right through. I
know of instances where casual labour
are sent on the locomotives even
though they have no experience of
maintenance, running or operation of
locomotiyes which is likely to result
in many accidents. I hope the hon.
Minister will kindly look into these
things and see to it that no casual
labour is employed on such impor-
tant works. There is a general ban
against the recruitment of labour in
workshops and loco-sheds, which was
confirmed by the Minister in answer
to a question the other day, and that
is being strictly employed by work-
shops in Golden Rock, Perambur and
Hubli in the Southern Railways.

Then I come to the short supply of
materials. Materials like bolts and
nuts, wooden or iron sleepers and
many other such elementary things
which are required for the mainte-
ance of the railways are in short
supply. I know specific cases where
locomotives that are to go to take a
train immediately have taken mate-
rials from another locomotive that has
come to the shed and adjusted after-
wards, resulting in both the locomo-
tives going out of order very soon;
apart from the extra labour and
heavy burden put on the staff, such
locomotives often fail in the lines re-
sulting in accidents. I know many
such instances. I would request the
hon, Minister, who is new to the rail-
way administration and railway trans-
port, to kindly look into these things,
not basing his conclusions entirely on
the reports that he gets from the Rail-
way Board or the officials below,
because there are certain things,
certain true facts, which those re-
ports would not reveal.

In this connection T want to bring to
the notice of the House one report
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which I have got from Dhanbad re-
lating to the accident that we had re-
cently. I got a letter from the Com-
munist Party office. It is from a very
reliable source. The Secretary of the
Party writeg to me on the 30th April
1862 saying that the accident that we
had at the level crossing at Dhanbad
was a very serious accident and the
number of passengers involved was
about 70 to 80. The bus as well as
the electric supply truck also got in-
volved. The death roll that has been
given is not correct.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Ehan): What is the death roll a -
cording to him?

Shri Nambiar: It will be about 40.
Shri Shahnawaz Khan: No,

Shri Nambiar: Not only that, as a
result of that accident 5 high tension
eleetric wire of 25,000 wvoltage that
was there was broken and many per-
sons who went there to rescue the
people got electrocuted. These  are
the facts., These will come out in
the enquir;.

Here I mention all this because the
wagons that were used were out of
order. They were condemned ones.
Seven wagons got involved in it. They
did not have the necessary brakes.
‘"They did not have the necessary cer-
tificate for road usage. These wagons
were condemned but were used only
the previous day. I submit that they
did not possess the certificate from
the Train Examiner which igs neces-
sary. I iwould also add that these
wagons did not have hose pipes,
siphon pipes or brake blocks.

Further, this is not the first acci-
dent of this type there. Op the same
line this is the third accident. The
two accidents which we had pre-
viously did not result in any loss of
life and the Railway officials did not
care seriously about them. Only a
week prior to this accident there was
an exhibition or demonstration at the
same leve] crossing. They had the
idea of bringing an automatic gate
with a track eircuiting system which
‘was found to be very useful and ne-
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cessary. But I do not know whether
this idea of changing this gate into
that is finally agreed upon. There was
also a demand for ap overbridge which
was long pending. It was also ne-
glected by the Railway officials.

This accident at Dhanbad requires
not only a departmental enquiry but
must have a judicial enquiry of the
sort that we had in regard to the
Ariyalur accident because it reveals
the uttér carelessness and indifference
of officialdom, of the officials that are
concerned. This also would reveal a
lot of instances of bad maintenance,
neglect and indifference. If it is not
curbed even at this stage, I submit,
severa] more accidenis of this type
would occur.

I had the good fortune or the mis-
fortune of taking part in the enquiry
that was held immediately after the
Ariyalur accident. The egnquiry con-
tinued for 13 months and was con-
ducted by an eminent judge of the
Calcutta High Court. There was a
report even. But unfortunately the
main recommendations were not im=-
plemented. Not only that, the officials
who were found guilty of mneglect
were not punished even. I know the
Engineer, the Assistant Engineer and
the PW Inspector against whom there
were strictures by the Judge. Un-
fortunately 1 could noet come to the
last Parliament and pursue the mat-
ter. Till 1 was here I pursued the
matter and in the reply given to me
they said that they would look into it,
but evervthing went off quietly and
these officials have even got their pro-
motions today. I would request the
hon. Minister to go into these cases.

Many of these accidents are due to
bad maintenance ag also due to short-
age of staff. This I reiterate. I want
to see that such sort of accidents are
stopped and our passengers go in the
trains with confildence. That is why
[ reiterate it here.

Coming to other points about labour
welfare, there are a few more points.
Shortage of housing: this is a very
chronic disease in the case of rail-
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waymen. We have 11 lakh railway-
men. We do not have even 15 per
cent of them with quarters. At this
rale of construction, it will take at
least a century for us to give quarters
to all these railwaymen. I would re-
quest that the co-operative housing
system be introduced. There are waste
lands,—a lot of land—in the railway
A and B clasg areas which could be
used. The railway employees can be
given loans or subsidies and they may
be encouraged to construct houses.
Many of them would come forward to
construct houses. In that way, ways
and means can be found to reduce this
difficulty.

The question of increase of house
rent for railwaymep is creating a lotl
of discontent among the railwaymen.
Theas houses were constructed during
the British days, 25 years or 30 years
back. Without any improvement what-
soever, for the simple technical rea-
son, the house rent of the railway em-
ployeas has been increased tenfold,
five-fold. 1 know houses, the rent of
which was Rs. 6 a few years back, are
now charged Rs. 24. There are ins-
tances which go even beyond that.
‘The justification given is that in the
Railway Convention Committee and
in certain Railway enquiry commit-
tees, there wag a recommendation that
railway houses should be charged at
the rate of 4 per cent on the capital
cost. Due to that, the Railway ad-
ministration has brought this into ef-
fect and charged the railwaymen so
heavily. 1 can understand such a
procedure being followed for the new
houses that are constructed, for the
new money that we invest. T do not
understand why they should charge
so exorbitantly on the money that we
spent 25 or 30 years ago, the capital of
which has already come back in terms
of depreciation and the money is al-
ready in the exchequer. Therefore,
it is a very hard thing that they should
tax the railway employees so heavily.
They give Rs. 4 or 5 more in the name
of dearness allowance or in some
other form and take double that
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amount with the left hand and say
that the railway employees are paid
more. With this, I submit, there is
terrible discontent. The hon. Minis-
ter wil] say that I am provoking this
discontent, that the trade unions are
provoking. It is not so. I would sub-
mit in all humility that what we re-
quest is that the railwaymen's dis-
content may be reduced so that our
Railways may flourish. I am not mak-
ing this an opportunity for grievance-
mongering. Let them at least under-
stand that we are not doing for that
purpose with a negative approach.

About passes and P.T.O.s, the other
day, a question was raised here and
the Railway Deputy Minister said
that the question of curtailment of
passes and P.T.Os iy under active
consideration of the Government be-
cause of the recommendations of the
Second Pay Commission. 1 submit
that passes and P.T.O.s are a privilege
which the railwaymen cnjoy not only
in this country, but in the whole
world. If we want to curtail that for
the simple reason that the Pay Com-
mission has recommended that, I
submit, in all humility, that we are
inviting trouble in the Railways. If
passes and P.T.0s are stopped, the
railways also will stop that day. I
am pot saying this for any grievance-
mongering. I am not saying for any
other reason. I submit a reality. I
know the burning mind of the rail-
waymen. I would submit, let ug not
indulge in such sort of thinking now
when we are in the Third Five Year
Plan, when we find that something
more is to be done to the Railways
and something better is turned out in
the Railways,

Shri Shahnawaz Khan: Is that your
contribution towards the better run-
ning of Railways?

Shri Nambiar: My contribution is
to bring home to the mind of the Rail-
way Ministry a real fact that is in the
mind of the railwaymen. If by doing
80, if the Rallway Ministry could be
persuaded not to indulge in that kind
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of stopping of passeg and P.T.Os., I
think I would have made a great
contribution to the better running of
the railways,

That is my humble submission.

Then, there is the question of non=-
payment of arrears of travelling
allowances, There is also the question
of annual increments not being paid.
You know, Sir, that I had the mis-
fortune. . .

Mr. Speaker: I have only to warn
the hon. Member that he would be
depriving one of his colleagues from
participating in the discussion, if he
were to take more time.

Shri Nambiar: I shall finish in two
minutes,

1 had the misfortune or the good
fortune to ge on a hunger-strike
before the General Manager of the
Southern Railway in 1958 . .

Mr. Speaker: I am sure he would
not do it here,

Shri Nambiar: No, Sir, I had the
misfortune or the good fortune to go
on & hunger-strike in 1858 for no
additional demand but for the
clearance of arrears of travelling
allowances and for payment of annual
increments. The money that was due
to the employees normally was not
paid, and I had to go on that hunger-
strike, wnich resulted in the payment
of several crores of rupees to the rail-
waymen immediately after my hunger-
strike. I may not go on a hunger-strike
here, but if this kind of thing repeats,
then I may again go before the Gene-
ral Manager at Madras and go on a
hunger-strike,

Mr. Speaker: I must gee that the
hon. Member does not exhaust him-
self here by speaking more.

Shri Namblar: So, I request that
the arears may be cleared off, and
instructions may be issued to the offi-
cials to clear them off,
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There are other grievanceg also, but
I shall try to ventilate them through
other means.

In conclusion, I would submit that
what I have urged is for the benefit
and improvement of the railways and
not with any mala fide intefitions.

Mr. Speaker: Now, Shri Surya
Prasad. The hon. Member is not
here. Now, Shrinmfati Renu Chakra-
vartty.

Shrimati Renu Chakravartty (Bar-
rackpore): I have only to say a few
words on Demand No, 15 relating to
the construction of new lines. When
we were asked to give cut motions,
it was very clearly stated in the grants
made by Government that there was
going to be a new line from Kharag-
pur to the proposed port at Haldia.
But I have just received a very urgent
communication saying that there is
now & proposal to change this align-
ment and to take the line to Pashkura.
I would like the hon. Minister to tell
us whether that is a fact, because the
people in that area are deeply agitated”
on this point and they are wondering
how this change could sudenly have
taken place, in spite of the fact that
everything has gone ahead on the
basis that there will be a railway line
between Haldia and Kharagapur, which
would mean that through Kharag-
pur, there will be a direct connection
in three directions, namely to Bombay,
Madras, and through Gomoh to the
Bihar coal-flelds. I want to know
why suddenly there is a change in the
original proposal and the line is now
going to go through Pashkura. If this
has come about as a result of pres-
sure from certain Members of Parlia-
ment, [ would request the hon. Minis-
ter to look into the question and see
whether this will serve our national
purpose, and not look at it from the
point of view of one constituency or
one district of West Bengal,

The reason why I object strongly to
the ehange in the alignment is this,
Ag is well known, the section between
Kharagpur and Howrah ig already
very hard pressed. To have a conneec--
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tion with Pashkura would mean that
‘there will be further increase in traffic
in this section. As you know, Kha-
ragpur is at a distance of 44 miles
from Howrah, and in between Howrah
and Kharagpur is Pashkura which is
-at a distance of about 28 milies, This
section has got to bear heavy traffic,
and any glight dislocation will press
hard on this ared, and there will be
complete chaos. This kind of thing
should be avoided by linking Haldia
«directly with Kharagpur or by laying
two more lines between Howrah and
Kharagpur.

I believe that the one main consi-
deration which may be put forward as
‘an excuse is that there will be a les-
-sening of the cost by a few lakhs of
rupees, because there will not be the
need for having a bridge over the
‘Casal river. But 1 think that this is
a very shory sighted approach. I
would urge that Government should
definitely not change the alignment,
and Haldia should be linked with
Kharagpur directly and not with
Pashkura, I should like my hon.
friend the Railway Minister to satisfy
very clearly the people of Bengal
that this line is not going to be
diverted at all, because Haldia is one
of the new ports which are going to
be developed. It is not only for West
Bengal but for the whole of India,
for Madras, for Bombay as well as for
the coal-bearing areas of Bihar,

The second point on which I would
like to support my hon, friend Mr.
Nambiar is on the question of labour
welfare. There are two important
points which I wish to stress again on
this oceasion. One relates to the ques-
tion of rent of quarters. Originally
these quarterg were meant to be allot-
ted on a no-profit no-loss basis. But
this policy has been changed. But
what ig most objectionable is that the
rent of the quarters is being calcu-
lated on the present market rate of
the land and the buildings. Thig I
think is most unfortunate, because
land which used to cost a few rupees
are now valued at ten times their ori-
.ginal price. When rent is being com-
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pute op the present value of the plot
the amount is very high. Then again
there are many very old type houses,
with thatch or asbestos roofing, the
value of which would have been not
more than Rs. 500 or Rs. 600. Many
railway employees occupy these, but
they have to pay the same rent as
those who are occupying the new type
quarters. This, I think, should not
happen, Not only that. The Railway
Board have <ald that ten percent
would be deducted from railwaymen
occupying railway quarters. Only 30
per cent of the railway employees are
provided railway quarters. Although
the number ¢f railway quarters has
doubled within the last few years, no
arrangements -have ben made for their
maintenance—thers has been no in-
crease in LOW, Staff—with {he result
thay the old quarters are in a dilapi-
dated cendition. There 1 no proper
maintenance of the new quailers. In
regard to quarters which have been
clectrified, the rent has been increased
from Re. 1 to Rs. 2 as capital cost.

The electricity charges for quarters
round about Calcutta has also gone
up. The old rate was 11 naye Paise;
then it wag increased to 20 naye Paise;
it has now been further enhanced to
31 naye Paise. The rate we pay in
Caleutta is only 10 naye Paise, which
has been increased slighly recently.
This again will bear very heavily on
the railway workers, In the matter
of conservancy charges, even where
there are sanitary latrines, the conser-
vancy charges are levied.

With regard to PTO and passes, I
would urge upon the Government to
implement the entire Central Pay
Commission’s award and not only
those that go against the interest of the
workers. In the old days when we
were children, we used to hear that
people chose to join the railways
because of two benefits—the PTOs or
passes, and the benefit of cheap rail-
way quarters. Both these have been
taken away and only the shell is left
now.
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I would like to say a few word about
the house rent and city compensatory
allowance. The original rule was that
houze rent allowance was to be grant-
ed if only both the place of duty and
the place of residence was within a
qualifying city. What has happened
now is that even if the place of resi-
dence is within a qualifying city, the
employee is not cligible for the grant
of city <ompensatory allowance.
From round about the city of Calcutta
people come to work in the Kanchara-
para workshops. It is very difficult
for the railways to provide quarters
for all the railway employees work-
ing in the Kancharapara workshops.
They come by the suburban (trains.
By this order now, those who are
living in Calcutta, where the rates are
higher are not entitled to get the city
compensatory allowance and the house
rent allowanze. This is very hard
upon the railway workers and 1 would
urge upon the Railway Ministry to
look into this matter. For months on
end we have been talking about it and
writing to the authorities. We have
sent so many letters and remainders.
But nothing hag happened. This ques-
tion of payment of house rent and
city compensatory allowance for all
the big cities round about which there
are workshops should be considered,
whether it is Calcutta or Madras.
Madras, of course, is not an A class
city. But this point should be consi-
dered and I would request the hon.
Minister to give a reply on these
points.

12.36 hrs,

| Surr JacanatHa Rao in the Chair)

=it a1 qat (A7) : T wEEa,
# ATIFT AGT AAAEA § F A9 7 AR
TgH I WO Ay ®Y w@F w1 a6y
Tear & 1 59 wgaw 3 o fenrea el
& 37 #1 F qoiqar @Al F@T F
e 39 T A § Fo o q@ ween
fa=me @ wrETEE AEE AT )

AT 3FaT & for fFeaigm & s1ey
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THHTH F9 7 § AL 3 T {9
Fgar 93 ¢ fF oo fo ¥9d wfew
a7 TT FF AL & | T wE IR
aTq 97 TEINICE Fiedz Al T
TATE | STET AT AA WA @ A AT
7Y ¥ uge $o YmT uFr famiw afc-
T At frarmar & Fw & w0 o
AT H F A7 777 g, WA AMHgE AL
fefezae, 777 ™ == it 447 g feafy
 dar & 37 a9 47 9= fr A g
1 T 4y | faama ageE, a9 fF
TF AT TSN AZAT 7, F2T WT AT AGT
7 dx ¥ W@t % fAafagl 7 R
AT TGN ¥ | TET AF qA AT
2, AT & QW W oHA @At 9%
AT FT AYFT FAA7, af a7 Fefi & FHC
FAAIT WA AF Lo HIT TFAT WX
FAAFA o 1A TFr AL Tl
97 IA9 T AMTAG £ 1 q7T qgA A
Anr 2 faeg ™ W= A% 99 AT5A Ag1
Y 3 | A FF AWG qF A4 AT
a2l I 4T A1 AIE 7 F FT ARt
T=A1 %, a9 931 IHT &I AT 4, Tg
e & fod ff &Y & < w1 §)
THY FE 9T FE FT g1 Agd
& &0 3 | 77 TAT R @ Fer 9 AT
 faste a7 & 34w afaq 2 @ §
oY grefas araAt F af eqel a9 @en
¥ | fFw W3 AT & AT ¥ awi
aga wfsar gr § | ARt X AR A%
qF WA ¥ O AT G 7 RAG
& "™ aY & g2, 7=, g oy,
Afer gAdr dfedi aw & 79 7 Y
#izard 1t @ Juwr AT A 42r
AR 9T g E a%ar § | agr & S
IR AT #) THET @ T AE
am & fad mfeaY ¥ & 5@ Eae e
#1 fFar 398 3 %o 99 7% oy smar
& | TTeX ¥ 78 AT wTohy 0TF &, Py
Az g Ov TR AT Am § A
FTHN AT FTA ® A% A q AG LT AT
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[%ﬁ qTe iﬂﬁ']

ar a1 § 1 afegr FAt ¥ gETIR "t
T A1 Lo HIT FraT FATHT § Afz a@T
™ A S G A AT qwi §
A F FSATIAT gL &1 AqwAT E
forer s &1 forh # &3 w1 § 99 at
A o et @ w1 T AT 9FAT
Tad = fafasdt &1 w1 fagig &«
& arar 7 8, faar aemgA fagd &
3w 79 ¥ T | T=AT ®T FOE!
ga faeam

TEE HAET F WA AATT HA FY
UE AT T §T WG F JIAA T@AT
|TEATE | FET T 719 7 13| Iwet 3
OF UFSH S g A f& s
w1 AT & FT gL FTEAA B AT 2
mfas ufas ¢ T aes &, 3/ =
& WA A § FA ¥ w2 97 el
EFAT g AR qET Y =wAi 97 Ag)
TFAT € | AT SAeerer sy fE QY A
¥ 72T @A a1 AR 1 afz FAEd
& FTH ¥ TEAYT AN ATIH FT OF
fea o 7, uF fem s v ® A fwe
o fem, et d fav =< aow A
# wmxr & 1 aft 3 mfemr =@t 92 @
T FL A IT FT wfeE T g AHAT
2 13w § g wma fe gm AR A
TR & 7 qawe md Ft qwi Iw
fear s/ | wmAT ¥ 9w ¥ gX e
TE TFAT & AT T FEAYT G F
for® # ag aff sxait & 7 W g mfeat
FET T TH A1 FAAT HY HTH T
AR cLii

W gaTeT FEwgT G4 A o
W T qE ATH T FC GG,
¥ W Yaw wifew § @i o W@
w FIHr FfearE FovT qwey & 1 wfew
g F AN F agi Tl «wST g1 IFq
YR qw 7y ww gw i fe wage
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g w5 IR & Aq9T FY @ we
q3 §F 33 92 §HT AT IST W AR
ag % fag 99 AAEE 9T {HIAT
FEM AT @I & 1 o AYaa 391 Wit
2 | afg agi we<fawr a=m faqr omg ot
e ¥ 9 HEdT e @) | & W
7@ gFTC & qenfaai 3T g &l

;gl

FaT St U agd & wEeAg
dFTa & | F@r & Ffeawn gz w7
g9aT aF e I £ | qAWAS §
XA AT AT mEr A g § A 7
FTH FwT w1 ¢ w3 F1am 2
e Y sror a=me 1 afew &% FArgar #
I% Mg AW AWy SETET WEHT
78 a5 wwa | afg = Afow = &
afy=w #1 a7 vawes F fzar I A
g TR 7w g Al 0 qF N
g wFT &1 wYT fRAT @ 0 A1 oAE
d23 Frowz adra A g | 3AH At
T@ T § A

Y WAl agl ¥ AT 9 &
afer ®7 F awE W wIGwT =T
mEfa &0 WA g1 W ar
WEW%GHWWﬁWT
oz f fomy S&er J@m aamar W
IET TAEATAT | JEH] AT ®H FET
9 AT gtET FET 9 Ag A
Taw & 798 war | g fa i wew
# oY gfadroes wg g o # v
q @y wwt @, omeT ¥ Ay gaw
et arelt & S AT ¥ afE g A g
At mraedy &1 S § I g
TTE | TER WA 5 AR A
Saq 7% FrEaw o g 3 ey
T ¥ fet # qafer @ aw ar
aF | afcardren T @ W ar
< @ & A ST qETE FY aXr
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FTOOAT T FES L 1 FE AL
WA 7Y 7g 9% | 2aq ¥ € A
F OGEA 97 Ag HAMGL qEAT AT
g A e aw a9 F 57 A
9T FqIT AE § ArfE ganfeT faem
AT o7 /% | AT I AT g 3T Y
FqrFTgFAT # |

wgl FE AT FFE § At Waw
Taw & gfar s v mit @ 1 SfFw
FATHT FFAE § A1 FlegEmare g
Z9AT &Y ZAE AT § I AT @ IH
7% w17 & fod s fae 387 @ mfeay
®I QX FT F  HrEfagl & A7 9307
21 T I SR A @EATH
4w F e gu g s
F Y s 9T § @ s av
ATHAT FTAT 92471 & | Afg =gt 9|7
faw a1 faar o3 &t a7 oA e
CANNE i A

T T §g Ay and A A
9% ATHA  T@AT IMEAT g |

TESETYT AT @3 & F4 vo
F g & FfFT IAF A= i wnd
T FAIAT AL & | HATAY & qRIRIYT
AF A LRLY F RN OF T Y AT
4t FfFT werd & T F ag W
21 ¥ I|rT XY WA | 92 e E warEr
21 MadHz auw Wt ofew &
g ifew & fagwor Y SwE
g #1 {67  qAET AMMEF 1 A
A A i fegem e &
HtT 981 99T GET WY FET FT g
#1  afz TrEr T AT R e
ATeA & foem fear s A STy 9=fa
T AEAr &1 9w fae & G ¥
Frada ge | SR qar fF T
AT WEA  wF A & a7 & g
97 faer @t #1 faame #4749 ar
AT FTA AATET ALY GO | Jg TR
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FA A F TR LEET A ST
YT g T T THT G2 ATAT | WX
M9 gY 9T aT g e deny ¥
FTHr gfadr g T §

F@E ¥ feAt § om T @
Tz faor ave fean amar & Y ATy
&Y T AT 93AT § W 9 S Hie
FT W1 GMEST § IGF (AT gar &Y
AT FT F9F7 F1 FT AT EATE |
Wfad agi ATEAA KT OATEA FT EWT
AT &) A0 we § fR WE W
W T ST fade T 2 A e
T

WG FET FY AT (AT ATEA TEY
IEre AT Y Y ITET fhT & awTAT o7
wWeE ¥ AT g fF e
A @ @ A A g JErEr
Y 4 gEEt A gaifaa fFar ang
zd 7% & WOE A fEATET AR

=

e

WA T A R A d
$G T AEATE | TG BT CHGET
TEATER #T QR 9% fiT w §
d 3 gavar fddwa fawm 7 feofify-
A I FTAOT E WX IAET EAg
g T AT faem & st 41
9 g AEHYT AL F 0w 2o EYo fo
T I AFH L AT AT STEAT ¥
g & FAT Aer I # "aT H e
%7 | I9%1 T 4 ¥Esz dfew o
Voo ¥qF FT TATH fzar mar | SfeT
gt F9r Ad) & afe gura #Y FH G
Fraat HYT AgE & w9 HET 8 WK
fmd 1 afe=wm 2§ at sER
TN 37 AT AAEEFAT 2 | qg A
mit (@ faem 1 &% 9§ = qaX
FOgi # F@T A SR @ fH e g
AT I8 g 5 ggi a1 2@ g1 |4
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[t 1o T= )

w & o fawy g W%
W w31 § 6 39 darerm v &
AR WX JEET AW $ agrar
am

Mr. Chairmam: The hon. Member
should conclude now. He has taken
more than the allotted time now.

Shri B. Verma: 1 um concluding
Just now.

Mr, Chairman: He will please
resume his seat.

Mr. Chairman: Shri Shahnawaz
Khan.

Shri Nambiar: There is no Minister
available. All the three have spoken.
Fourth Minister is not there.

Mr. Chairman: He has himself
spoken a number of times.

The Minister of Railways (Shri
Swaran Singh): Don't bother, Your
turn will come.

Mr. Chairman: He has spoken twice.

Shri Shahnawaz Khan: [ would
normally have not intervened, but I
have been provoked to intervene by
my hon. friend Shri Nambiar, and
what has provoked me to get up,
Mr. Chairman, is his remark that if
a change is made in the PTOs and
passes of the railway employees, if
these are stopped, then the trains will
also stop. I will be very lenient, very
polite and calculating in the use of
my words. It is very ungenerous of
him to use this language.

The House is aware that my hon.
friend, Shri Nambiar is accustomed
to making statements like that.

Shri U. M. Trivedi (Mandsaur):
You need not be touchy about that.

Shri Shahnawaz Khan: He made
such a statement during the last
strike of the Central Government
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employees. We remember his state-
ment, ‘rail ka chakka nahin chalega’,
no train will move.

An Hon. Member: He does nol know
Hindi.

Shri Shahnawaz Khan: But, in spite
of his best efforts, the trains did
move; and they moved best in the
Southern Railway where Shri Nambiar
is working. (Interruption), And, I
would like to express my sense of
appreciation 1o those patriotic and
loyal workers who, in spite of his
cxhortations, kept the trains moving.
I can assurg Shri Nambiar that the
trains will move, whatever he might
say or he might want to do. I can assure
him that we and the Railway Adminis-
tration have taken note of what he
has said and we shall bear that in
mind.

Shri Nambiar: Not to curtail the
passes at least.

Shri Shahnawaz Khan: Now, regard-
ing the PTOs and the passes, the
recommendation of the Pay Commis-
sion is there. As the House would
remember, the previous Minister,
Shri Jagjivan Ram gave an assurance
to the House that before any change
is made he would consult the repre-
sentatives of labour organisations or
the representatives of the employees.
In keeping with that promise, we
have consulted the National Federa-
tion of Indian Railwaymen and the
All India Railwaymen's Federation.
We have consulted them. We are
aware of their views on the subject;
and we will keep them in view when
coming to a final decision.

My hon. friend, Shri Nambiar,
whenever he gets an opportunity
makes much of the indiscriminate and
heartless use of rule 148(1) in a
brutal way, and that the Railway
Ministry is using this to victimise
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trade union workers. The only
instances in which this rule is used
are in cases where there has been
gross neglect leading to accidents.
The House, more than once, expres-
sed its apprehension about accidents;
and several hon. Members, on occa-
sions, have said that the Railways
are not awarding strong enough and
prompt punishments. We use this
rule to award quick punishments to
the employees who show gross negili-
gence in dealing with the safety of
train operations. That is one kind of
cases in which we use it.

The other type of cases is where
we find that corruption has been
established. It is there; but, if we
take it to law courts it may be a
long-drawn out process. We want to
stop corruption and we use this to
produce quick and effective resulls.

These are the types of crimes in
which this section is used. We use
it where there is gross indiscipline.
And, my hon, friend opposite knows
very well what gross indiscipline
means. There have been instances
where railway employees have been
incited to walk into the office of the
Works Manager and assault him in
his office. Can we permit this sort
of thing on Railways? How would
the Government flthction if we allow
such indiscipline? And, the only way
to deal with such indiscipline is to
award quick and deterrent punish-
ment. That is what we have done.
(Interruption). ‘That is the heartless
way in which we have been using that
rule. And, I am sure I shall have the
blessings of the whole House in using
this for these offences.

Regarding the confirmation of
employees, that is constantly under
review. And, whenever we have met
the General Managers this has been
one of the foremost points that have
been discussed with them. We will
be having a meeting with the General
Managers again in the next few days;
and we shall, certainly, take that up
too,
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My hon. friend, Shri Nambiar,
talked about poor maintenance of
the railway stock—how poor the main-
tenance of the rolling stock is—leading
to accidents. Here are some of the
figures which would speak about
the maintenance of the railway
stock, The percentage of loco-
motives or rolling stock under or
awaiting repairs has been brought
down to 14.45 per cent in 1960-61 from
15.83 per cent in 1956-57. The corres-
ponding figures for passenger coaches
are 826 and 944 Another very
important index for judging the
efficiency of maintenance is the hot
box per million wagon miles. That
is an excellent index for judging the
efficiency of maintenance. In 1956-57
the number of hot boxes per million
wagon miles was 9.69 and in 1960-61
it has been brought down to 8.53. On.
the metre-gauge from 5.43 it has been
brought down to 3.79. The percent-
age of over-aged POH wagons on the
metre-gauge on 31st March 1956 was
17.27. That figure has been brought
down to 7.79 on 31st March 1961.

Shri Sinhasan Singh (Gorakhpur):
There must be a period for declaring
a wagon to be over-aged. Has that
period been increased?

Shri Shahnawaz Khan: The House
is aware how the loads are increasing,
how the goods traffic is increasing.
Inspite of carrying additional traffic-
the number of over-aged wagons has
been brought down very considerably..
I need not say anything more.

Shri Namktiar: Dhanbad accident is
a specific case where wagons were
concerned. Why generalise things?

Shri Shahnawaz Khan: Why isolate
it? About the Dhanbad accident I
read a statement in this House the
other day. In the case of a serious
accident the Government Inspector of
Railway Safety—the old name is the
Government Inspector of Railways—
is there and he is the competent and
independent authority to give his
final judgment, which I hope he will
give if he thinks proper. 1t iz too
early to come to any final decision.



2639 Demands

[Shri Shahnawaz Khan].

The question of arrears is constantly
under review. [ have been personally
looking into this matter and the posi-
tion has improved considerably. If
the hon. Member has any specific
instances, 1 shall be very grateful to
have them and to look into them.

The hon, lady Member was very
:apprehensive about the Kharagpur-
Haldia line. I can say that no deci-
sion has been taken to alter the line.
The line will be constructed to be in
tune with the development of the
‘Haldia port and we are not aware of
any change being made. My hon.
friend Shri Nambiar in his usual way
of exaggerating things beyond recog-
nition said that if the present rate of
-construction of quarters continues
-even for one century the people will
not be housed. He knows very well
that we are constructing 10,000
-quarters every year. During each
Plan 50,000 quarters are constructed.
We have 11 lakh employees

1R hrs.

Shri Nambiar: So, he has calculated
it at this rate, for 11 lakh employees.
Therefore, my calculation is correct.
ft would take 110 years then. Just
‘multiply it!

Shri Shahnawaz Khan: About 30 to
40 per cent of our essential staff are
‘housed.

Shri Priya Gupta (Katihar): How
many officers are without quarters?

Mr. Chairman: Order, order,

Shri Shahnawaz Khan: We are
fully aware of the need to house our
employees and we are making our
best efforts, and God willing we will
increase the tempo of construction of
quarters.

Shri Priya Gupta: Let the austerity
be shared by the officers also in res-
spect of these quarters.
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Mr. Chairman: Order, order.

Shri Shahnawaz Khan: The hon.
lady Member also said that there is
an exorbitant rate for electricity.
That is a point which we will cer-
tainly look into. If the railway
employees are being charged at
higher rates than the civilian popula-
tion, then we will certainly find out
why and what is the reason for it.
With these remarks, I close.

Shri Nambiar: On a point of
explanation. I never said that I was
wanting a strike. 1 only said that
there was a danger of it. He mis-
understood me and said that I am
threatening. I am very sorry for him.

@t fag e marafr Tagm,
fafreer @1zg 7 gz 76 a9 fF os
W wfea fanse FAe gl ¢, o= s
FAH 4 AT AR & wiiwaer & fed
fad @9 ade F@ETE | T ag
IAT-ATET TF W AITHAT &7 ATR T47
aFa §, fom & o e A8 & 7
Mr, Chairman: Order, order. The

hon. Minister will reply at 2.20.

Shri Priya Gupfa: They are all in

saloons.

Mr. Chairman: Order, order. Shri
Y. S, Chaudhary.

&t go fwo A (wEmmg )
A gwnfa o, Waw & ae §
TR T AT FEr TG E | F W O
&1 kAt §, 8% 7=z -9 gl
AR @9 ¥ FTAC fed@maT &1 amm
g, AT ¥G T AfgE w0

HE W A amwr ferEi ® @A
qar @1 8, WfEF 9= oaw  dEEe
fed 19 &1 Ao §, 3IT W AT 48 &9
g, WY ¥ a1 TTUEA IR Al
aFl awm g ¥ W & AR
AgFal & gRifaw § wfus nwogr w0
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g 21 femre st daed mfz ot a3
weaq €, ar wfeoer mifs st S5
e &, agr 4T e, JfEi, ak
At 9 qarfR #1 4 A AT g
gfaad Frar Wy TOF ¥ qRA@ B
T$§ AR gy o ™I wEewm
YA F 9T § |

T [ ARAFAAX AT Y
FgA WA g R Rl A% @ a4l
AEGAT FT FAT E-—FrEr ATEAT ¥ I
799 qi9-Arg q 8, AT gt
¥ TE-—Tgr 9€ I Ay meat #
ot fe= AT A 2, T AW AT &
[FET H TG I FEAH g A
39 mfeqt § g FIEM § A7
T At A4 feq Ao W@, AR
qartecl & fag @7 a @ gfadd
g g, A F AW S aga qamw
grm 1 it fe=d e F9 @t €, 3 g
o FTo Tz Hlo A0 T & &, fow
¥ T A7 &) A aadt g,
T ugdrEz 7 7 FTH @A @A 2,
o fra & q9&i % fram o & #7
F1E 07 7€ glaar Iueed 7E & 1 W
au feed ga mfeqi & = 'srr-r?”,aﬁ
FET R FAGT HI GaT AT fF Aromdy
® AR T ATIAT I IR FATR
@ fa8 § s @ St & fAaew
Fear fF e FET FE-AFAT T FH
Fww wa feed o @ far od, 9
f& wga ofafde & fefez @i, @
agT  sw=gl gA |

q& FEH ¥ HIEHIH H AT
Fagram WT 3 @, 99 S N
FIMT TATHT T A HF AT FAT
AEATE | R TF ah o agmn
AqT R, I EEA Gk AU MiEai H}
9% T4 & fead a1 fag 9@, oifs
qF F99 & [EfE F F9 H FW AT
Far A THATE A, A AR 4G
382 (Ai)LS—5.
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W fFaa &t mega A3 1 T X TF
T 73 & fF 91748 Fmq @1 qAMHT
T XA /A S @ Jrar &, A F
TF q I & feve § 4% wamr
] 9 § R EE aTH I F A5
¥ foag ot s A frea s s
% 2ol T @ST g) FT AT IIAT
¢ W Fg ¥ ag froar 9w A ag@
FEET & AT AT G 9T 7AW 4T
qEF 39 & o AT &, 59 1 &
T I AFAAT FAT &, AT IH H Heead
Y AEAT GRIZEIE | 99 HAg |1
TH a9 &1 e\ Eq Aqifegd fw fom
A1 F WA w1 AT qra FAAEE
g, 981 39 FTNEIGT #T AE FH A
forr e @ SaeTET Sifga W mfegl
¥ % wga fest ama wfey, faw &
F F W g e oW |/a @
73 FAW & AR f T AFATE
T AGT FT THT | T 97 TAFI AT
FT HaT9 T4l ¢ | dg A1 UF IS qEET
AR sl fey A wExar A
far a1 7T 2 | AfFA wre-Ew A1
warfee feadag s g e 3 wwe @
A F HH A 35 &Y 9% | q2T a6
frar 9317 1 419 &, 98 a1 awdra
T I AT AT & | FiFA F A
HAT o ¥ TR @ s T mfear
F&T qgE | Tfear agr ¥ 9T /9@
qUEE FEA @Y qzav g, afew qEr
A Y IAFT ATEAT g g WX
AR F1 Sqvar gfaur grit & | '
HOG &7 RN 8 UF SIq-$7< feare
AT 2o % ST F AT | 9 fge
OF ATA, AT WS Al MEHI G TR @ )
T g TF 99 wrawtal & fgame
g wFAAT I H FT FTOT 9,
@t I Tamar f& gd 9w e E
A A FE QW ATRAT AGI FIA R
& w% w9 § fFoqowd aw
g @ifs aUg @ § 9w gg M
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wadr @, NIWF faoga @ A,
o foae, w9 g 9z Tl
BT § uF qawe I femme &Y 47w
[T oY, I wfroey s €1 gAY
T T Ag fiv a7 93T e @
IME WET 4, a1 IE A FOw W™
w21 9z dere 3a faame & tErd) A
g1, T i aedias A< ) qrd gaufvat
§ T AR AT W W AAHG
X Fug & 39 ME w1 ¥9w, faw
37 DA G vdRE d7 AR
T fer & w1, w9 f qanfes o
IR FT AE, Al WAL Tg THEAT
gHA A ®WT |

W AAAE gAY g Er

T ®AT HF, N A7 Iq AW AW
4, M5 & 37 5 @ AT
g @ w21 g2 ¥ uF A
ARAR It g, forw w1 gl AT
qaTE FEX F | WL A IA A@ A
a1 F e wr ww A& fre @
xardr TQ avd, Arew qe@ A gRT
faf a1 2, IWH W AAET FY
BT A WY A HIHE A TG
&, agifs feam & ToTE 5 ¥R
¥ fadzy mizar gwqr & AR fza &
B Fqaft WA Y WA D
m@fmﬁﬁ.:hﬁaﬁ-aﬁmm
qIqT ALY AT E | WA IH W 9T
wae frgr o, a1 & guwar g age
@ guEard aw g1 9T W AR
gE0 AT FIX B TTIA FIA AT
IEEA TE G

dar fr gfcarr & qF 3 aFard
¥ 571 2, WET FA9 F A F AX
qara & gfcarar &7 foger guT &7 w0
TR FX @1 & 1 Star e gt w4,
eyt W Preed & f ES
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wFae A7 fgare wi QgFw §1 AT
XA 15 A1 agd wATa, FAH W
g dar Fwm | W= oAy we W agt
T T & ) IW WY AT F faq WA
AT F ATE A A7 FH 9% (57
A IfEq, oF N 7F AEga famk
wrdt wfem A gy 7% mfsar aaré
T FIfET | 97 $F 79T & AT ATAU
29 FIqHIT 1 AW, 1 TH AAT T2
AREAT t@a faamm & arwa s are
g | TR 4% 9 9% FIT AWT oA
¥ Agi ATar 2, A FT A F9 397 AAH7
ol ¥ wrE TNREY oA "I AT
AREAT FT FA A F {77 FA77 WYT I
T A FIAT T AL X |

Fq1 f& nF FITE 7ZE T AT FaAT
, wT T FEEE-RRATT ATEA §
S ¥ 1 FT 9T 1 T2 aF fraw
Frar o, &1 37 ¥ ®eWT & gAIF T,
N fF oF w=ar qET ST § AR AL
WG HATT & F9T Z0AT &, 007 @184
AT FATEAT, ATEAWHA FT HIHT §1 ATV
AR AT AR qARTT 13T F1 q9en
FT FHTITA F1wrg | wAA< fwaEy ar
AT FF TfegTIE-FaedIL aATEA  F1
vFgE e & faar am@ @7 399 aga &
IS g & AFdr ¥ | ¥9F ywmA
Frgfez ¥ fr ag aga WA ¢ frga &t
TRae < fqar sng aifs @ &7 @
¥ | A fedio § § S 7w
ST ST 7T F o Fearst wgT ) A
g AT 39 B ATY AT KT AISET
famaer 9 Q& AT 92ar & FWifF I
ath ¥ miear foard a1 G T & +
wfgsrd sy § 5 fFa qaaa v
TR GIRAT FAT 9IAT 2 1 I
T Ff qifgaY as w1 FT FIAT 9T
2\ wre ¥ 7w gura & wA famn
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W YT THFT qF TG q TIZEE  FI
faar o a1 o g A aww, wizer
FT TCE FiT BIIAFHT FY TTH FTH AT
mfzar & 39 F7 FHEAT A 1 GHaAr
21 faat ¥ fag 9 arerg w4y S &
fasra A< & zTsarea sar g v ag 5@
S AT T 1 A w9AT Ffeezgddn
¥ TAR W AEAF G g, A0 Al
AT AFAIE & ITHT ACE § IANT 4
faar g § #iT & gy Fwar g f
a2 I9E ATLH FG T §F F71 &1 qIwq
Fifoar HIT

wF 4 A9 & feedt ¥ At 7 59
FgAT WrzaT g 1 WX fEET Ame A
frzaary #1 =TT g1 41 7 g1 ofF
FET A% " & feswt &1 AvAew 2,
SOt AT FF AT I J@HAT F O
qra & f7:3 fead wvm & A s 2
ar wagT 39%1 & faar g9 fao go
@1 aqar & 1 4z 99 g4 fefaeew
TTHET F FTT N AT B, AT AT
gZaq &, FAa AT @ g dAr A FE
wrer ey & feaw fag o3 & 1 7 S
FTav g fF 9 7 F7 g2 AgA7 97 471
TaF) syFEqr F7 I G F faar $9
faa gu wi= % fesa zararfag &1 fae
& arfd F A F I AT A% T
qAF A % A K AT g g

Tt |

Shri Karuthiruman (Gobichetti-
palayam): Mr. Chairman, Sir, while
supporting the demands, I would sug-
gest one thing to the hon. Minister
for Railways. Already in the reply
to the debate yesterday, the Minister
said that construction of every new
line is so important. 1 would like to
plead for the constructicn of a new
line, whose technical survey was
finished about 20 to 30 years back. It
is the Chamarajanagar-Satyamanga-
lam line. The inclusion of that line
is very important in many ways.
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Firstly, it will connect the two
States of Mysore and Madras.

Secondly, the backward areas of
Madras and Mysore States would be
interlinked by the construction of this
new line. Further, after the comple-
tion of the Lower Bhawani project
which is irrigating about 2 lakhs ef
acres, the agricultural produce is to
be taken from one place to another
through this line. This line is so
important and wvital for the agricul-
tural sector. It will be of great bene-
fit both to the passenger traffic and
also goods traffic.

Further, if this line is inc_luded and
taken up, along the west coast if it
is connected to Erode and to Poona
via Hubli, it will be a straight course
and 150 miles will be saved. Of
course, Bangalore-Salem line is
important and it has already been
included in the list. But even before
that, the technical survey of the
Chamarajanagar-Satyamangalam line
was completed. I do not grudge the
inclusion of the Bangalore-Salem line.
Bult Chamarajanagar-Satyamangalam
line is eo important when it is con-
nected 1o Erode wvia Gebichettipa-
layam. It should be connccted to
Dindigul, so that Cochin Harbour will
be very much benefited by this new
line.

The hon, Minister may say that
only industrial sectors should be
developed and new lines should be
constructed where there are steel pro-
jects like Rourkela, Bhilai and Durga-
pur projects. But we should remem-
ber that ours is an agricultural
country and agriculture should be
given an equal chance. The agricul-
tural sector should be developed. If
that is accepted, this line becomes
very important and it should be taken
up in the Third Plan, I had been in
the Madras Asscmbly for two terms
and the Madras Government have
recommended this Chamarajanagar-
Satyamangalam line. But I am dis-
appointed to find that this line is not
included in the new construction of
lines to be taken up in the Third Plan.
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So, I request the Minister to recon-
sider the matter and see that the line
is taken up immediately. The techni-
cal survey has already been com-
pleted. It was said some years back
that Satyamangalam is not a railway
end. If they want a railway end,
they can take it up to Erode via Gobi-
chettipalayam, where there is a third
grade municipality and it will serve
5 lakhs of people.

There was a proposal to include one
intra-State line. For the inclusion of
that intra-State line, they have taken
up Mangalore-Hassan railway. After
the formation of linguistic States, that
intra-State line is gone now. If there
.is to be an intra-State railway, Satya-
mangalam-Chamarajanagar stands a
good chance. [ request the Minister
to bestow some attention and include
this line, so that there may be a good
communication between the two
backward areas. Even if you look at
the map, there is a wvery vast gap
between Chamarajanagar and Erode.
That is the only plea I want to make.

Regarding overcrowding, the second
class is worse than the third class. I
would request the Minister to abolish
the second class once for all, because
the second class is just like Trishan-
kuswarga. There are no facilities at
all, except that cushioned benches are
provided. There is not even a full
second class bogie; generally it forms
a portion of a first class bogie or a
third class bogie. 1, therefore, sug-
gest that second class may be abolish-
ed and in its place, more third class
bogies may be attached. 1 suggest
there should be only two classes in
the railways—the first and the second.
The present third class may be con-
verted into second class. It will be
a good thing to abolish the second
class. .

With these words, I support the
demands.
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it fasmw wEw@ (FrETA) 0 W
F AR ¥ Ed ¥ graew & S AR
FuEre @ g, 99 9T 7 FT Age &
TEE | BT qF WE AT @A owE
Ha%q q9AT |MMgd | =i W aEh
FI TCH AT T E AV ATE F T qgAT
gY Tifgg o1 77 w=<r A & 1 P
TAE A T FT 7 E, IHG (g AT
T qgT T4 & | A gEw wy
&Y =19 mrawt ag o1 gr=Ar Tfed fE
FTTATST FEIHT ATHT & AT TEHT T
F HTT FAT HET AT | AT FT A0iEd
q1 w17 23 1A FI F@A, AW
# =t w1 wfgs frafa &1 @y A
AY ST BT | HTET AT HT 1 FiLd |
T & W w7 TCEr fEadr agdr o
w g | IF % AmEqs W OWIT HIeT
AT AT TR & | ATH ;M FT ARH T
q AMZAT E AT AW IH 9T A
WIH T(AF q% AT 4§ | G AG ArAG
9 FET aF HIA T AFAT L | WA AT
FI ZTA AT AL ART AT AT ATST
QT T, AT FIE TAOA AT ATH AGY
g WIT IAA FAAT K KIE AFAIE T
g 1 o"rT g W A7 FAar Ay
TOF T ST @Y & g@Aar g Ag,
o9 7 fFe o7 fEoar aem & 9@
950 FISI HIZTT 9L ¢ o W Wl &@T
fear & 1 7g a3 gu mz Fram AN I
FRM 9T 92T ATAT F [ OMHE &Y
TEANTH &4 AT § | TEY 9@ q AR
F APFTO FT AW TEEL 9T AT
TEAT, UFAGIE AT IR 9T T g7 |
g L&Y I T A1 g FErEet
FEE ¢ AT 290 ¥ WATA ¥ 4T,
WIS A% 92 &< { WX 3oo FT FY T
2 1 397 W9 7 Y FEEmT 9F AT w5
FATE FT 93@T £ Lo TWEE AT LY
T, g gHY fgema Fagrar g ) o
AR FHT FTA F & 7T I FAIR
oo ¥ ge faod # war g 7 faew
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Fe} SaaAt o fa2st W7 Fae w
aq @ 4, ¥fe qar farat &1
g ot fas @ a@ #F wafwEe £
st & Fow awg & agi & WAt § 9€
¥ F Fael &1 7 w9 o & e
TG TG & 99 & fod w9 g G
qw E ¥fET AT R A & 1 9™
frat ad darfagt sTgw ag & %
§ qefgl 97 43 F 999 & W FAT 9
iz FT Ay & 1 d #9 wY oF foemt
TAATAT A1ZATF | AT § A 39K
AT a14 feed AT FY wfaw g | FIW
¥ g A a2 o§ A9 ¥
TEY ATET FIAT § 1 AT FH g 97
d3 gu wfagt & &7 92 & qAw g1 Aa
& 1 A frag 93 T, AfET T
@1 qifFal &7 AFATRI FT W7 FATH
wE | Faw # 39 &1 fewe gag g
2 foga Taea<i 1 @iZg i &) W
FETTT FGTAT THWL #) fazar & a1
I FT A Z ARATE ;| SfeT =7
¥ ¥ Fw § M foaw e g
ﬁ,ﬁ%f“«qqﬂ{%arq{r%; Y
ga £ 5 gurt W § + F A9
ot & &, wew g §, kA g g
TS &l 8 | Bfew age &Y
# a + ofagt §1 g og=
FY aTq A& A A€ | TW HAEL W
w1 78 & @ ¢ 5w wwt ga
N dET agT I A1 AR WA
I E | W & T & faw & e
FT AR AT fFam FF g €
Tt W faamg A 9 & ) AR AR A
aE AT aitedt | & 1 gt A
srdar & 5 Jar auy g, W A
T, I9 FHT 31 FY dear agr &
1 A W AT AH |

fom geaet T it W T &

TREgR d% aw fear 8, 9= ™
grm f& o2 s & o T T
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& fx sl S fedt wiT g O
q3 5T I97 & | W7 92 AZA F0EA,
wqTq s, TG FT AT TwA AT @I 9T
TF 7Y 7 T A<E ¥ 497 37 9 e
A gl & 98 FY FTHT Agloaa gy
q€1 o

T 9T qgA /Y A NAEET ®
TR F, ZAMEEEE F AR g § A 3§,
W W g ¥ av H omfedi #
Fifat & art #, F A 7T q2 F AH
afq® & domm & ard #, &7 o T
#1039 &1 rgeEr A TrEan, ofEa
UF AT AEL FFAT | TF MY TS
g foeelt & a9 9=l 8 1 99 ¥ g€
FATE F1 s #12 Frer @ form & g
A A 7T @ E 1w 3 AT ad
frer &1 17 A mEET 99 9T 43 Ad
"FFE | AT 2 To wo AT T Fraa
W o7 & a1 # 7@ gv % f aqt
& 9T AT I9 T W & ? afe omr @Y
T A GRS #Y FTE mraw M
| |

qel W fed fedew & ad wdr
TE, FTRT T AT AT FET AT TR E o
TF A A A1 @ A F feFew F
arR T g ow A v3dy, v 9y mfe
Ffe o g @ @ Faw @
# o1 feaw @ fege |y oe &
I FT TG aFATE AT 2 | T A
¥4 AT Yo 47 27 & A T Fdwear
(LSRR SRR CE SR CRAR R |
i fewz gley am@T 97 F1 3 A%
48 2 1 g 9w A7 ¥ q9" 2 g
21 9fF M owEd A I ot gl
i g g st I I ¢ |
AR CF F feFe qx 3 ar 3 4
FT ¥ agT ¥ 4F Ffew w3 F faw
o1 & | A0 i @ fF fowme avan
STEY AE Y, %o 24, R0 AT X WA
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[ fammr W)
1% wfseas a1 A9 Tl 39 TR
TS AT HTA T & 7 7 37 9% |

ZIEW 23X F I T A a7 Fg
g fe Jtagz wte A ad fezd
T FETTE | 9o TEA R 0. 00
I T & A7 wfgEw 30 vy W@
qgadr & | W FRaT T 771 1 aror
AT AT E AT IT AN Ro WY v Y
q¥ faady @ T 37 1 FH A F7 9609
AT 34 G ¥ #2299 9 qANT 97
g 1 7z faegt &1 99 3 fF o7 & AR
fegre qET I & 93 qF TRA 41
oY OF TE T T Hifegr aar-amr
warar ) Fieafags At gz forsise
FT A1 TS FTT FT AT qAT 72 TS
frergtrr F¢ 3 T wzAT w1 Wl
A Y v AT E, WfeETT H oI & o
ar &y, B TET WEW A MR OFIT
21 I7 AT 7 T § oAvE TRIAT
grar & HIT 3T FT FIF AT AL ATAT
2 1 ST ST gHAT WEAT ¥ a9 AT
ST FA 41, T H 977 7Z1 fw qT
F Frq a1 711 37 W A AT
farts #< fn, /9 f& 39 @
H A9 & s A 33 F9% T8
T &1 A gz wrgA € fF amR
AfFER & a9 AT AT =T FG@T AT
30 &I ffe 397 & fremge 739 3¢
JEI TG ¥ TATAT TG AT A A
T AT |

AT FFAT A A9 feEd @
9T @ AR g A e 9%
15——%1 ¥ 97 §¥ FaT HATIw fa=r
FLAT AT | AT 95—5-5¢ & % &
STIHT ZTFAHT &1 FT TZ7 AT IT &1
T WATIT G (AT AT R | WA FE
T Rl e A @ @ N
oF AET & fog AR A FIEE I F
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foe @t a7 g1 Fav & WX 3w w1 4
FILAAGE a5 FLIATE | TE 3 AT@
I AIET SIF AT & | AT ATATHI $T
ag wWATIF afaw ar et &1 B A
g | X AT 43T ANEE @ T
fear sraT & A =g A wIeHT 9gi W@,
g9 &1 gz fasmr wifgm

gHT IFTX TATH W "gAEIE A
far sATIw fagy wmaw ¢ 1 99 AT
§1 7 &t 99 feronT g1 T & a1 &7
FAH FT AATIA a77 AT AI(AGT F
a1 =1fzd

AAT g Fearafea FAET AT §
39§ A0 qrgar 2 f5 2 @ F qer
fag w3 =rfed | ag 7€ g wifed
fF o g Tfafess @ & w7 &
fag s

UF 29 A9 AL § FAA T Tho
@a ) | AT AR TATE AT
T A & 139 H 3o, Yo HIA T F2OA
2 | faddr & A0 AT W A
FATE ST9 | 9 & WA A/ Ao &
s ® 3fg gri o

I A= F ATT § AT AT qEg
FATE |

8hri A T. Sarma (Chatrapur): Mr.
Chairman, I am thankful to you for
giving me this opportunity to parti-
cipate in this discussion. I want to
speak about the grievances of my own
Statc. We are experiencing every

day ...

_ Mr, Chairman: The hon. Member is
not audiblee. He may come to the
front and speak.

Shri A, T. Sarma: I will speak only
about the grievances relating to the
railway administration in my own
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State. My first complaint is that most
of the trains in that area run in the
dead of night with the result that all
passengers, especially those who tra-
vel from Berhampur to Cuttack or
vice versa have to wait at the stations
in the night for a long time. Further,
these trains never run in time. When
we ask the station masters about the
arrival of the trains they inform us
that the trains are running in time
but when we actually arrive at the
station we find that the trains are
running late by two or three hours.
This is the experience of all those
who travel by traing in our part of
the country.

Puri is an important pilgrim centre
and people from all partg of the coun-
try go there to have a holy bath and
darshan of the swami. But, unfor-
tunately, excepting the Howrah-Puri
Express which reaches there at about
8 p.m., all the other trains reach Puri
at the dead of night, or after 1 a.m.
with the result the pilgrims do not get
an opportunity to take a bath on that
day and have to arrange for accom-
modation for their stay there. For
example, the Asansol-Puri Passenger
reaches there at 1 O' clotk in the
dead of night. The Talcher-Puri
train also reaches there after 1 am.
So, the pilgrims are put to a lot of
difficulties. As they reach there late
in the night, they get neither food nor
shelter.

Besides, there is no through train
except one from Howrah to Madras.
Hitherto, there was a Janata express
running from Madras to Kharagpur.
Now it has been diverted to Howrah-
Hyderabad. There was another train
running from Waltair to Kharagpur.
Now it is stopped at Khurda Road.
This is inconveniencing the travelling
public quite a lot.

Then, apart from the trains running
in the dead of night, most of the com-
partments do not have lights. So,
thefts and pick-pocketings are com-
mitted taking advantage of the want
of lights. This is common in the rail-
ways in the State of Orissa,
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Further, there aretwo light railways
in my State in Parlakimed and
Mayurbhanj. The traing in these
railways never run in time. The
engines of these railways were built
centuries ago and for want of proper
maintenance they do not work at all.
So, passengers who want to go to
either Parlakimed or Baripada prefer
to travel by bus rather than depend-
ing on these trains. The accidents on
these lines are also quite frequent.
Because people prefer to travel by
buses, these lines are running at a
loss. If only the engines are repaired
and the trains are made to run in time,
[ am sure the number of passengers
on this line will increase and the loss
can be made up.

There are many other inconveni-
ences which we are facing in  these
trains. I will give you only one or
two instances. Golantra iz noted for
its pan which is exported to other
parts of India. But pan can be
exported only if wooden floor wagons
are cupplied to the merchants. But,
instead of wooden floor wagons, they
are being supplied with iron floor
wagons, which are not at all suited
for despatch of pan. So, the mer-
chants are facing a lot of difficulties
and they are cven thinking of giving
up their business. Already, there is
a fall in this business and the freight
carried by this Yine is gradually going
down. Similarly, in Cuttack the
merchants never get coal in time gue
to lack of wagons. Even though they
go on asking for more wagons, I
regret to say that nothing is being
done in this direction.

Then, there are many leve] cross-
ings which have neither under-bridge
nor over-bridge. Though we have
been pressing for this all these years,
nothing seems to have been done so
far. There are two very important
level-crossings,—one near Cuttack and
another near Berhampur—where peo-
ple have to wait for hours to cross the
line because a train would be passing
that way every few minutes. There
were some accidents also at that level
crossing. Once an ambulance was
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detained for two hours near the rail-
way leve] crossing as a result of
which a poor lady who badly needed
treatment died and there was some
agitation for the immediate construc-
tion of the level crossing.

Az most of the trains in our area
run only in the night, pick-pocketing
and thefts are quite common in our
trains. So, people are generally
afraid of travelling in trains,

Then, there is a group of business-
men who take cart-loads of luggage
from Sompeta, Ichapur and Berham-
pur to Kharagpur by train without
purchasing tickets. Because they are
in the good books of the ticket exa-
miners, they never care for the con-
venience of the other passengers.
They keep their cart-loads of luggage
inside the bogies and make the other
travelling public to stand throughout
the journey. Even when the travel-
ling public complain, there is nobody
to heed it because the officials are on
the side of the businessmen.

These are some of the difficulties
and inconveniences which we face in
the railways in our State, I hope the
Railway authorities will take imme-
diate steps to redress these grievances.

st MY wiwT ( FIRGE ) < FwtT
ft, wE koo dFE Ay & awEv
91 @1 W AR g2 3w ¥ feoad

F el ¥ art 7 o awhe F e .

ot FErmar e

g1 % {5 fFom e F1 9
¢ oz w1 g fevarar
QAT A1 GFAT § W GATT 48 =
g v fFoar sem ¥ fed o
WO &§ A4 WiER | 4al
FT & 5 7w 9% v & gt o
Frag W ghaar 7@ 2@ A e
IR 98O 41 FET NHT B AT/ W
MY A e ar wE wTor fRoaT
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T FT A € | W AT WIET
@ AU A 9€ FAE § qoA G
A aFeh ggS O IA W wqrar
CEEIE A o -

T AF doA FT FATT & do F
fad g I A8 faedt | I9F
e AT oy ¥ fR o w@
frear | g7 FT IO E ? A Ay
q9F G0 W A A S w1 o
AIHTT FTAT ARATE

WrAFA UL 41 a9 qa] o) &
AT 3 FTHr AT F1 OF T F 7L
T F AT E | afz T=EAT F AT AR
g TEWE FTIW SFR & ghaar 7
A YA guw & A e fe oTAe
T@E g oFAT T ENT | aTAE IART
T A5 AU g1 It | gatad aq
Fgm g & wc mm fFear ame 2
ar e 3z & for s s
F9 WF HISE FAT IMEd, AT IAR!
v w9 # afead Far feam
faFrar T S g 'FAT @ |

=y afafEa s 9 5@ =77
frage T & 1 w9 F FF dw0
fraifea wag w1 @ aife 9% faifer
#mr & #Anr o feaar asget &
T A 92 | A Ag anT g fF A
g & w9 0w F 9w = fofens &
T 9T wgTEr A feoar SF @A E
a7 TR H AT AE G |

™ FH AT R OF AR AT fiw
§ FC WY F g wA S FT o
AT FAT § AR Ag W OH g
# gAEr g | zue fage 7% awi &
Tz 3ET T E fr twEw # o
TEA TART ARR A G TG | T
¥ wfafea arfl I) T 9%, &% ar
T FATY HT N WIA T G O TvNL
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SIfQ F1 HF T Y JTAT F@T § T IAH
a7 ey # AT e AT AT w1 @
FT AT & A gRer 7 gfee ¥ Ffra
wa g fF oar 7 = v E e
™ AE A L geAad 9 & e
W FE F AT F1 A T AW
fegr mar s T A 97 o
F it a1 0 sefsza ofr gu & famt
¥FT FATE AT BEE FATH & GHAC FT
Y FgT aHE FT BF faar AR I
amar oz fearmar | | e A S
AF 09 98 @ & | F IO 537 #
& weAr moEr qars; fE v fae
ofeeg & weqy AT ot F A
WE FRLF g gE oAk guH
I I W | W EF AFLH
gEnAgA F AT | ol gue
§ THFT UFE qA IO AT AE A
fF T@as & geen & fod ot o
2, ™ febw @ F w9l 1 a7
gfusr 7 2 f& 7 w9 wFewr a0
% | @ OEEE | F57 AT
HT w90 &Y TTEENE T aF | 7 A qg
@2 AW g AU oAy g e oww
= T IFF A FHACA T
f ol & Sifs At omw §
ar fer T ofew w1 7 8 g%
AW A oF @y-AgEr e g
a1 gferw F1AE T AT R
99 Il #@19 # wfemme G
wwed ¥ e § W gE e
& FHEIET T A A 99 aw
TG AT @ I g favge faeredt
T ¥\ Y1 A famm g R A o
ar€ fewreHe oY 9g@ graT 41 a9 g
T8 Fgal dl | W AR §C 7Y AT
GET T ITH qg qEac 2 & A9
fe a8 @4 FAW A1 FALEE  #3,
g AT A AT FL A1 A gEEAr §
fes oz grem ® FwEr U EFA |
ag arqT AN A @AY g age %
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et TSt # it a1 gferr o -
T wm oAt @ At G FE R
Fafasaa A g o g 1 Tafed w
qam Fm R g o s
ITH WA fam g =1 maehe
FH, WX GHIAT FATH F1 T foarey
aifgd  mifs gfm & geamen A
w® |

aef 7% dfor FT HAw ¥ waw
¥ Wary agagg sy g
77 42 9 A arq ¢ fF F=for a1 a1
WifF 9z WA WA ¥ g ¥
g1 IR AT T 79T ga A F foraw
2 TR FEUF FarT I AW
mowRE ) mApE gw g fr
T tE FHAT FT AT G XD
foar & =9 2aAt 97 9N off d
T A @ w5 99w 1w o saren
T g A wram d fe kel
& gufeEsz ar #fwge ot 5w d=
®1 @A B IAFT IT FT WANT AGY
TEATE AR TAH W (90T Y sy
¥ AR FHI G AT & 1 e A
g 7 AGT AT 5 N 97 ey
T TE FeAeq q AWl f@Emnw
#< fagr 9@ | TEF ol & wow g
HAT ST T AT 50 W ATH AT Hwar
fe defar 1 sgaeqr waw & Guy &/
FE A FHANE § & & ao
FETES AW W, fegEd 2N
Fad s W1 e g i #12E a@
sgreT gfaur geir o

o H qF 79 99 gy F ard
# fawie a1 93 &1, @1 a1a deAr § )
Hergg? foet faed f oF avw FMgR
I g/ TTh FARER §, IO 52w
o1 QT aga & fTegsT gut foren § 1 a7t
93 O fa2rq e 7% & fF 96% & avw
a1 S Y §7eE § W g aww
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T A F AR § R A ¥ oag
forat fegm & 1 aga adea wweqn 59
I &1 § % g ford o< =29 F Q@1
fF e & fas gu & wafq af,
TR, g, SWE AT HIEYT,
ITH AYH § T Ag g 9 €
13.45 hrs,

[Surt SHAM NaTH in the Chair]

THET HTO T /T I7AT § Fq7 g7
*T cgaeqr 7 gWT § | F wiaE grew
AT WEIET FT ATH FH AL ARG
& fF a0 7 AT F F afz
OF g 39 19 A7 I TIT F 39 qiF
fag? gv fa= o FTEr A7EET ET AFAT
g |

THFT UF & gg T § fF 37
fasi & FF@0T FT AT a1 § IAH
IeATEA AGA AT § | A1=T I i faia
AT T T T IOA SATA AT Z WL
IEATATE FY STF AT A I 4 HTL0
fFami 1 9% Tenfaa aie @1 3%
g 7 faa mar g | g7 @=fE gurr
FTEHTT 39 Ffezwior a1 a7 w1 I
@ ¢ & swar #1 eaEr g S A
ufa® (7e a1 7 W19 F g1 7741 TGIRG
T =41 #THIAT &7 % a2 Faq oF
faer ®vgg #1 &1 a1 7EY € afes g7
& a7 & Tt fag? g faar 9 owfa
g A%ET § | 399 F OF A F0T &
FAEqX WA F A 97 39T wmE
ST & foQ AT ARAT 9L AT F FTH
Fa1 @< AT Afe @ i et
T FET AT |

F gy @ N fomar fF qF5¢
wirgg faanfei 7t faera gt § 5
] o ot d graw w1 ey fammar
AFM | FAEYR 9 2w 1 QA W
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e & | oF ofeam i aw% §
A g A 776 § | | A F OF
aF Fgd ¢, gfew wifee fefgee
FrETrfea 3% W AT § A AT
T g1 & & |1 A7 v H) FTH!
€ FAfaT T HTHAT FET TEATE
q AT FIG AAT AV FY TAATAT TIRAT
g fF W1 97 70 qCF IW 909 A9 H
UF, UF FUIT GHY ACT HIAT 93T § |
qgi 9T AT § AR A9 g | 7 9
T AT A1 % fAn soewrave fasr
# eqaeqr g1 A9 a1 92 Frawa g Ay
aFdr g |

9% 917 F1 UdfaIe &1 T27 A%
AT § HA AT 7 a7 fadew FA
fe aga A T4 GrY BT A F Py
f& =z afr g1z a1 sgr f297 19 &
AT ST AT AT FL AL TH T -
o<t #1 w92 f2awdi ®1 77 frar @
THEATF |

TET AT THI ®T gI€qGT 7 71T
Z @ ag e § fv ag 9% 399, AT
T FE FATE ST G107 0F ACHIT F
@ A | TF AT o T AV fAEe
famat a1 for wFT a7 11 g fF o= wrd
ag w=AT afieg a1+ £ A ) ag qan
TEY 97ar g fF 37 %7 ) faa 9g
a7 ghit | gafan W 9 g9, dRY
FATH AT GEE FATH &1 a0 A"
T @i 9@ @ fer o & 3few
qaeql FIAT AR qAfFT T g
93 FAT9 FT SRS AT TF 078 9¢ §
IAF 1T H OF qIET K1 LR T FA0
FT qaTq TF VRALET TR I AT
FT a5 TF &Y ATT &Y T F1 QAT EY
gfqer g st

St T AT FT TATH &, qT TN
g1 &%ar § 5 3= X A gRew FHAr
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%, 9 & "W & fAw 9F e
I ® nF e Fw w1 fa@r
ATF | W A syl WY agi 9 TE &
fag @ w17 [a dfa a3 |, @
ZH a<g %1 g eATd gL g1 awdl g, A
f& wmg fam aifagt 1 JAT AT W
QAU 9gaTEr § 1 7 Awwar g & @
T OF FTHF G AT AT FT &7 FT
SqARYT FT AT AFAT F |

1799 F1 SURET HHAT 9%
AW F 9IS 7 g g AR I A
B9 ATl AIHEAT €7 TA4S &7 ATHGAT
#1393 3 1 57 fav ag s § 5
Il gfagmd §1 avw faga &9 &
w faar 1@ | F fazare w7 g
% uoy fas %1 &1 wisargar 37 989
¥ 7@ ¥, qrA gedt Y 39 9% e

.
[T

o & ux grt 71 I F aTw
R TATT FLAT ALATE | A S 3
faeelt & Fawer oY §, AT BIGIT
T 93 Fg wFAT 2, F@fF HIgT
fefegae #1 geaaez g | ¥& 7@
aTH § & a7 # faw 77 e At
T &l §, A qarar & faw feae)
%1 afer 7@ gt € 1 F Amwar g e
T A8 Y A AT myggT wed 9%
gl g, a1 {6 ganfat F faw o &5
qHAT § | 48 UF FI ATYTIOT A AT
&, 1 T ST & A A A g )

it T T ( faeelt F0e am) :
FHIIT HEIET, 8% aTE &1 a9 §9 q<
0 7 g5 fadew Fm g g 5 faeat
¥ for 393 &1 g aga fAi @ s«
T § # T I T & 9 T § | W
ary ¥ s % IF frodr £ smamy
qgdt &1 @1 2, 3% I qrFT F1 39
off agaT 1 WI g R 99 F OHEAY
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7= gt & (% for 39F Y 9t & oy
T W@ WYX FAET o1d | WA T
faaza & fr wradm w4 ot @@ A7
1A § 9T TH HYE § Ga(T FLT FT
LIcO R

Wl 7% AACACAT 1 ATy
F WIF g | aarar wrgw g ' om
fratam g7 & &% e wiaw o §,
g FgaHaNF AT HamaT 0T

AT A 1

T F-miar =9 w s g
W 2T U AGHTE e {7 fAed g,
Iq 9T 92 AT (AT A9 F 9
ot rAI-HfE @, 99 97 FAEE 99
AT T & fa e g uw faA #
qezE WM A1 97 IRT | g1 &,
fom & ®19m aga a3t Fear § A-
[a a1 afaq, wrd, @&t oY amf
i &7 graTaTT EF @@ & 1 €F a7
A1 5 F@r AT & % wAT G120 A7 ATAI-
A fTRTAr g fF 4o 31 f eew fwT
T2 #Z faqr emar & v RATA R fF
T wrav-faw g7 g Jfgg 1 3dr
qaadfa araer i 30 %1 & foar mar
A 4 wra g f5 gasr srafas,
gt #r @A TifEe

s

@0 aq Ffar =3 AT I3
ATAT § 1 g TTZT = e oF |19
1 3T £ ®17 99 F1 24T FIEH FT AR
feam mar & 1 7@ wX ug g 2 fF FE
AT ST A 99T § G g, a "W
o1, 91 qYF q92T SZ7AT 7TAT & | UF
fafex arq ag & & &) o< afer gran
Tgar & fr # g7z & agdr sfearg
gt & | mAd g A F A AR
fraz & & z= faug § #% frafaa-
&7 F i, faeelt F o011 o A Ak
¥ qWE & dW & AR ¥ AEEA-ax
fed wq*g | AT T A qorE &
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o & | 9" FT i W 99T |
TITAT R | aga 7 JF, S gora ¥ freedr
ot § 7 faeedt A dx@ SrEr §, T8
9T &E1 g1 AT § /Y IT*Y @A *w5-
€ FT ATHAT FIAT 7277 ¢ |

# g wadia woft ofr 7 o
fades o agar g 5 g Wi
Al g wa-f 7 ofre a9 % =ar
FI AT |

¥t frateae o amer o)
90 8BI9 T &9 § qAEIr AR FT
UF TE g | g F AFT A—A7T HY
qwt fggEm fa fs amian o
qeT-EE A A wr wrfEm | fge
w94 wq=AT, A1 wretEa TH, 799
& 9a¥ § UF 97 F {9€r 91 &F g
9% TH G-I T | IA LI FI
wgafaa g & | 9@ § g faatam-
&% ¥ Tar 41, a1 §7% @y fr 99w
g Y wiT A g€ & | v fAasa &
fF @gr ox g @ F-Ra T
AT Jrfgo

7y Ty faedt & ag Hreaw
qT G 1T §HA 894 § | § qE g
fF a7l o+ 3gr g w97
Ia%! 24 | faadY mfear agt aret ot
& 9 faa™ &0 981 T ITE 94§,
T ¥ &' Ag 3@ AT AT &I A
ST F1 1 3@, J1 T T 7@ AN |
q wamar § 5wy &1 w2 A w7
e eq g s Afraw ) A fagw
FAT Agar g fF agt a1 swaeqn ®
| ger fem am s St gt g
9T Jadt w9t &, I wY g7 7@ A
gfaaTd &7 &1 sace fwar ond

& ot g7E @AY T gn 23
oY §Foe 39 foft & srage & feg
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2 a9 Tad) § 7T o-vy 97 wEye
agedr & wfeT me #1 4g ww 57
AT grm fw ag e 8 a9 oAgT
TEHT | T 91T A wEA H—2 Yo HIT
¥ ®T H-—mig qiw, g 92 A @l
ST T e A

47 T @ & Temfea) & o Wiew
I &, a7 agT 4T @7Id g1 & | IqHT
| T F% a7 A1 97 A Hrar &
f& o< wET 7 o g, A w=ar
BT | WAy weAY St i 3y faa
f& ag it FFT 97 A &1 FTE—-
AfFT 37 F A0 9% 39 e § g
g ATA | AT gw awr A E, A1 gt
qT TET warfTar faedt £ w gmE &
grzsgr a2 AR I WY AT

S EROR (FOI2T) 2 370 TZA S

grr 7

st TAT TATHT ¢ T AIE AT AT
G ECERL R ol tede i f- S B
fagt a4t g =rfge, J41 fF orr ax
# a9 § faadr # Sfer 3 A @
afzar free 2 g1 & 1 7 w1 g §
TR q@r wET 9 Fmgar & 1 7
Famar g 5 Wi & frog ¥ 39 g9
g7 AT g

q gviR ¥ g fF ot a7
FY a1 § fa3za & &, wrtia st 99
#t T sy 3T 9 9w 3 faeg A
AaEF FTUATE! FIH FT T4¢H F47 |
# arfr wedt it A grma A €
AT AT JqE @ TE F, 9T w7 oqwed
FEE )
Mr, Chairman: Before I call upon
another hon. Member to speak, I have

an announcement to make in regard
to selected cut motions.
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Members may move their cut
motions to Demand Nos. 2 to 18 and
20 in respect of Railways subject to
their being otherwise admissible,

Policy of giving free land to private
companieg

Shri Ram Sewak Yadav: I beg to
move:

That the Demand under the
head Miscellaneous Expenditure
be reduced to Re, 1. (262)_

Need for survey in West Nemad tribal
area, scheduled tribe area

Shri Bade: 1 beg to move:

That the Demand under the
hecad Miscellaneous Expenditure
be reduced by Rs. 100. (263)

Need for doubling Kalol-Mehsana line
Shri U. M, Trivedi: I beg to move:
That the Demand under the
head  Miscellaneous Expenditure

be reduced by Rs. 1000 (264).

Erpenditure on Diva-Uran-Panvel
Engineering and Traffic

Shri U. M. Trivedi: I beg to move:

That the Demand under the
hecad Miscellaneous Expenditure
be reduced by Rs. 100, (265)

Delay in the survey of Guna-Shahja-
:pur-Maksi and Shivpuri-Gwalior lines

Shri U. M, Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (266)

Final location survey for doubling
Tundla-Ghaziabad Section

‘Shri U, M. Trivedi: T beg to move:
That the Demand under the

head Miscellaneous Expenditure
‘be reduced by Rs. 100. (287)

VAISAKHA 14, 1884 (SAKA)

tor Grants. (Rail-
ways)

Erxtra expenditure and waste caused

in doubling the Godhra-Ratlam section
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Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (268)

Need to survey the Godhra-Banosa,
Partapgarh-Neemuch-Kotah Broad
Gauge line

Shri U. M. Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100. (269).

Need for survey to connect Bari Sadri
to Neemuch via Choti Sadri-Meter
Gauge Western Railway

Shri U. M, Trivedi: I beg to move:

That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100,  (270).

Victimisation of railway employees in
Central, Northern, South Eastern
and Western Railways

Shri Bade: I beg to move:

That the Demand under the
head  Ordinary  Working  Ex-
penses—Administration be reduced
by Rs. 100. (274).

Need for stopping of mail traing en
important stations such as Panta-
layini, Parpanangadi, Charvattur,
Nileshwar

Shri A, K, Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (275)

Need for introducing facilities to
transport fish by trains

Shri A, K. Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (276).
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Need to introduce a train from
Kaseragod to Tellicherry in  the
Morning starting at 7.30 am. and
reaching Tellicherry at 9.30 to cater
to needs of students.

Shri A, K, Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (277)

mge of wagons to carry timber,
ceramics, tiles etc. from Kerala

Shri A, K. Gopalan: | beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
- by Rs. 100. (278)

Need to improve passenger amenities
at Tellicherry, Cannanore and
Quilon to suit present day require-
ments

Shri A, K. Gopalan: | beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (279)

Need for allowing sufficient time for
loading large quantities of eggs and
other perishable articles booked
from Ernakulam Town Station

Shri A, K Gopalan: I beg to mave:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100, (280)

Need for sufficient water supply in
summer at Ernakulam Town Station

Shri A, K, Gopalan: I beg to move!

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (281)

Need for a roof over Broad Gauge
Platform and to cement aprong to
Broad Gauge and Metre Gauge
platforms of Emmakulam Junction
Station

Shri A, K. Gopalan: [ beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs, 100, (282)

Need for providing sufficient accom-
modation to Refreshment Rooms at
Ermakulam Junction

Shri A, K. Gopalan: ] beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (283)

Need for introducing an Express Train
from Ernakulam to Bangalore leav-
ing between 08.00 and 10.00 hours,
with a connecting service from Tri-
vandrum

Shri A, K. Gopalan: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100, (284)

Need to introduce Diesel Cars between:
Shoranur and Cochin Harbour Ter-
minus

Shri A. K. Gopalan: [ beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (285)

Need for prompt clearance of goods
stacked on the passenger platforms:
in many stations after Shoranur

Shri A. K. Gopalan: I gek to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs, 100. (288)
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Need to stop victimisation of railway
employees under rule 149 of the
State Railway Establishment Code
viz, removal without assigning any
reason and conducting any enquiry

Shri Umanath: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (287)

Disregard shown by the Northern
Railway Administration to the re-
presentation made by the Delhi
Suburban Rail Travellers’ Associa-
tion in the matter of standardisation
of fares of season ticket holders

Shri Umanat: [ beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (288)

Serious shortage of accommodation in
Delhi Suburban trains

Shri Umanata: | beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (289)

Indiscriminate transfers of class IV
staff to far off placesin the Southern
Railway

Shri Nambiar: I beg to move:

That the Demand wunder the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100, (284)

Need for discontinuation of making ad
hoc promotions of Class III and
class Il posts

Shri Nambiar: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs 100. (298)

VAISAKHA 14, 1884 (SAKA)
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Need for grant of island allowance to
employees working in Uchippuli
and Mandapam Camp (Southern
Railway) on par with all other
Central Government employees
working in the locality

Shri Nambiar: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (305)

Need to upgrade Madras as ‘A’ area
for the purpose of grant of city and
compensatory allowances to emplo=
yees.

Shri Nambiar: I beg to move:

That the Demand under the
head Ordinary Working Ex-
penses—Administration be reduced
by Rs. 100. (450)

Need for constructing footpath on
Railway Bridge under construction:
in Kerala (Pyasawati bridge-Cali-
cut Mangalore Section)

Shri A, K, Gopalan: [ beg to move:

That the Demand under the
head Ordinary Working Ex-
penses-Repairs and Maintenance
be reduced by Rs. 100. (307).

Need to construct without delay roof’
for the platform of the newly
constructed Railway  Station at
Chalakudi

Shri A, K. Gopalan: [ beg to move:

That the demand under the head
Ordinary Working Expenses—
Repairs and Maintenance be re-
duced by Rs. 100, (308).

Need for extending Ernakul@®m Town.
Station building to suit passenger-
convenience

Shri A, K. Gopalan: I beg to move:

That the demand under the
head Ordinary Working Expenses-
Repairs and Maintenance be
reduced by Rs. 100. (309)
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Need for providing separate Ladies
Waiting Room for Upper and 3rd
Class passengers at Ernakulam
Town Station

Shri A, K. Gopalan: [ beg to move:

That the demand wunder the
head Ordinary Working Expen-
ses Repairs and Maintenance be
reduced by Rs 100. (310).

.Need to construct g pedestrain over-
bridge and a waiting room for ladies
at Karukkutty Railway Station,

Shri A, K. Gopalan: I beg to move:

That the demand wunder the
head Ordinary Working Expen-
ses Repairs ang Maintenance be
reduced by Rs. 100. (311)

Need for Urgent repairs to the build-
ings Fin the Golden Rock Railway
colony in the Southern Railway

Shri Umanath: ] beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs ang Maintenance be
reduced by Rs. 100. (312)

Need for repairs to the roads in
Golden Rock Railway colony in the
Southern Railway

.Shri Umanath: I beg to move:

That the demand under the
head Ordinary Working Expcn-
ses Repairs and Maintenance be
reduced by Rs. 100. (313)

Abnormal increase in repair charges
and the inefficient maintenance

Shri U. M. Trivedi: I beg to move:

That the demand wunder the
head Ordinary Working Expen-
ses Repairs ang Maintenance be
reduced by Rs, 100. (320)

WUnnecessary and wasteful expenditure
on the change in signals

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs and Maintenance be
reduced by Rs. 100. (321)
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Negligence of track between Ajmer
and Khandwa

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses Repairs and Maintenance be
reduced by Rs, 100. (322)

Failure to keep the drum clock at
railway station Krishnagar, Eastern
Railway, in order

Shri H. P. Chatterjee: 1 beg to move:

That the demand under the
head Ordinary Working Expca-
ses Repairs and Maintenance be
reduced by Rs 100. (326)

Unsatisfaciory system of giving
contracts

Shri Berwa: [ beg to move:

That the demand under the
head Ordinary Working Expcn-
ses Repairs ang Maintenance be
reduced by Rs, 1000 (327)

Need for full utilisation of the Marine
Workshop in Mandapam (South-
ern Railway) for repairs of rolling
stock

Shri Nambiar: I beg to move:

That the demand under the
head Ordinary Working Expen-
ses—Repairs and Maintenance be
reduced by Rs, 100. (329)

Need for constructing houses for TTRS
and Railways staff

Shri Umanath: [ bsg to move:

That the demand under the head
ordinary. Working Expenses—
Operating Staff be reduced by
Rs. 100. (332)

Non-payment of arrears of pay and
T.A. to open-line staff in all
Divisions of the S. Railway

Shri Umanath: [ beg to move:

That the demand under the head
Ordinary Working Expenses—
Operating Staff be reduced by
Rs. 100. (333).
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Need for introduction of eight-hour
working day for all Railwaymen
including Drivers and Firemen

Shri Nambiar: I beg to move:

That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be reduc-
ed by Rs. 100. (334)

Grant of enhanced city allowanee to
the Railway staff at Varanasi and
Manduadi because of the change-
nmver from C class to B class

Shri Vishram Prasad: I beg to move:

That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be redue-
ed by Rs. 100. (337

Failure to pay the special pay and bad
climate allowance to the staff trans-
ferred from other places and pro-
posed withdrawal of the allowance

8hri Vishram Prasad: I beg to move:

That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be reduc-
ed by Rs 100. (338)

Need to grant house rent allowance
to employees who have declined to
accept railway quarters

Shri Umanath: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs, 100. (348).

Grant of facilities to railway employeas
for comstruction of quarters on rail-
way lends on co-operative basis

‘Shri Umanath: [ beg to move:

That the demand under the head
‘Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (349).

382(AI)LS—6.
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Rise in the house rent of railway
quarters without effecting any ad-
ditions or repairs
Shri Umanath:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (350),

Need for comstruction of sufficient
quarters for railway employees
Shri Umanath: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (351).

Need to permit the formation of the
Workmen's Co-operative Canteen in
Golden Rock Workshop

Shri Nambiar: I beg td move:

I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs, 100. (352).

Need for grant of monthly subsidies
to the employees 1who are bed-
ridden due to attack of T.B.

Shri Namblar: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs, 100. (354).

Need to grant passes and Privilege
Ticket Orders to staff employed in
the Co-operative Credit Societies
in the Railways

Shri Namblar: I beg to move:

That the demand under the head
Ordinary Working Expenses—
Labour Welfare be reduced by
Rs. 100. (358).

Need for hastening of electrification
of quarters in the Railway Colmy
of Golden Rock, S. Railway
Shri Umanath: I beg to move:

That the Demand; under the
head Open Line Works (Re-
venue)—Labour Welfare be re-
duced by Rs. 100. (366).
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Free school and college education for
al| children of employees whose pay
is not more than Rs. 250

Shri S. Swamy: I beg to move:

That the Demand under the
head Open Line Works (Re-
venue)—Labour Welfare be re-
duced by Rs. 100. (367).

Need to provide railway quarters for
all IV class employees

Shri S. Swamy: I beg to move:

That the Demand under the
head Open Line Works (Re-
venue)—Labour Welfare be re-
duced by Rs 100. (368).

Delay in starting rail lines for deve-
loping backward areas

Shri Biren Dutta: I beg to move:

That the Demand under the
head  Construction of New
Lines—Capita] and Depreciation
Reserve Fund be reduced by
Re, 1. (372).

Need for a new line from Indore to
Khandwa via Khangone or Khand-
wa to Dohad

Shri Bade: I beg to move:

That the Demand wunder the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (374).

Delay in the work of Patherkandi-
Dharmanagar rail line

Shri Biren Dutta: I beg to move:

That the Demand wunder the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs, 100. (375).

Delay in beginning the work of
constructing the new Bangalore.
Salem metre gauge line

Shri Umanath: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (376),

Delay in beginning the work of cons-
tructing the new metre gauge line
between Manamadurai and Virudh-
nagar

Shri Umanath: I beg to move:

That the Demand wunder the
head Construction of New
Lines—Capital] and Depreciation
Roserve Fund be reduced by
Rs. 100. (377).

Need for expeditious completion of
electrification of Madras (Egmore)-
Tambaram-Chingleput- Villupuram
section

Shri Umanath: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital] and Depreciation
Reserve Fund be reduced by
Rs. 100. (378).

New railway line to transport the
increased production in Tungabhadra
Project area in Raichur and Bellary
district of Mysore State

Shri 8. Swamy: I beg to move:

That the Demand under the
head Construction of New
Lines—Capita]l and Depreciation
Reserve Fund be reduced by
Rs. 100. (379).

Change of metre gauge into broad
gauge line connecting Bangalore-
Poona and Gadag-Sholapur line in
Southern Railway

Shri 8. Swamy: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
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Reserve Fund be reduced by Reserve Fund be reduced by
Rs. 100. (380). Rs. 100. (390).

Failure to include various mew im- Absence of any estimates for cons-
portant lines in Southern Railway tructing the Neemuch-Bari Sudri
especially to meet the transport de- line which was promised in 1946
mand in river valley project areas
and port areas Shri U, M. Trivedi: I beg to move:
Shri S. Swamy: I beg to move: That the Demand under the

head Construction of New
That the Demand under the Lines—Capital and Depreciation
head Construction of New Reserve Fund be reduced by
Lines—Capital arid Depreciation Rs. 100. (391)
Reserve Fund be reduced by '
Rs, 100. (381). Absence of any estimate for the coma-
. . truction of Chittor-Kota line which

Need for new railway lines for connect was surveyed in 1945
Karwar and Mangalore ports in
Mysore State Shri U. M. Trivedi: I beg to move:
Shri S. Swamy: I beg to move: That the Demand under the

head  Construction of New
: Lines—Capita] and Depreciation

head Construction of New

Lines—Capital and Deprecialion Reserve Fund be reduced by

Reserve Fund be reduced by Rs. 100. (392).

Rs. 100. (382).

That the Demand under the

Delay in the restoration of Rohtak-

Need for construction of a new line to Gohana dismantled line
link Chur with Nohar wvia Tara-
nagar Shri U. M. Trivedi: I beg to nove:
Shri Karni Singhji: I beg to move: That the Demand wunder the
head Construction of New
That the Demand under the Lines—Capital and Depreciation
head Construction of New Reserve Fund be reduced by
Lines—Capital and Depreciation Rs. 100, (393).
Reserve Fund be reduced by
Rs, 100. (388). Absence of any estimate frr extend-
. ing the Godhra-Lunavadn secton
Need for restoration of Gohana Pani- to Sant Rampur

pat dismantled line

. Shri U. M. Trivedi: I beg to move:
Shri Lahri Singh: I beg to move:

That the Demand wunder the

That the Demand under the head Construction of New
head Construction of New Lines—Capital and Depreciation
Lines—Capita]l] and Depreciation Reserve Fund be reduced by
Reserve Fund be reduced by Rs. 100. ((394).

Rs. 100. (389).
Need for construction of broad gauge
Need for laying double track from line from Siliguri. to Alipur Duar
Ranaghat to Lalgo’a in the Szaldah to avoid bottle-neck
section of Eastern Railway

Shri R. Barua: I beg to move:
Shri H. P. Chatterjee: I beg to r . =

That the Demand under the

FRARES head Construction of New
That the Demand wunder the Lines—Capital and Depreciation
head Construction of New Reserve Fund be reduced by

Lines—Capita] and Depreciation Rs. 100. (395).
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Need for construction of railway line
to link up Garo Hills

Shri R. Barua: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs 100. (398).

Need for remodelling Jorhat station
and Jorhat town station of North-
east Frontier Railway.

Shri R. Barua: I beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs. 100. (397).

Need for restoration of dismantled
rail line from Supant to Bhaptah
and to Pratapganj and from there
connecting it to Forbespanj over
N.E. Railway

Bhri B. N. Mandal: 1 beg to move:

That the Demand under the
head Construction of New
Lines—Capital and Depreciation
Reserve Fund be reduced by
Rs, 100. (408).

Need for opening a new line from

Bihpur to  Madhipura railway
station and from  Madhipur to
Birpur,

Shri B. N. Mandal: I beg to move:

That the demand under t(ne
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100.
(409).

Opening of a new line from Bakhia-
pur to Bihareeganj via Sonbarsa
(P.S.) on N.E. Railway.

Shri B. N. Mandal: I beg to move:

That the demand wunder the
head Tonstruction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.
(410).

MAY 4, 19862
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Need for construction of a roof in
Godhra station

Shri U. M. Trivedi: ] beg to move:

That the demand under the
head Open Line Works—Addi-
tions be reduced by Rs 100,
(412).

Need for provision of platforms m
station between Anand-Godhra.

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(413).

Inadequacy of the programme of
construction of over-bridges for
replacing gates at level crossings in
Kerala.

Shri M. K. Kumaran: I beg to
move:

That the demand under the
head Open Line Works—Addi-
tions be reduced by Rs. 100
(415).

Failure to provide for construction of
a new station building at Chirayinkil
in Southern Railway.

Shri M. K. Kumaran: 1 beg to
move:

That the demand wunder Lhe
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(418).

Necessity of converting the Perun-
guzhi halt in Southern Railway into
a flag station,

Shri M. K. Kumaran: I beg to
move:
That the demand under tne
head Open Line Works—Addi-
tions be reduced by Rs. 100.
(417).

Necessity of construction of a railway
overbridge at Saharsa,
Shri B. N, Mandal: I beg to move:

That the demand under the
head Open Line Works—Addl-
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tions be reduced by Rs. 100
(418).

Need for constructing another plat-
form at Shencottah Station, South-
ern Railway.

Shri M. K. Eumaran: | beg to
move:

That the demand under (he
head Open Line Works—Adli-
tions be reduced by Rs. 100.
(419).

Need for provision for a loading
Platform at Suvasra on Western
Railway.

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Open Line Works—Replace-
ments be reduced by Rs. 100.
(420).

Absence of arrangement for loading
live stock at Rupaheli in Western
Railway.

Shri U. M. Trivedi: I beg to move:

That the demand wunder the
head Open Line Works—Replace-
ments be reduced by Rs  100.
(421).

Need for provision for the clear
arrangements at Bhinda and Val.
labhnagar stations on  Western
Railway.

Bhri U. M. Trivedi: I beg to move:

That the demand under :he
head Open Line Works—Replace-
ments be reduced by Rs. 100.
(422).

Need for arrangement for rapid shunt-
ing at Chittorgarh, Khedoda and
Bhindar,

Shri U. M. Trivedi: I beg to move:

* That the demand wunder the
head Open Line Works—Replace-
ments be reduced by Rs  100.
(423).

1884 (SAKA) for Grants 2682
(Railways)

Need for constructing suitable plat-
forms at railway stations Plassy,
Bethuadahari, Badkulla and Dhu~
bulia of Eastern Railway,

Shri H P. Chatterjee: I beg to
move:

That the demand under the
head Open Line works—Deve-
lopment Fund be reduced by
Rs. 100. (426).

Need for constructing a flag station 8
miles south of the railway station at
Krishnagar, Eastern Railway,

Shri H. P. Chatterjee: I beg to
move:

That the demand wunder the
head Open Line works—Deve-
lopment Fund be reduced by
Rs. 100. (427).

Failure to open new counters during
the Barodol Mela at reilway station
Nabadwip and Krishnagar, Eastern
Railway.

Shri H. P. Chatterjeez: I beg to
move:

That the demand under the
head Open Line works—Deve-
lopment Fund be reduced by
Rs. 100. (428).

Over-crowding in third class compart-
ments specially in Eastern and Southe
Eastern Railways.

Shri H. P. Chatterjee: 1 beg to
move:

That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by Rs. 100.
(429).

Mr. Chairman: These cut motions
are before the House,
14 hrs,
=it srr e feg fagrat (wome) @

FaTefa AgeT, wYF IO F AR
w4 oft # §ar F ¥y FEEA w@T
STeaT § | &9 a1 g ¥ &Y 4§
f ST arr @@y fag & S F wmw
4 § fF ag am & qqEw & qaw
ST & Frfat F1 €A wEET & |
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WA Fardl as e &1 g arfa
Y FT AT TZT D |
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FEAT TUEAT g | AEA A deAF Al
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oY TRE LAT 97 97 FT 3@ TFF
&\ 78 ®1 grar &1 Javw TgY &, o
FT T & | YT A Er FRat s g T Ay
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[ g7 )
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fear arq Y & WA TR R
FiNt T AT § SR &
AR T Y | T F g H @y
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sl § fF agt 9¢ fo| s %1 397
feat 4t 91 9HF gATR W & Afpaew
Gy 7T F, FiHT 9 §F Ag) A7 /rgan
a1 AT 98 3T I GrE fgar | fhF
I TF W o fad g @ &
gawar g fF a9 Q2w agi Tew
T W g WY AT FET g WK
e At mEARE wEd § | gHaEr
W9 UHE! ¥ =rgar g fF gera gEaer
%1 2 &Y s, foas fF 9 g6 o9 a%
Y 3T Yo FIE1 § 9001 @I &, I8 oW
o 99 |qF |

"YY #iwe FAm I faar &
afe ww o fafew s & wRdT 8
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qg B FAH F ¥ @F TGN FT A |
gafad g1 gLt agferga 78 et @ré
gafad & qrga § & 3w gm0 +01
M @ET T |

o A et 7 2 fF uw ad gl
q AEAT & Fo T AT | A
TSN 9T ¥ T A I FT AT
qg FATO FET AT TET § AT F
q19 | I AT F IgT FT61 A= fama
§ Foq ¥ TOw ¥ #er et §,
#E1 fefgse # a1@r wefam &
# argen § & 9aw 1 &9 gut & SEE
et 3F Ay fHqr oy W AEEETR
FT AT AEA § I§ Fooq a® F AT
S
Shri Swaran Singh: We are now
towards the end of our labours, so
far as the Railway Demands for
Grants are concerned. A record
number of hon. Members have parti-
«cipated in this debate, I have no in-
tention of repeating what I have said
on two earlier occasions; but this be-
ing more or less the final stage, I
might indicate one or two broad things
with regard to the working of the
railways.

If we look at the figures on the ex-
penditure side under the heading ‘Or-
dinary working expenses’, which
would exclude many items of contri-
butions to one or other type of funds,
the total expenditure per year accord-
ing to the budget estimates ig about
Rs. 356 crores. Out of this, the lar-
gest item in expenditure is on account
of staff, and it comes to about Rs. 200
crores, I would like to take the House
into confidence and say that every ef-
fort is being continuously made, to
keep the expenditure within control
and at as low a level as pos-
sible with due regard to requirements.
Barring operational necessity and
the execution of project works where
necessarily new staff hag to be re-
cruited, which would be more or less
of a technical or semi-technical nature
employing skilled types of workers or

MAY 4, 1062

for Grants (Railways) 2692

trained cngineers and the like, par-
ticular attention had been focussed on
keeping at low numbers of staff en-
gaged on non-operational] or non-
production or non-construction work.
A ban had been enforced for the last
few years against the recruitment of
purely clerical staff. One hon. Mem-
ber had remarked that the powers of
the Genera] Managers had been cur-
tailed and that they were not permitted
to engage even a clerk. That, I think,
was a good decision, because that has
enabled usg to keep this cadre at a
low level, and indiscriminate accre-
tion to numbers has thereby been
prevented. So far as the headquar-
ters are concerned, that ban still con-
tinues. It may be that in important
cases where the necessity is inescap-
able. relaxation may have been allow-
ed, but those cases are really few and
every effort has been made to keep
the expenditure on this account as
low as possible.

After this large sum of Rs. 200
erores, the second largest item is un-
der fuel, and there is a provision in
the Budget estimates of 1962-83 of
about Rs. 73 crores on this score. It
is very interesting to compare the
figures about the consumption of cral
in Tbs. per thousand gross ton miles.
T am not talking of increased expen-
diture because that would be linked
with prices, and so perhaps the com-
parison would not be quite fair, or, at
any rate, will not give a correct idea,
but consumption in lbs. per thousand
gross ton miles would be a very fair
way of comparing, it is interrsting to
point out that whereas ‘n 1950-51, this
stood at 1922 for passengers and at
164.1 for goods, in 1960-61 it came
down to 1889 for passengers and to
1442 for goods. This is with regard
to broad gauge. With regard to metre
gauge, this was 2339 for passengers,
and it came down to 208.1; for goods
it was 203.0, and it came down to
191.4. This means that every effort
is being made to economise on staff
and on utilisation of coal, and the
actual performance is something for
which I think the railways deserve
credit.
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1424 hrs,
[Mgr. DEPUTY-SPEAKER in the Chair.]

I would again draw the attention of
hon. Members to a graph to which I
made a reference earlier. That
graph is important, because it high=
lights the performance as compared to
the actual investment; it has been very
pointediy brought out in that perfor-
mance graph, that the actua] percen-
tage in performance is much higher
than the percentage cf increase on
the investment side in the form of
either rolling stoek or track capacity
and the like. These are facts which
are of importance, and this shows that
full and effective measures have been
taken on the utilization side, so that
the expenditure on fresh assets may be
kept as low as possible and the return
from the investments may be maxi-
mum.

Another point which wms referred
to by hon. Members related to elaims,
and it was pointed out that efforts
should be made by taking necessary
precautionary measures and by other
means to keep these claims as low as
possible. I am fully conscious of the
desirability of taking appropriate
steps in that direction. This is all the
more important in view of the added
responsibility that has now fallen on
the railways as a result of the recent
legislation where the railways have
assumed the responsibility of common
carriers. It would be interesting,
therefore, to have some comparison
with regard to the value of claims over
the last several years. As the actual
amounts would not really give a cor-
wect idea, because the volume of tra-
ffic is increasing in tonnage and the
value of goods also is increasing al-
most year by year, a more fair com-
parison would be to keep a composite
index for particular years as the
base year and see how the index of
expenditure on these claims has varied
from year to year. Even in terms of
value there hag been a decrease. If
we take 1959-60 and compare it with
1960-61, there is a decrease of about
Rs. 14 lakhs in the actua] claims, and
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in 1961-62 it is anticipated that the
actual outgoings are not likely to be
more than what the railways had to
pay during 1960-61. But if we keep
in view the increased volume of tra-
fic in tonnage and also the higher
values of goods that have been trans-
ported, then the comparison really
brings out the correct state of affairs
and shows how the situation has im-
proved steadily.

Shri U, M. Trivedi: The high value
is due to the higher prices.

L ]

Shri Swaran Singh: Yes. The high
value is due to the higher prices of
the goods that are carried, for ins-
tance foodgrains and other articles.

Shri U, M. Trivedi: That is due to
rise in the prices in the country.

Shri Swaran Singh: Due to rise in
prices in the country—quite so.

If we take 1950-51 as the base and
its index as 100, then in 1956-57 it
came down from 100 to 77, and in
1960-61 it came down to 63.9. This
again is creditable and we should not
ignore this. and should not take a
view which is not consistent with the
actua) facts,

No organisation would like to incur
responsibility in the form of claims.
It is most annoying, it is most irritat-
ing, that we are called upon to set
apart a sum of money to satisfy the
claims that might be raised against
the railway administrtion, but the ex-
perience of railway administrations all
the world over shows that these claims
are inescapable. The indices might
vary from country to country, their
percentages might vary; but from the
very nature of the large number of
consignments and the large value of
goods that are transported, there is
a certain outgoing in all railway ad-
ministrations all over the world un-
der this head of ‘claims’, and this
should be regarded as part of the
game, effort however being always
directed towards keeping it as low
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as possible. I would also like to add
that the railway administration have
taken energetic steps for quick dis-
posal of these claims, because there is
nothing mbre irritating than delays.
Special instructions have been issued
so that whatever may be the claims
that are preferred they should be ex-
peditiously settled one way or the
other with a view to avoiding annoyv-
ance and inconvenience that results
from old pending claims as experience
shows that in such matters nothing
is more injurious than delayas Every
effort is being made to eliminate de-
lavs.

I would, Sir, while saying this, make
one other observation. I had no in-
tention to refer again to the question
of increase in passenger fares and
goods freights, but because some hon.
Members have again referred to this
matter and special mention had been
made with regard to passenger fares,
I would like to give certaif figures
which would be of interest to the
House.

The passenger services since 1957-
58 are not paying their way. This is
a fact which is generally ignored. This
fact is clearly made out in the docu-
ments that have been circulated. I
would like to refer to page 94 of the
Review. These figures are mentioned
there. There was a loss of about Rs.
® crores in 1960-81; in 1957-58 there
was a losg of about Rs, 4 crores; in
1958-59 it was about Rs. D crores; in
1959-60 it wag Rs. 2} crores, but this
figure is not quite correct because in«
creases in pay were not actually
given during this year, but the actual
payment was postponed to the follow«
ing year. In 1960-61, the loss was
Rs. 9 crores. With the additional
commitments in the Third Plan due
to the essentiial increase in deprecia-
tion provision, increase in the rate of
dividend from 4 per cent to 4.25 pet
cent. and increase in dearness allo-
wance to lower paid staff—the annual
loss from passenger services is now
of the order of Rs. 17 crores. This
is a large gap; and even with the
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additions that are now proposed, of
increasing the fares of passengers, the
losses will not be freely wiped out.
It will still be a service where we will
not break even. This is a factor which
we should always keep in mind. So,
whereas the desire to keep the pas-
senger fares at a low level is under-
standable, we should also bear in mind
our responsibilities and should try to
keep our finances in as balanced =
position as possible.

I do not want to repeat it, but I
have already said that I have every
sympathy with the various suggestions
that have been made with regard to
improving amenities and every noffort
has been made in that diraction and
will continue to be made. Within the
rvesources that are available, amenities
woluld continue to be provided ard
increased as necessary.

Having said this much about the fin-
ancial aspects, there are a few other
points which require some reply. My
colleague the Deputy Minister for
Railways, Shri Shahnawaz Khan has
already replied to certain points that
had been raised, particularly the points
about employees’ welfare and the like.
1 do not want to add anything to
what my colleague has said. On the
question of house rents, a suggestion
had been made that it is for some
technical reason that we are trying
to revise the rents that are chargeable
from the employees. That is a very
interesting  observation. Anything
which is not palatable in the recom-
mendations that might have been
made by an impartial authority—in
this particular case the Pay Commis-
sion—can be described as a technical
recommendation. This is not a techni-
ca] matter; it is a substantive matter
—the revision of the pay scales,
emoluments and the like—and the
natural desire has been that railway
emplovees should be brought on a
par with other government employees.
A number of recommendations had
been made and those recommenda-
tions have been accepted from time to
time. They have been made anpli-
cable to the railway employees. There
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were certain things in which  their
position was different as cumpared to
the other Central Government empio-
yees. Thus the percentage which was
adopted, for the purpose of assessed
rent, was at a lower rate. It was only
4 per cent, and the recgmmendation
only made railway employees at par
with other government employees. So,
whether it was a Pay Commission that
made the recommendation, or whether
it was the Convention Committee that
made the recommendation,—bodies
which are impartial and objective,—
they should not be considered as dis-
criminatory, but with a view to bring-
ing railway employees al par with
other employees. Therefore we can-
not take this attitude that, whatever
is recommended in favour of the
-employees, should be accepted and
anything that touches their pockets
should be rejected on the ground that
it is a technical matter. 1 wouid like
to stress this point that it was not a
technical matter, but it was a substan-
tive matter; a substantive recom-
mendation had been made abnut the
basis of calculation.

Shri U. M. Trivedi: What abhout the
way-side station masters? Why is he
being charged at this rate when the
hon. Minister himself knows that he
ordinarily has to pay nothing if he
goes and lives in a village? You
make him live in a particular place
and charge him rent

Shri Swaran Singh: I do not think
that is a very fair presentation of the
case. On the one hand, there is this
persistent demand on behalf of the
workers that we should provide hous-
ing for them. There is a programme
to provide housing to Lhe assential
workers, workers engaged in the ope-
rational work, so that their efficiency
tncreases and they have peace of mind.
1 think it will be a very retrograde
step if employees in charge of wav-
side stations do not live at the station
prem’‘ses, but are compelled to live in
the villages. I think that will not be
a devealopment in the right direction
It may be that the rural locality with
which my hon. friend opposite is
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acquainted may have a large number
of very liberal-minded persons who
can p.ace their houses at the cisposal
of railway employees, schocl masters
or patwaris. But that is not a desir-
able thing. I also come from the rural
side and if my experience is any guide
this practice should be discouraged,
because the approach of that officer
who depends, for the provision of
amenities of that type upon local
dignitaries, will be such that he can-
not discharge his responsibilities cor-
rectly and properly; this sort of
dependence is something which we
cannot encourage. Therefure, the
railway staff for operational reasons
shou.d be at the railway stations and
whatever may be the responsibilities
which housing makes on salaries, ac-
cording to the recommendations of the
Pay Commission, have to be accept-
ed. These are factors which should
be taken into consideration. The pro-
vision of these facilities and the
charging for them are recognised prin-
ciples; and we should not try to
deviate from these and shouid not be
influenced by local considerations of
one village or another. Therefore, it
was nothing more than altering the
4 per cent basis, which both the 1954
Convention Committee and the P.AC,
had commented on, and changing it to
the normal 6 per cent for purposes of
assessing the rent. That 1s the basis
for calcu'ation. I may add that, In
this, the cost of land is not included
So, the fear that some new formuia
has been devised with a view to
charging excessive house rent is not
correct.

Shri Nambiar: Revaluation at the
market rate is there. Previously, it
was constructed for Rs. 2,000 and now
the value has been taken as Re 15.000
at th= present rate and th~ rent is
calculated. That is a mistake.

Shri Swaran Singh: That is a rnat-
ter of detail about which I cannot
reply offhand. But, I am aware of
the situation that prevailed in Delhi
Even with regard to the houses occu-
pied by Members of Parliament. we
had to devise a formula which maae
a deviation from the actual book value
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because, to quote a parallel, a hLouse,
for instance, in Feroze Shah Road or
Canning Lane has larger accommoda-
tion, but the acual cost when it was
constructed was less. So far as the
new flats in South Avenue and North
Avenue are concerned, their accom-
modation is less, but the cost i3 more.
So, when we worked out the actual
rentals, they worked out (0 be much
higher in the case of flats and lower
in the case of those older houses. And,
some sort of pooling had to be resort-
ed to because a large number of hon.
Members raised objection. I  cannot
offhand say if any such pooling has
been resorted to on railways. But, if
that has been done, I would support
it as a principle,

Shri U, M. Trivedi: Will it be in-
evitable?

Shri Swaran Singh: Because in the
original houses the accommodation
was more and the capital cost was
less, so, the rental would work out to
be less. And, in the new eoanstruc-
tions, the rentals would be higher,
although the accommodation might
be less. It is really matter for all of
us to judge whether it would produce
greater  satisfaction amongst the
workers if we pool the rents together
and try to spread out evenly, regard
having had to the type of accommo-
dation and the like or whether to go
by a rigid rule and every vear add to
a separate pool new housing on which
the rental may work out to be much
higher. But the limiting factor in
all these cases is that in no case, in
the case of employees whose pay is
up to Rs, 150—that iz the type of
class for which, I presume, my hon.
friends opposi‘e have, or pretend to
have, great solicitude . . .

Shri Nambiar: It ig not pretension.

Shrimati Renu Chakravartty: This
is insinuation, Sir; he should nut be
it.

. Shri Swaran Singh: That is no in-
sinuation at all.
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Shri U. M. Trivedi: Why use the
word ‘pretension’?

Shri Swaran Singh: For whom
they profess to have some solicitude—
to that extent I accept a modifica-
tion—that is for those whose pay is
up to Rs. 150, the recovery is limited
to 74 per cent of emoluments which,
I think, answers the question that in
the new constructions, even though
the cost is more the actual recovery
is limited to this ceiling, Thercfore
I submit that this should be viewed
calmly and in the light of the cir-
cumstances; and we should not try to
unsettle the minds of the workers by
ra.sing issues . . .

Shrimati Renu Chakravartty: It is
already unsettled. When their pay
is cut, thon, it is already unsctitled.
We do not have to unsettle it.

Siri Swaran Singh: If the hon.
Members opposite do not contribute
to that unsettlement, then, with this
explanation, as it is properly under-
stood by them, T am sure that the
unsettling effect will disappear and
they will feel settled.  (Interruption),
The position should be clearly under-
stond. If there are any minor modifi-
cationg to be suggested, I can consider
them But, what I am trvine to say is
that this is nothing more than what
was recommended by the bodies like
the Convention Committere and the
P.AC. This was also mentioned, as
a matter of principle, by the Pay
Commission ag well.

Shrimati Renu Chakravartty: Will
the hon. Minister see that the calcu-
lation will be very seriously affected
by taking the wvalue of the land at
the present market rate?

Shri Swaran Sinch: T have already
stated that the wvalue of the land is
not taken into account at all in cal-
culating the rentals. Thercfore, you
need not have any fear on that score.
Even in Delhi. the value of the land
is not taken into consideration in cal-
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culating the rentals that are worked
out in the houses occupied, or the
tenements or flats that are construc-
ted lhere.

Shri Nambiar: Can the hon. Minis-
ter give an assurance that it will not
come hereafter at least? It will be
enough.

Shri Swaran Singh: I have said that
it ig not so. No hunger strike is
necessary to get a statement of fact
which is already there. There is no
question of assurance. Here I may
state that, according to the present
arrangement, the value of the land is
not included in the calculation of
rent; it is only the cost of structures,
maybe, the developmental expenditure
and the like which goes into it, but
not the cost of land. Therefore, any
increase in the value of the land
should not obsess the hon. Members
opposite. And, as I have said, the
ceiling of 71 per cent for the cate-
gory of employees who get a pay up
to Rs. 150 is a sufficient safeguard
against any apprehensions of the type
which have becn raised by my friends
opposite.

Shrimati Renu Chakravartty: What
about the question of electricity
charges, the conservancy charges ete.?

Shri Swaran Singh: These are mat-
ters of detail. I want to assure hon.
Members that it is not our intention
to make any profit on that scorc.
For instance, if the Calcutta Electri-
city Undertaking or the Kanpur Elec-
tricity Undertaking or other electric
suppliers push up the rates and there
is some corresponding increase in the
actual charges that are payable that
should be regarded as normal burdens
which society, as a whole, bears; and
we cannot have a special privileged
class to be protected against the nor-
mal operations or the normal beha-
viour of these rates. So, I cannot
really appreciate the point

Shrimatl Renu Chakravartty: The
rates are going higher and higher.
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But according to the principle, that
this rate has to be paid by all, the
railway workers should pay much less
than they are doing, We are paying
11 nP. and they are paying 31nP.

Shri Swaran Singh: These are mat-
ters of detail. I cannot say whether
it is 31nP, or 10nP. But, I would
like to assure hon. Members that
with regard to these electricity bills,
particularly for low-paid employees,
our attitude is not to make money on
that. But, whatever are the service
charges and the actual outgoing; and
the like, they have to be spread on
some gort of formula so that we are
able to provide this much-needed
amenity to as large a number of
workers as possible.

One thing has been mentioned by
Shri Naval Prabhakar, about the ring
railway in Delhi. I am glad to say
that this scheme has been acceptea
and that it is our intention to go
ahead with this ring railway for
Delhi. Actually, active steps are
being taken to acquire land. There
is government land, there is canton-
ment land, and there is also other
land, involved in this. Arrangemen's
have been made, and they are being
finalised, to get that lard; and neces-
sary preliminary steps would be taken
in hand to push ahead this scheme,
This hope, will meet the much-needed
requirement of the growing metropo-
lis of Delhi. My hon. friend who has
recently been returned to Lok Sabha
because his polling ended only a few
days ago and is fresh from this elec-
tion campaign, may have used the.
narrow-gauge railway line from
Pathankot upto Jugindernagar. I hope
he is aware ef the fact that a part
of this railway is in peril on account
of the hydel schemes which are pro-
posed to be executed by the Puniab
Government. He gald that we did not
want to kill it, nor did we want to
keep it alive. It ig easy to do ore of
these alternatives. His objective, T
hope, is not to kill it. but to make
the best use of it. We may have to
re-align this, and we may have to
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incur considerable expenditure be
cause a part of it is likely to be
submerged by the bunding effect of
the bunds that are to be created as
a result of the new schemes. In
those days it was perhaps considered
that g narrow gauge was the only
railway that could be justified, and
it was connected with the hydel and
electric scheme at Jugindernagar.
Still it has performed a wvery useful
purpose of providing a facility for
that hilly area.

As before, many other speakers to-
day also referred to the provision of
drinking water, adequate water sup-
ply in the trains and compartments,
provision of sheds and the like, These,
as I have said, are desirable objec-
tives, and 1 am sure that the Railway
Administration will ensure that these
essential things are altended to. Theyv
should be done. The only way of
ensuring that it is done is to high-
light, as it has been done here, the
absence of the necessary provisions
such as the absence of light or water
and the like and by checking the
Railway Administration to ensure that
these defects are not there. I am sure
that the observations that are made
here will alort the Railway Adminis-
tration. I hope the hon, Members
know the procedure. We give copies
of these debates to all our Railway
Administrations so that they may
profit by the observations that are
made here and constantly make
tmprovements and also consider the
various sugg-stions that are made
from time to time. With these re-
marks I would like to thank the hon.
Memhers who have given so much
thought and have taken so much
interest in the service performed by
the Railways.

Mr. Deputy-Speaker: Do they want
any specific cut motion to be put to
the vote of the House?

Shri Nambiar: No, Sir. They may
‘be all put together,
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Mr. Deputy-Speaker: Then I shall
put all the cut meotions to the vote
of the House tegether,

All the cut motions were put and
negatived.

Shri Bade (Khargone): Sir, I want
to raise a point of order. The hon
Railway Minister has given us an
addendum to Demand No. 16 - Open
Line Works. It reads here:

“Page 131, Third, fourth and fifth
lines, read ‘Voted: Rupees
three hundred and fiftyseven
crores, eightynine lakhs and
sixtynine thousands; Charged
Rupees nineteen lakhs and twenty
three thousands’ for ‘Voted:
Rupees three hundred and fifty-
eight crores and fortytwo
thousands; Charged: Rupees eight
lakhg and fifty thousands.”

There are other entries like that.
When he wants our vote on D>mand
No.16, and when there is a mistake
in the demand, he cannot amend the
demand unless he takes th- consent
or the permission of the President

Bhri Swaran Singh: The President's
permission has been taken.

Shri U. M. Trivedi: The President’s
sanction on the Addendum - that has
not besn taken. It is not a cor-
restion; it is not a clerical mistake.

Mr. Deputy-Speaker: The Presi-
dent's recommendation  has  beem
taken; there i1s no point of order.

Shri U, M, Trivedi: The mistake
is on the part of the Ministry.

Shri Bade: They ought to have
mentioned it while circulating the
Addendum,

Mr. Depu‘y-Speaker: The question
is:

* “That the respective sums not
exceeding the amounts shown in
the fourth column of the order
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paper, be granted to the Presi-
dent, to complete the sums neces=
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 2 to 18 and 20.”

The motion was adopted

*APPROPRIATION (RAILWAYS)
NO, 2 BILL, 1962

The Minister of Railways (Shri
Swaran Singh): Sir, I beg to move
for leave to introduce a Bill to autho-
rise paymeni and appropriation of
certain sums from and out of the
Consolidated Fund of India for the
service of the financial year 1962-83
for the purposes of Railways.

Mr.. Deputy-Speaker: The question
is:

“That lcave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1962-63 for the
purposes of Railways.”

The motion was adopted.

Sardar Swaran Singh: Sir [ intro-
ducet the Bill.

Sir, I also beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the
service of the financial year 1962-
63 for the purposes of Railways,
be taken into consideration.”

Mr. Deputy-Speaker: The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
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sums from and out of the Consoli-
dated Fund of India for the
service of the financial year 1962-
63 for the purposes of Railways,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Long Title
were added to the Bill,

Shri Swaran Singh: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Shri Nambiar (Tiruchirapalli): Sir,
I will say one sentence. My request
is that the increase in fares and
freights, even at this stage, may not
be brought into effect. It will be
very difficult for the common man to
bear the brunt of the increased fares
and freight. This is my last appeal
which I hope he will grant at least
al this stage.

15 hrs.

Shri Swaran Singh: I am sorry I
car.not accept it

Shri U. M. Trivedi (Mandsaur)
Tose:

Mr. Deputy-Speaker: He cannot
make any speech now. He may put
a question if he wants.

Shri U. M. Trivedi: I want to spcak
on the Appropriation Bill. The time

*Published in the Gazettee of India Extraordinary, Part II, Sec. 2, dt.

4-5-1962.

**Introduced|moved with the recommendation of the President.
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[Shri U, M. Trivedi]

at my disposal is very short. But
very cursorily, the hon. Minister has
said that he will not agree to any
reduction in fares. It is not a ques-
tion of reduction in fares. What is
required of him is merely the status
qun in respect of the fares i= to be
maintained.

Shri Swaran Singh: May I point
out that it has got nothing to do with
the Appropriation Bill. The House
has already approved of the expendi-
ture?

Mr. Deputy-Speaker: Yes. If he
wants to put any question, let him
ask the question. Let us not depart
from the accepled conventions.

Shri U. M. Trivedi: The Appropria-
tion Bill has come up after the
demands have been passed, and so . . .

Mr. Deputy-Speaker: The demands
have been made and accepted by the
House. At this stage a speech is un-
called for.

Shri U. M. Trivedi: At this stage,
1 can still say that this Appropria-
tion Bill may not be passed.

Shri D. N. Tiwary (Gopalganj):
There is already a convention that
there should be no discussion on the
Appropriation BilL

Shri U. M. Trivedi: I know the
convention. 1 am not quite new to
the House. There is a convention.
But, at the same time,l my learned
friend will bear with me when I say
that I can still speak on the Appro-
priation Bill. There is nothing to
prevent me from speaking on the
Appropriation Bill. The convention
is quite all right. 1 agree to the con-
vention. But the only point to be
considered is this. When the demands
were actually agreed upon, the point
that was considered is that our
expenditure is going to be increased.
It this expenditure is curtailed, then
certainly the same amount of demand
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will not have to be made. So, the
only proposal that I can submit is
that, at this stage, it would be quite
proper for the Minister to see that
even now it is not very late to keep
the status quo, Particularly when
the travelling public have to travel
for distances of only 50 miles, it will
be a very great thing for the small
traders or the small merchants who
have not to travel long distances and
who are not big businessmen. Main-
training at least the status guo will
help such people.

Shri Swaran Singh: I would say
only this thing. At this stage, we are
considering the question of appro-
priation, and therefore, the question
of revenue is not really before the
House. All that has been discussed.
There was voting on it, and the House
took a decision to reject the cut
motions. Therefore, at this stage, this
question does not arise, and on merits
1 have nothing to add to what I
have already said. The hon. Member
has not raised any new point.

Mr. Deputy-Speaker: The quegtiot:
is:

“That the Bill be passed.”

The motion was adopted.

15.03 hrs.

RESOLUTION RE: JANATA EX-
PRESS TRAINS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri
M. L. Dwivedi on the 21st April, 1962
regarding the Janata Express trains.
Shri M. L. Dwivedi may resume his
speech.

Shri D, N, Tiwary (Gopalganj):
What is the time allotted for thig
Resolution?
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Mr, Deputy-Speaker: It will go on
for 2% hours.

Shri 8. M. Banerjee (Kanpur):
May I submit for your consideration
one aspect of the matter? We have
already had a discussion on the rail-
way budget which has covered the
subject-matter of this Resolution. The
next resolution is very important.
Therefore, if the House agrees 1o
have only one hour for this Resolu-
tion, it will be enough.

Shri U. M, Trivedi (Mandsaur):
Janata Express is very important,

Mr. Deputy-Speaker: What time
does the House require? Two hours?

Shri S, M. Banerjee: One hour.

Some Hon. Members: Two hours.

Mr. Deputy-Speaker: Those in
favour of two hours will please raise
their hands.—I see only a few hon.
Members raising their hands. Let us
take the mean and put it at one hour
and g half. I think that would be all
right,

Some Hon, Members: Yes.

Mr. Deputy-Speaker: Shri M. L.
Dwivedi,

it wo @io frafl (Erye)
I WEEF, vAT HAT AT 0@ &
== fam | O we=Tg TAd w7 aeafaa
Ll

WA WA § T (o WE-
ot wt) a7 eafaw 43 gY ¢

=t Ho =To f{iﬁ ﬁﬁﬁ'ﬁ!ﬂ'
& ¥ uF Awed #IA F AT T@T A7
faad g ammm ar fF P @ @
dret g ¥ AW ®T ATA7 &4 H/
Ffears @y & v 7 Ffeard Gt
aEY Ffzart @i § ) F wAA f fE
WS ¥ agd § qeEAl §1 I a9
s Erm fF gy T ® e H
foe a@ & W gey wAT & 1 W7
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few awg warfeT 2% %t aw@ 2t I
g | W A WA gfenw  oeme
wEaT @ | wWH O @wc foet &
fory & @@ AT & g R )
EH gaeTar @ 2 @ T W
warfEdt &1 fraam § feaet e
gt ¥ 1 gEd forar 8

“Ten days before they set out
for their holiday, many South-
bound railway passengers
undergo an ordeal which has
made some of them wonder whe-
ther the vacation is really worth
it. For the prize of booking a
III class seat or berth, they have
‘o spend a night at the railway
station, sleep on the concrete
floor of its verandah and join a
12-hour wait for the booking
window to open.”

The most wonderful story
about this is that the people take
no chances. The people taking
chances  are hopelessly  waiting
there and they get no tickets.
This morning, within two hours
of the opening of the booking
window the entire III class seats
were booked till the 13th,

It says: “But the formidable
part of it comes from the large
number of tickets each person
buys. Even the tenth man in
the gqueue is not always surc
that he would be able to book a
seat.”

THE AT HeRTAT A qFd & (@

S o7 gferor A Wi wEm 9t §
Iaat faadr foasa g2 | OF ardY
aga g & | me Jardi X A AT §
¥g faermdt +ft & oYt ggz & qeeg am
ot & 1 z| smafaat &y ot qfe faemr
wfewd AT & WK AFS] 1 4@ A7
217 gaTs A A faeH AT BT
1 AW FT & X F F0 AR GAC 3,
W T 9T qr & W a7 oAy
i 1 § A IEET ST F
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[ft mo wme fedd]

T & | WX IR e, dEmn
9w & faF S gr v oF  wiesy
g%r 7T ¥ fag afge o f& s+
g ¥ ¥ @ITE | IW aAw & afeT
& fad @t = wwefadi &1 ar qX
qf @ &1 TG [T IWET qar g Wi
oz ft 2w w=fadl & saran & e
) fasr qrar AR a ® A € )
7g wfears fas gafas & ¥ e
dmR T & garfedt & fad gfawm
X qT e ag ¥ |9 Ag) fHar d
¥ 9T 3G AwiFS § oy A g
EfF A7 1eUS N A HFT AT 2880
L1 7% dER I F qAE 7 AT
W9 FATE & qANR & fFaAT Araey
= #T gk & 14 WiFT WE wATAw &
R ER G R A S I
Lo ¥ FFT 9 LLEeo-% TF WA B
9g WIT gAY & HATE d Yo
FUT o FUS, 30 FUT, ¥ FUT
AT 4% FUT T wmwedAr gé a7 F
At g F AEIHA & 1300 FUS,
13,930 FMG, {3,5%0 FIT, 1¥,Q0o
FUT HIT 24, Yoo FUF FT HIHZAT
g€ g 9By AT GEL I ¥ qEIEd
¥ Y mTHEAT WTOET g § 9AH 33
a1 3¢ AAY ATAGAT AIIHT L T &
ARl & g R

ZH AT W AT AT F WHT
¥ a1 st wrew gvn fE At @
& nufer g WY AT I
¥ wErfRdl & qFrfad F A1 A A
saTeT F% | "Ty ey oft feare & 39,
qOFT HiFE T § fF SEe T
¥ warfe Y wrow @1 & wfuw gArer
2} ¥ wfpr gy &Y avag A7 ¥ FW
® amar g1

g% Farean war fs oA gEe
drat zvx F fesat Foq oo fag &
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AfwT Ty ag Y gard fF foam fesat &
1% Wit & &7 1 o § 99N
WX AT /Y wrefadt 1 ST ar <1 &
ITHI T AT FOC A1 I T
TTHT a9 §FdT § | g @Ore 4 wEr
& 1 AT MY KRG a7 YR 97 99
i f TR oY gfaeTd A o F
A ST A EF AT F qwaw 1

#7 fogd for @27 &1 qaema @1
fF Ot T & o7 OF I A FA
Tt § fom qfes &7 @ §
qY T # oar 'l § oI e &
T7 for a5 & gfear = g
T FAT 9T Qe HYZ § AT I
fag @ma &Y, 715 &Y 51 OF g 9%
fegz @iz Fa omy & | wafec few
TETT T W TEFT WA A T
dfsa |« gawt gg qamar @ g fE
aifagt #71 T F9 w74 F fag e
aF afas s Ad faar mm &
ifea T Y oY &9 Reo-ey W
o qFz gy T ¥ IHa esF g 97
forar & f& tewe ® 83 s aml,
frenfrer #1 sqaear 41, 1853 & @@
AT FT 0¥ Fl TE AT FA HeAT FT
Yo WOT &Y AT FFT | ZHAFT HAAA
ag g fF g dm e F arfaEt
T AT gfawr qqrE a8 wOF AwS A
[, feewn afam gan @

FY 7% ¥ wOd ifggw Iaw
F TR AW & A feaq faren & gaw
¥ For g wrey femT & —

Towards Better Conditiong of Travel
& -

“as the resources were not
sufficient to effect any appre-
ciable reduction in overcrowd-
ing.”
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FET T Aqwe a8 ¢ fF w0 =
qedm FXd ¢ fF gk arw aresi fv
i 4f e gw & M3 &t 79 F
¥ fau =% wfes e T8 & )
# qg AT Ve § F o W F 9w
T AU RN g AT A R AT AR
X A0 €a9w /| gy § o e
FOET TTaT @ gEAT € ¢ W9 ¥ 9
SR a4 §¢ & AfH IT Fr aw A
T H¥HE T K FATHT T AIF
£ WA & ag f6r @O & I @
FifH SFRATT TIAT QT AT & | W9 &
qTq UF 07 19 T & (70 sqqr o
aEl & FifE Swar &t glawr & fao
T g1 < §g 75 A1 FY &9 & AT T
I g F L WY #T WS ¥ a8 a2
ARHT G 9 I 6 § oy {F
UF HIEHT g7 IAHT BIAAT I9 qFAl £
AfFT O I F AT A 9€ N F
fesd 71 =1 97 & | "W FT A T2
gaaT & gt wifad 91T sara
% wgi a% ag garfea & fa v g@ 2w
T mifes & fom & fF 7@t & S e
Tgt I F AT & A for fw anfax
T Og T IEIT § F97 I FR{T FT
g@ gfear & aww gw gegr oo
FTRE! g ITamt Fdax &
T FOAT e F wqrr gorw @y
FTERT ! AT FEA 4g ¢ i afz ww
IqT H € F99 & ANA H glaen
M AR T A OE fewm A A
X da & forg fora e § 9a )
feve Iy fF7 9@ |

IH F WATAT €< UF o190 29T u<
gt & MY TWwAT & oo &7 fewe e
% 927 g1 oM 49ifgy AR 9"
qafe fesd & wrad 9@ @Y 78 2@
ot omg ff ag fege fau gu @ @
fawm fegz o s 1 AT AR
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fe faw feae s meY % @ T §
A fewe arat w1 v Agf fAeat @ |
Tg Wt Fwew @ fF g ow W
w2 9T gt & miieat sl § /@ <
aifagl & fewe 9% #¢ fog o9 fw
fesg & ot safyq 93 gu & o730 7w
fege @ f 7l | 38 & wemaT OH &
e a3 ) fewe 9% ¢ FY swaeqr
g wifgy s @ AT Y s
F1 WX wfgw agmar swar e |

¥ FgAT 4 ¥ fF W g
amt g7 St mifeat faa § uw & A
Jwdl £ I8 #9 & 9 1 T 4GS |
AT gt 7z & fr gag e 7 AR
€ 92 §F 12 SETE 9 9gF T H{R
T F 412 9 AT F 95 92 qh T
21 W Fgr a8 & fF o (eEw #
FTA g @1 39 feeat 7T 37 g9 H7
o wfas gEraTe fFar g o 3w
fem @ 21, @ T T=E@T q= 0

e fade ¥ 78 § ff o A%
Yo wfaama: ardt soam wary goEa
T HUF 4 araTniaa afeat 1 awrg
ST | SET Lo Hfawa: ¥ w7 aTAT IwS
T 98t T8 TaTE e fesd 7 99 A7
W IHE agd ¥ R 9 % feed
@@ a9 91fEd |

N4 arq a8 & o FeaTa 91T Ao
¥ fog o fesd &g T & 99 A A
feam w1 orgi F HY Wrer AT ST
1 @99 & 99 RIAI 9T TqFT T4
< faar s aife amfagy & fog 9=
LAl 9T Wiew 71 TE99 &7 Ifem
g fFar ST EF 1 EW AR Y W@
REFH R FE AT § foad
W T Ty § AR ZEA AW A ¥
qafet ® 3@ wies e fawr
it
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[T 7o ®To fEal]

49 97 9z Fgl fF T AHIUH
s wfwal & fag oY dqa 990 &
IR a3 FL AT A1MRT WX IEF qTA
et o ¥ feed wwvy TR . . .
Mr, Deputy-Speaker: This is not a

general discussion on the railway
budge; agaln.

Shri M. L. Dwivedi: I am explain-
ing how to reduce overcrowding in
the railways, which is my subject.

Mr. Deputy-Speaker: Your re-
golution is for more Janata Expresses
in order to reduce overcrowding.
Other things like food, water, etc.
are not relevant.

Shri M, L. Dwivedi: These are sug-
gestions which can remove conges-
tion and overcrowding.

Mr. Deputy-Speaker: The time is
limited.
ot "o w0 AN Faiw Az &
w3 & & f5d 2 g | t9a gy
Y 3 gg AT & F wEy & St mm
ufas ¥ afas sar mfedi & I=03
Y sarar F< anfw faaa oo Ft
4 ) fewe faq 7% O 38 amm 7%
FH | AR ALAT AL T FAT 0F
W T TI WL IWEAT 7 T2 |

TH § FATAT Y AT FAL AAAG
geedl 7 AuEAl & ®9 § fag £ 7 a9
w8 g & | Iid aaann g 5 e
qF] & gg AISNTE FH FI AT qFd
& | 7Y wEIRT TA N & w1E ATAAT
SEITE T GHG | H T ATGT FY ATFATH
&1 5997 FLA F [AC g NEqTF @i g |
oA a9 T wrEar § fF 9% 39 g
gfaar fasr =T SaeT 99T 7 3T A
X g2 ¥ g% F1 WG A I3
forasr fF 2z aww sy f gardy @@
FAAT FY FIHIC @ A Z 7T FT AAT

MAY 4,1962

Janata Express Trains 2716

A & 1§ TRI & g9 § ®/9Ar
A09 g & qHE FEIT F@IE |
Mr. Deputy-Speaker: Motion
moved:

“This House is of opinion that
Government should take early
steps for running more all third
class express trains (Janata Ex-
presses) with the object of re-
lieving over-crowding in trains
particularly in third class com-
partments.”

There arc two substilute motions
and one amendment to this motion.

Shri B. K. Das (Contai): I beg to
move:

‘Thay for the original Resolution,
the following be  substituted,
namely:—

“This House is of opinion that
over-crowding in trains parti-
cularly in the third class should
be relieved as early as possible
by taking all necessary steps in-
cluding the running of more all
third class express trains (Janata
Exprsses)’.” (1)

Mr. Deputy Speaker: Substitute
Motion No. 3 by Shri Shree Narayan
Das is out of order, because it is
beyond the scope of the original re-
solution. '

Shri P. R, Chakravertl (Dhanbad):
I beg to move:

‘That in the Resolution—

for ‘“particulary in  third

class compartments”  substi-
tute “a necessary sequel to
lack of adequate accommoda-
tion"." (2).

Mr. Deputy-Speaker: The resolu-
lion and these amendments are now
before the House. I have names of
six Members who are desirous of
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speaking. The Railway Minister must
be given some time and thereafter
Shri Dwivedi should be given some
time to reply. I will allow 5 to 6
minutes to each Member.

ol B qUET (THIT) : IITEA
HEET, § W T F GHIT FH &
foq @m2r gar § | & wenmaw wgeT ¥
7g X FEm fF 9 wow 5 ST
# afem 7 F | TEEE ARRT T
AT W AT H WY ST F#T 9w
F g AL & & TANRA F1 TAFT
Ffsareat &1 ==1 #1 2 | & @ W
44T qEEa ¥ aE 7w F% 5 T 3w
WA F1 T FL ATF 99 F909 F
fe=at % wrar <t weafys frgars
¢ ag ¥ g1 A% | AW T F qEH
F1 fzawat ®Yv FfEATsAt & wAKT
AT AT § Y@ awe A
agd § 99 &1 & | d\ a9 O TATHI
&t gfaami & a1t § anar fAerad
AnT Tt £ 1§ Fwwar g 5 fow
fadt &1 o7 @97 & T faedr & wEW
% w14 41 3fawe gEr gnm AWt
F & a7 ¢ faq a% 4%7 7 wrfaw
F3AT 9T & 0 G g gr ) AE
W H IW AYE F W 9%7 ¥ ardy
AL AT T ATAT € | FAIL I H A
FifE gq ¥ SureT AEE ¥ § § m
T W 96T 4 2 °iT @ ¥ smar
IART TEATHT JSHT AT & | 9T o {6
Zw arfafes 2 Ty 1 a7T §Q@
& AT AAT FT AFTT G F AT FIF
Aot o g 5
g ST A TRT GGHA F g HT
I IF EET S R IEE Y
agd sarer G fawer @ gafag oft
THHT Foreg gt e g 5 9 A ar
wfas & wfus gfaang = w30

T 2y § fr o s ¥ few
AT Tax Fidmis fosa agi § L AT

Janata E:cpres; 2718
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e arr § AfeT IE F1E qwT W@
w7 §, @ e wwa & 1 ww o
oTEHT FT TG ¥ WETW ATAT RO Ag
a7 3¥we fesd § Y famem ag
FO F0 I T # g o ¥
¢ ¥2 ¥ w=T wEm | a g ?
FTOTMA F T G wIE IE
fewma & = g Sgrw § A e
¥ & o fomd & @ & gFEw
TEA FW TG H qg AYA AT 9T
TEE S § | wF @ avg # fe=l FY
A | 7T FEST § 7 AL TEES
7ERa T 3% g1 a1 7wT & fF 99 fesal
FI 2T FT IAHT 9Tg T 4% A F
femm awmq @ awq €

g% a3 & grtagl & sfsareay
A7 gT At /1T 2T Wiy 07 TW qeA W
a1 gt ¢ Afwa 7T AgRg 9T IEHT
Fg WL M TGN qER 9TAT § W
ag AT ST F AArer ot fgery K1 T4
TG Z | 7T 97 qH OF T 7T A
O g

“q omEEr wg S=r e,
#§ 71 £ a1 w27 ar 1"

I qHl gg guwT T7 foar ¢ fw
g oar g @ 9% 9g FE g ot
Fgal ¢ | 48 OF W9« a1q ¢ % aw
W UF watd F dEl g7 7 giAa
F arR & famag &3 § (60N g
et a9 & garfead & g @i
Ffacdmeagid . ...

ot weare gt (faErdt) o
gfaamd @t §

=Y §XA AT WI9HT AR AT
T § A T AV 9% a7 W09y qar
a9 f& 7t @77 § 1 AfEwT o Yo Y
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[ "z qroEg]

STH & arg gAY ad g iy § ) fRwer
agd g |

¥ wwe ¥ A€ oAmar & ad A
TN T FE W aeq § ahE)
&I AT FLT &, GATIAITE FT AT FIS
O TE § A% W s § oar
T FE AT FAET H Oy WAt
% IF 0w 7 mfET #@ gz @i
IAdT AT, A7 FAT GET AT HEET
o f g7 7f" Jar F ammr @€
g A% frza Fgwar i gfand
ST A F

= fau # awzan £ fF 33 faamr
F1 T 97 I=7 M7 F7 Tfgn &7
qTAATT WHT AT FT 3T qEATT &1 OAIA
w1 arfgm

miY AmAATT gaEd, St fgady, J
Fe1 f5 s fesat &1 g=1 famr o7,
fam & amdm F1 Taam gar 2,
erefrrad (@ frere fam 9@
# gugar § & o= W F 9 W
7 famie =&y & 1\ 37 *71 gerEr 99,
a1 A A AH, qg TF FAT A g,
#few T ag & fr ag gy famiedt
& o g et = & warfedd w1 s
W@AE | g8 o gAT § fF amar ¥
TR CFNE 379 W AR F AR
¥ 918 ¥ fe=ai %1 sqaeqr 1 917 |

@ UR F A9 § W yEAE F;
T FIT § ¥W IR ¥ g fE
W AT AgET T W &1 A
M e ¥ F w090 ST
FHE—F qde J=T & gET A
1T FT F 37 FY ATEATHI FT AR
F4 )

Shri Subodh Hansda (Jhargram):
Mr. Deputy-Speaker, Sir, 1 rise to

support this resolution moved
my hon, tmndShrlM_L.Dwivedi.
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As you know, Sir, all types of in-
dustries are growing in our country,
either in the public sector or in the
private sector, and due to this indus-
trialisation, the passenger traffic has
increased everywhere in the country.
We have discussed the question of
overcrowding in this House a number
of times, and the Government is also
trying to combat this overcrowding
by increasing the number of trains.
The Railways have also introduced
certaln third-class Janata Expresses,
and I think they are quite popular
among the third-class passengers.
They are not only popular, but they
have also given some relief 1o the
long-distance passengers.

When these Janata Expresses are
so popular, I believe, if more such
trains are put in all sections of the
railways, the poor class people would
get an opportunity to travel from
one place to another either in search
of employment or for business.

Now, I find that a number of trains
have been introduced in many sec-
tions of the railways. But in the
South-Eastern Zone, which is one of
the important sections of the rail-
ways—there are three steel plants:
one at Tatanagar, another at Rour-
kela and a thirq at Bhilai—and where
after the three steel plants have
come into being the passenger traffic
has increased tremendously, no
attempt has been made by the rail-
ways tp remove over-congestion. 1
have repeatedly said in this House
that overcrowding in this section is
so heavy that unless some additional
trains, either third-class passenger
trains or these Janata Express trains,
are introduced, this overcrowding
cannot be removed. Therefore, to
remove this overcrowding, I suggest
that in all sections of this Railway
third-class Janata Express trains
must be run, At least, as I have al-
ready mentioned in this House, in the-
Howrah-Kharagpur-Nagpur section, I
request the Minister to introduce one-
Janata Express train immediately.
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With these few woras, Sir, I sup-
port the resolution mover by my hon.
friend Shri M. L. Dwivedi.

oY Fo Qo Tag (I4Y) : FuTeUH
AgRT, gk AR fa A owEr @
fr¥s dagma A gargu &1 &
@q F1 AT 9 g 5 & 9§ 9w
¥ o1 @ g, qel o fo IWF IV
2—iR agT @TAr } I F g,
fag & fag ag 7oge @ | & o= §
fr &8 gra=w ¥ qreafas feafa 7ar &1
# Y ol aF T q2T T WA AL 41
Y form g #1 & @ FeaEw ar,
Tzt g7 g A3 fasar 91 1 g« fao
AE AT ST A Y w7 AT H S
gEar T | ®E FE ¥ 45 &7 ar 4
FAl AW FT @ Z

HCEHT T AT A FHGTS FT L0
SF1 12T 9T £ | AT qHeaE &
3g fraw dx sga g & A 7w A
a3 v T & fr e ag A gR ¥
9 & o7 F1 FH FI gY AOT 47 |
ft g9 GIEETE ¥ TR aF a7 asd
g ger AT Y w8 7 W mm
g% FATE $1 3@, q1 "7 ardd fF s #
gfaed agdt w1 W ¥ A @l
AT ddw, 3¢ migar 57w asar
aEft 91 Y | W ¥ AqEYT FT A
T & % ag guTETRy 24 2, aE-
ey g §, A {5 g maw {7 # A
A § | 98 4 A gme § Ay
o |

AN 9E A & 4, § OF a
F fag w31 F@ 7 fv drwe @ #
sgrar & surer gfawd fad oW oow
g & foq wer s@ 2 1 9 AT
T AT AR FT 0G5 @ &,
F WET I F U G F0H HT OF
g\ a9 I € gl e, wifs
aw g WY Wi o 9 aeg AW
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FEAT 98N | 39 AU Og wAeEs & fF
TR QT $1 faami i T gW A=
g, Wif® 3T FT FG¥ QT FT gA gl
o & 1 99 & fav gy o= & fF oY
d9, € s W mfsar agdr @
@ §, 99 ¥ ™M 9T e § WEwET
9% F@ 7 mfsgr, faw & staar
THIRE HT @I g, IWA FT FIETL
LAl |

# 98 847 ¥ W @I g, Tor TR
§ gua o v AN & Waw} 9%
PRI wEHT g7 AT GAl 9T 95 *T
ST § | UF @ a7 §g fad e
3@, A9 M mEr-Fdae feat
¥ 4% FT ATAT I # AR g AT
MR WEHT, AT HIT a=9 gar 1<
g5 &7 99d § | g9 T@q ¢ fr w2t
a3 FY AN 9UA 9T AF & T 1 B
§ faay & fag gt fegram & 01
wf @9 fF oo & 1 dar a4 fwar
arar 27 wifex ot mrasw 2 f
AL AT TG AT o ), a1 o
IF F T@ WA, 9 T | I ®AAT
s mifeqt wi fesal € dear @2
#, arfs sl #1 334 & og a1 faw
|/’ | TH T FEFTCHT AT gHT AfEm,
afea 99 F1 A1F A1 gHE T § AR
3% fog o 79 a3 & wwmE AR g
o &, @ Y TRy TEwd § fF 99,
FRARY & W ], 99 FARY 1 g
FLIXE AR W X T wE QU

gt T § 1 AT § Fgem e § R

78 BT T FIA FT G TGN § | §A
ag § fF 3w ¥ &Y o owar @, SEer
fee 9@ ¥ warT & sawr gfaar 4
a1

gt @ gfaad ¥ w1 @ g,
TR A A w7 fF A9 w@ww A,
fom & a¥ a8 a1 g 1 & S e
it e g fer-de & ff 2w g 1
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[’ﬁﬂ HAo To ﬁ[g]

I9 ¥ 37 76! fawem | Afe ag G
zgaegr w1t f s ar #1 E # g7 9w
S FT AHL A FAT 98, AT H1 AW
misar = feai oo, o & a3 #¢
qg GFT FT g |

™ fag & 7 wwama #1 gwdq
F@ATNE AR A Aegwr ZfF owamn ¥
SOTET IH avg &1 MfEai == wE A,
o % a3 & fed g1 o< fomr &
Sar &1 934 F1 Jg fAw g%

Shri T, Subramanyam (Bellary):
Mr. Deputy-Speaker, Sir, I share the
anxiety of hon. friends who have
given expression to this thought that
we should have more Janata Express
traing started in the various routes.
Sir, the fact that there is overcrowd-
ing in third-class trains and com-
partments and that there is the ut-
most need for more trains is admitted
by the Railway Ministry also. More-
over, in the matter of having more
locomolives and coaches we have
attained a state of self-sufficiency, and
even that difficulty cannot be ad-
vanced now. Some years back I took
up this matter with the Railway
Board, with the Southern Zonal
Council and the General Manager. At
that time, the General Manager told
me that there was not enough rakes,
enough trains and enough locomo-
tives. But now that sort of plea
cannp{ be advanced, As my hon.
friend, Shri Dwivedi, has said, there
should be an order of priority in
these matters, Of course, we should
spend some money on  structures,
making the platforms 'look more
beautiful and all that, but while
observing the utmost cleanliness in
maintaining these stations, we should
also see that less expenditure is in-
curred in structures and more money
is diverted to have more trains.

The other day I suggested that
there should be a fast express train
from Bijapur to Bangalore in view of
‘the fact that the new enlarged My-
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sore State has come into being where
the traffic has gone up enormously.
There is such a need everywhere. I
suggest there should be fast janata
expresses, even without first class
compartments, from Madras to Delhi,
Bombay to Delhi, Bombay to Madras
and Calcutia to Delhi. In all these
mail routes we should have more
janata expresses to relieve the con-
gestion.

An Hon. Member: There arc janata
expresses in these routes even now.

Shri T. Suobramanyam: But they
are not enough, There is over-
crowding, It is admitteq by every-
body tha, people sometimes travel on
the tops of coaches, When people
travel on the roofs of trains they
sometimes strike against the girders
and bridges and there have been
some casualities in the past because
of that. Pecople sometimes travel in
the footboards also, risking their
lives. Therefore, it should be our
earnest endeavour to see that more
janata express trains are introduced
in all the imporlant routes 1o re=-
lieve the congestion and the conse-
guent suffering of the people.

ot TN T (ITIAT) AR
fam s 7o "o 33 St F Y yeaTRw
Wl ¢ AEIT F A 19T T &
fesgi ¥ sfizwres &9 37 & @ &
g HfeA d avmar g R s ® T
NEATT ¥ 1 HEET & A8 & AGI v o
ot Ia & fF 9@ ST oFes @ A
£ Fr8 3T gA AW F A 41 | At
91 qEq wEQ ® § A9 fooe @ wHE,
faeet T awas, faoet & gramr, awr
feeelt & Ferhar, 99 &8 9C g €7
ST 37 AN 0 TS § | TAATZI9 9T
A Ay AT &Y & fR My T A
frady wies Wiz wig @ ¢ gafaq
AV qEATT IRl A @I § AIGH AT g
fFraaf aa 3 § sFaT FT FE &2
aF A g W |
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fe 7 =warer & fa o wiw 1A
g 1 Ty amed & sEi oeaT g
T 9 aFdT § WX ST 9 iy "y
o=t mfear &1 s=edfr &, 731 afram
LR ATAT FIA_ AT F, TR AIATE
@l 2 1 mit A AwAE fAw A
qataz =a #1 fors favan | feegeam &
T AT ®Y IH TN §, TSN AR ®Y,
QIET AT F1 AT RO FIIA T
AT TF a9V ATZA FT ACAF &, T B
AT 2@T AT AL g@ gfAGT AAFES
SET AT TR ATGA T 427 FGET
TEAl | W AT FET ATEAL 97 qg
ZIIT AT AT T, AT HT FH F41
T ATHT grn afaeaa FiEr aan ¥,
MET ATIAT ¥, AT ATAT F | W
39 gEATE &1 99 F7 fEmm oar R
fad sFaT oFEaT 34 &1 = ag ar
# THATT § AEA FT AN G T
wEM | § 797 FEY FAT FrEAr it
AAAET TEEgt 7 avia w1 fzar @ A\
7z g4 fafzq «t & 5 qra2 2 ¥ ot
AafwT & 37 F1 fFar & TR F1
|TRAT FTAT 73471 ¢ | FfF" ag ama A
wF & 5 ooft g & & w7 7ga
it ot gfawd ww ®1 93w A7 §,
£ #Y 3 e & o I AEY T qHA
q1

HaH! 3T 1 19 98 2 fF de]
aF & Foradt srwaet Y & 99 & qFTaS
¥ o o ¥fee qaw F fesAl A
farart XY & 1+ F T ¥ firdgT w
STEA g i 30 ama &Y 9w I wifed
f§ o 9 & fesg =My X
forat mrREAT g & WY foaer 9w
| g1 ¢, 39 & F4r W A gATST
AR AMA DAY | wf mr-Rd
¥ fesg wma 07 1 °g o @7 ST
IR fF agT-wdE fraat & 9t Anr
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g6 F@ &, 3T q fFar sy
Rt & 2\ 37 9T g fFaer o3 @,
FAT IT § FTH! ATHGAT AT & AT RS
gt & AR AFWE TeET 9T & 4
I I A F FAEET g 51 99 5
ad F wFES H qATAT FH AT R,
T EEH & e gOW ¥ AT B
FaTd & fesd w@T &, Y 39 *1 @
& feay s anfed | 39 9t o fafe-
79 F994 ¢ A g a7 fafoww agw
O TATYT TAT AT | T A T &
sz ¥ fa7 &, afsasr  afefadt afaq
g @1 &1 Aqmr dmR T F
JAdI e, 99 FIWT 434 AF &
fog g At faedt @ 2 &% aww™
¥ fogw #0 FTAF &7 AT
FII A g, XA FT IAFI
OTIW 9gEET T 8, gX NFIT &Y
afaard w2 #1 At ¥ qre-Fdw A
ART FA F1 I G g2 £ ARy
¢, @ A gumar g fr aema st oF
AAAT §3Hq 7 T 9 GATAATE FT
OF AEYT IIAT & 1 57 9T IR §
fa=me g wifed f& w2 aamm, diFe
A A TAC-HENTT 9¢ GEFIT F1
foaem ==t g=ar & a7 39 & wius
aTwEAT gt § ar Jgr gEr &

FHTX AmWA @A @ fw et g
& fesal & oY iz Rt & ag o w9
F AW | TH GEET FT TN G
QT QAEEH g9 wigw WA #7 Agh
g THAT ¥ | W WHET FT GHIA Y
g &war & 99 5 el 9 § o feeaq
o4 FAWME AE I FT ATIIR A
T TFAT A | TG Ggiq  wAT
#gq oAfl wwdt g 4@ W
I AR FI QAT AW | TH AR
® FT X FA ¥ A fav g fw
el g9 F wARL 1 gfasr w1
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[t seoaw g

[ A &feg wywm &1 Fm@n
mgr ¢ | AT GREAT E OF wn @ w1
fam ware e s F fear &
@ IENT T FY W9 AG T | T
e fe tmaaawfe
et qrAT FA ATl & fod @Y qE
F S gvr 5wt &Y & | S ww
T AT TRATE § a7 AT ATEAT T
g1 gRY g g0 ) gEfeia
T &, I BT wGfauT F L FE ¥
ford a8 weaTe AGY & | 97 &Y qHEqT F
g 72 & fF waver & warey feea
AE A WX SET BT I a9d 27
afadw 7@ § @i aEl 37 afaww gaw
¥ ot 1 afz qar faar ST & it e
FY AT TG FFAT 8, faar g1 Fwar
219 T@R 7 AT T g oAy
g S & A |

st TR |Ew qTew (ATIEET)
F T TS &1 AN FOAT g | A
aawar g % @ o= #t miggi
Wz o = am frafra mfear @ AT
& FNTETE W F OWRW § W R
T & | F SATRT TG TG FA A0EAT
I WY T FT TG g9 F7 misqr ar
ST U q9TE AT G € W q\T
FCF AMLIA | TS WTE F1 5% f5ar
ST wFAT § |

AfF I fAdeq = oF § A%
s sifew gwer §g T X @wTA
T AT | WA IUHAT wgRw &3
AR S & & fragw w€m fd s
A at G wrew gar g fadedt @
T W wr i o § 9w ow
fadry farar s @ R w9 AT A
AT ag fade < § 1 e 9 s
o WTIET §, W 9t et , e
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fat =9 @ X, oy ¥ fAEeA €
TETAF WgRT & § wgAr WA g F
9g 59 &9 ® A9 T A |

39 ARl ¥ @q § @ genT w7
YT FAT § W HOAT w9 aE
FE@E |

AT freeemw (aiEt): a8 sE
s &1 AL o oY sferoEer ae A
T Fg7 fF /T ATHAT AT AT AGHT
ZEAT STfEd | FAFAT FEEE FTATE
T T A & AW AT F1 AT I
ft fae St &, gFrsa a9 A fae Sl
&, afea ater & 7 $7 T4 79 A 1
a1 agAt § FEAT AT AT FE AT
oIq 3@ FT AT FT g9 T F F=T
¢ | %] aF qUey fyadt § 5w
ag fat aorg & Fawr g1 Ify Y 3991
THIAT ET ATE F1 ATAT § TR WA
aufad fa fdaam Foc & 1 g9 MgT &
T TEET ®T AHAT FCU TIAT £
#7 e fede | +gr av fw a7
HIIHT F9TS §7 § w7 79+t Zame
T T AT & oY T 9T T § ) WA
@ TGN WE AT B § AfFA
Ig g gt AEd @ | avmg 59 e
19 31 A 299 99, W WY A1 FY
ATRTE H F9T & dY AR A7 74T fuer
aFd § | A9 S HW & a9 AT
0t A8 wa & 1 waw foe TR
Y § FHdT § AR AT R &+
EATST AW g1 5T g | ST S g A-
FH T & 9 9€ FAT9 G ¥ &Y v
{1 % wawan g fF 9 oxdE 9 W e E
H wed W &fFT 9 § 9= § afe
So qTHE SWAT 4F FAIW F T« § |
FhEUIY § 99 9 @ § § AN
T § G W § | WOTEE At qga
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argar Ht f? o § FHT FT A
T

AT THFIET FT ATq@ WL AT KT
W@ | o T 7% ¥ F W g 7wl F 3
AT & AR AR ST TS mgfaar g
T\ SEvEET ¥ S WEm § 9@
FAATT §, ATRT F AT T E, TETEF
WA F A AoF A amr g1 #
agd famg & w1q frdga s T §
& 379 ©a1 1 219 aga @qq g WL
TA AT ATEAT T AT F /1A WY
®T F9T HAEI< gT § | 9% FH &
Ted TG A E, FIE IAR T@A
AT Ag , FE AT Trar AE 7
g fawm F wwwifal ¥ #gAr
MEATE, AT AR F A A0 E A
FFgA e g fF T am owma
O § | T FT ITHRA I F SART ?
HAR I AW Y oA g g T @
RATET grav & 1 fom s & sgmn
AT AT & FEET 1 ST AT foegae
AR EIET § T, MTITH |

= WraEd AT W (WTTEYR):
T FIGIT FT |

ot g ;- g, Wa F g
Hi &1 AR EAT &, FAT A Tg FgT |
HATW & FHIC UH ITAAY § AG aAgA
AW 1§ §, A% THoo & ARAC 1 &,
3 91Aq & & fafaeq &1 fead) favea
w1t & famfzal & og=m & | 39 &
AUA F AT TG &, q g9 7 g
Tz g At g R "wwAy g fF A
argeea a3r frfera g gA 3 7
W AT A uewdg mfzar s
I q1 SaTRT AT @R 2w 3 fad ok
T AT BT TECT AGE T2V | AR
7 ¢ fF g @ 7 TmF Ao gEd
SIS g1 91w AT # g 4 a8
% AmE 7§ ®e IT fawar of
AT 39 FT 35 4 AfFT T TAHE
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oF dar o sareT 299 @Y & O qHe
sfee o wR Safae ar o
T § | TAAHE T Fg QF d9T Y 3
# fod dare @81 § )

Y OF FTA4 TIY ;. WY I BE
a3 99 &1 G 931 § oF fawd
T

=t feramTrw o T 7Y &
g1 9 gaE T g § 5 e g
241 &1 a3 fagr s @ oF T w
war ¥ foaem s avar @ a8 OF
qT F QI FY A AR H & e
aqt ¥ g9 | AFT T 1 F WG KH
TEATd FT FHGA FI@T § ST q9
HqTEAT w1 AR A fEgT W

ot go o wAt (gATTYT) ¢ -
ST FRITE, WA AT AET §9 AAA G
e & geqE gufewq g, fow gz a%
7 AT & H I FT AAGT HATE F@T
z, ¥fFq AT g9 wfeql § 9 @@
#E ¢, 7% 7ga &g % @@ ¢ 5 g
w1 ¥ fagwa 8, 9 {99 & 98 W@
¢ f& g Aot & o arft & 97 R
foreT q e aife@ o=t g
=a JAET AEN 2 AT R | W AR 8§,
fe qge wTC Aforar gW 39 W A
oY : GEd I, JAIvE FAM, T FAH
o q¢ Fo19 | FfFT 99 g 7 quA-
ardt gur &1 fauig feqr 9T Og
fafe=m fFar f& gw 1 99 #71 wqo=n
FE 2 A1 39 guy gq =< Afory
¥ aumg fafrey & A FT & @f®
faedT 2z A% Oy SAar § aTEd A
% | Ffeaew fwT s 9 a8 -
aYea are sawsr & dfqfe ¥ fagg
a7 1 I 7 ag fear fF o1 0ge 9w
F aurg v Afrar #7 & 0f o, 3w
#1 ot et fomr otT aga & 41 &
HT FfeTeE FIAT 1 AT F
vt T =TT sforat FTY | & Toww
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[ &0 %o ]
(e gesm g, |W AN g0 7 ¢F
w=gr ™ a1 91 TR que
1 g % {94, 99 & TOorw aEr
€, I5<T q=AT & | FWiTH FAC wHE F
FHWEE! G99 #1 4§ TG99 &, T
faaw &, ag 9219 &, 5 &< amfed &1
FUa< & JfqaE T & 1 W gw
I WIOW AW g, W w9 #
I9 FT AT AL FT AFA AT 7
T T WEEAHi 1 FZAT AT
Tl FT T 7 AT AT AT AT
! 99" FrAEgEAE 2 ag A g A
AT AHAl 7 FAT gL U AWHGE FT A2
safarg afew 78 ¢ & 39 fafaw
i fos, 39 F9 T 79 757 459 FT
T 7 ? 9T gH 39 AW S A
o F wwa AR g PR A7 A
F7 A%q ¢ (% 20 gaATEEr qAT &1
oY §, 97 g9 7 @rg 17 9% qiger
%1 & i 2w 3| ¥ 391 X F97 a1
fow az 7 %2 7% § fF 30 7
¥ g9 99 I 9L A w94 ¢ { qAFAT
g f& wer ox f& zard FrOEHZE &,
gt fe=dql ¥ 437 F7 fqW A, @
T F71 Tq 73, afew § a1 wgm fa
i 57 FT ¥ A@1, W7 TZS IA AV
sqaEqT A1 FT qAFA, 1 97 F@AT fw
g9 THT Ffzwee w@w & fAv s
g 497 & fau 3% & gz 51 a%
Sfea grm 7 F mmwa g R awad
1 T4 F F faF g IO
X gark &fquE § o ag frar g
2 waT mfews 0¥ &1 91 AT AV
I ¥ oAre are fowr ¢ fF g o
FOIT Y FE@T £, TF GHEH g7
AT % €19 A ®IAT €, 39 W
T e faar S 1 /T WIS 39 &Y
TF M AN € | T dF FW IF
STfrRs wrEmaEAr &1 AT TG BT
o £ a9 aF gu awwa § fF gl qEd
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ATH FIH AGY IS § | 98 A€ &
f& e w1 smar owesE Wi Mg
oot & @Y 9w ¥ A wH gwT &
I # Ty gfaad g wman, fFT
star soft &7r war § W A agT 8,
I 9T W1 FIET HiT G E AT uE
SaTET eI g, WM F 7 W FT
w@rE Far g & F1EF 10, to W
12, 1R 9 OF W q¥ @ g, 9
F1 warr f&ar smx =@ 39 W w7
F0 fFar =g

T W[ F /1Y T Al I¥419 97
fear mar & 99 27 A% 39 F1 A9AT
FATE |

st qaw wwwy (fzeer &
anr) o IqTeRed WgrRA, A RH AT
fz3<Y <t 7 ot WearT w@aAT 2, A IW &
w0 fged &1 A g fow & weana
g1 mar & fF Nz ®w % g o feeg
WET aF IegT A qg a1 TAar vaEwy
IME Y, INEF gAY A qAF AANS
21 d magar g 5 59 979 & F1 0
4T 9ET AG AT AT Az A +1g fF
A T & AT T § I F AT AT
93 | €8 A F Y wgHa & ) At
uF 957 gg I5a1 ¢ % ag iy w4
FY g | WA g 399 qwe 9 fa=@ie
FT @ E 1 AT F fewel v X AT AT
AL AT X g aga ag 7€ & 1 I
Y I FT A1 I¢eH 47 a2 9% 97 %
W 739 g 9@ qq1 mfwaT &1 gfa-
qTd wiy® qrea g1 AT a@ wEA w7
B A I EAAIE | A AWAE A
HERE ¥ FgAT Wgar g fF Fwar )
AEAHT ®1 G H @A gV, i
AN T A AN oF &, @ AT
B FIW IBH HT HEAEEHAT g | Fo
" aa ¢ e feae & & g 9
ek ara &, fean Y /i g o A=
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B & 1\ we weae d3 0 g €
TFE 9T wew ¥ 43 g &, W% @w
A AR FERTDTE | 7 wEAE
f& ot sawr g aret g9 e &
37 &1 foed o7 9 AT foed & &
gt &1 fg|rg s 1 Gan fear 9
ar § Auwar g & A7 1 gamEm
HRAT g1, I & /A ¥ A1 47 1 II
f& fFast A g7 at@ F AW &1
FSHI TTAT & |

31 qege § FY Hriave &1 qEr
g1 39 F Frreq H F §g gy W]
qrz4r g | oF 37 2 fF SJAar qaesa
AT 1 FT A\ 2, fFeg #H ag
F&L K147 73 R 0% AT w#EAA F
gat 73 €a31 § =9 § gw g7
amy fF feaq fege fa® | ol ==
A TAAT AT ZH AWM AFwA #fF
faaq fzgz 31E 73 30 % 9% 3@
mé Z a1 7E | o A ¥ g T
F gifagt &1 g FEr-AmEr @y §
a1 FrAAEfTa @ ® et & a9
N F1 gH oAy § WX fow A &
T 9f A & Tefan T w1 ¥ar-
SraT AT § IEY a%g ¥ gw 9 g4
& aifagl &1 5 Far Srar @  qi
1T T HAETAT §H TEA 7 arfd 5%
qF@ qEAg F 37 FT A § A
Faa 9@ #1 g fewe fagr 9 A
71T g9 & saar fewe faar g
at was w2 ®t ogEar & 9@ 5
AR az0 ¥ gaq fexz 39 79 & A
FT ¥F AREgl F T34 F1 Ay
fear sma | & ST g fF A osAmm
waa § agt 9% 39 ufafam fesat
#7 gfeaorra g7 Tf2d FifF smafagi
® gfaar & waEx w3 G a1 @
g T4 97T § A@gT @ @ W a9
I { A5 WG AR wWitE a9 @It
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qTATEL ATHT %27 /YT 91T F21 a% |t
@Al & gafeau 37 #1 99 ¥ e ¥
#1% feas agl geit 1w o dar
farar st & Sfs fow e29m0 a¢ dar
gfraom grar & 97 A1 g aga suwr
AR AEARA R AR R A
¥ &MY 9 A fead 1% 9w & A7
q% agd FH g £ |

1 & »fafew 771 77 a9 @
fr 3g mfear Fa«r faq & qar sy
aifed o g@tr @ 7 .

TR WAIGT : TF FEATE ATAT
oFEEA A F oAt § O |

ofi Awyx GAMC . H IEY AETY

HAgTErg |

FIEDT WERT : TA T KT ArAN
ECANE A

»Y TES AHET ;3 7 a8 AT fA|r
t fr g7 § Az &9 1 JEn
Afgr | WM AE A1 F W AT FATE 1
Mr. Deputy-Speakr: Stopping
extra time in junction stations has
has nothing to do with Janata Express
trains.
off AEE WWET ;. JAT & grEey
¥ w8 @ a1 5 37 awg & wfafa
mifeqt &1 graomw fear @ aifE @z
I 5 21 qF | 7T aF T FH FH
FT g § § 9 FT GHGT F@IE |
Tt 797 wwar migat feelt & w@g
§ fou gv faeelt & Fopar AT avad
F fog ==t sy | Bfe 39 A0 v
A e T@r 9 W oAt fza oo a9
MEL F gHL ¥ MET FI HIA FTUATC
§ famfae o sro 2, 21T o 79 &y
S LA

Shri M. L. Jadhav (Malegaon):
Mr. Dcputy-Speaker, Sir, I rise to-



- 2735 Resoluticn re:

[Shri M. L. Jadhav]

support the Resolution that is before
‘the House. It is necessary to run
.more Janata Expresses. Particularly,
I will refer to Manmad-Bombay V. T,
‘Cenrtal Railway. From Manmad
-Junction onwards, there is very heavy
traffic. It is very necessary that
there should be one Janata train
‘from Manmad to Bombay V. T and
'back.

An Hon. Member: Only one?

Shri M, L. Jadhav: When there is
none, I am satisfieq with only one.

I would like te say this with
-emphasis. There have been sugges-
-tions that the First class and Air con-
-dition class should be abolished. I do
not agree with that view. I submit
‘that First class and Air condition
classes are also necessary. We find
that a number of foreign travellers
come to India. With a view to gain
Jforeign exchange, we should preserve
these classes and more amenities
should be provided in these classes
‘8o as to attract more foreign travellers
who come to India for sight-seeing
and other purposes. Therefore, I do
not agree with the suggestion that
‘the upper classes should be abolished
.and there should be only one Janata
-class.

There are bi-weekly Janata trains
on the Central Railway and some
other  Railways. I find that
‘the rush is particularly heavy in
the fair season. I do not want to say
‘that in the rainy season these addi-
tional trains are required. The addi-
‘tional trains are required only in the
fair season, particularly from January
to May. These are the months when
‘there is heavy trafficc In order to
meet the demands of this heavy
traffic, it is very necessary that we
should have through trains from the
main stations to the other stations on
all possible routes. I, therefore,
support the resolution before the
House.

Shrimati Sarojini Mohishi (Dhar-
‘war): Mr. Deputy-Speakr, T do not
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think there will be any opposition
from any corner of the House as far
as this Resolution is concerned,
because every one is keenly interested
in the welfare of and in providing
more amenities to third-class passen-
gers. But, the only thing is, I wish
that the House should divert its atten-
tion towards jincreasing facilities to
third-class passengers rather than
diminishing the facilities given
to First class passengers. I believe in
a socialistic pattern of society where
riches are distributed among the
people: not poverty. If we want to
have a socialistic pattern of society,
let us try to produce more, work more
and see that riches are distributed
among all the people and that the
living standards of the people are
increased.

I am in favour of increasing the
number of Third class trains. I may
cite one example as far as Dharwar
and Hubli are concerned. Now that
the two cities have been combined
and there is only one corporation,
right from 12 O'clock to 5 in the
evening, there is not a single train
between Dharwar and Hubli, in spite
of the fact that a number of repre-
sentations have been made to the
Divisional Superintendent and also
to the Zonal Board at Madras. The
reply given is, taking into conside-
ration the heavy expenditure on the
Railways, it is not possible to intro-
duce this. Of course, our idea was
that instead of introducing a new
irain, let us have the old train that
was then existing. We put forward
this plea also. That also was not
accepted. Therefore, I wish to bring
to the notice of the Railway Minister
that it is quite essential to introduce
a greater number of Third class
Express trains and give greater
amenities to third-class passengers.

There is one thing that I wish to
bring to the notice of the House at
this time. Nobody can differ as far
as giving greater amenities to
pasgengers is concerned. At the same
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time, the people who travel in the
trains also should uhdertake certain
responsibilities and see that the
amenities given to them are not mis-
used. Many a time, I find that the
new third class bogies which are
attached are not properly wused. A
request is made to all the passengers,
“Do not spit” or something like that.
Our people are not literate and they
are not able to read what is written.
They are accustomed to certain things
which are not desirable sc to say.
Thercfore, our people must also
learn to co-operate and see that the
amenities are properly made use of.
One Urdu writer went to the extent
of saying that a third class bogie is
khuda ka masterpiece: a masterpiece
that is created by God. There are
varieties of people having different
types of characters. A student of
sociology or a student of society may
be able to learn a lot by travelling
in the third class. Apart from all
these things, we wish to see that the
common man is benefited in Inde-
pendent India and greater facilities
are given to him.

Therefore, I am in favour of this
Resolution. We all hope that a
greater number of third-class trains
will be introduced.

Shri Shahnawaz  Khan: Mr.
Deputy-Speaker, T am very grateful
to all the hon. Members who have..

Far  feg=fy & a1 ?

ot Tm ¥TE aaw : FAfE ag stAar
T AEAT § AR geATaF  HERT A
et & wot faame w7z fd & qufed
T g @ fr 9o wgm o g
gaT =y & &

Some Hon. Members: Hindji,
Hindi.
16 hrs.
st mEaw wt o A g A
# e o

382(AI)LS—8.
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FTe fecdY e, F oo A
TR AT Ho ATo fadY F1 aga wawx
g fF 31 7 e fafret 1, SA0 &
T FT A I Sa & Wl &
afd & qt 9% A Fr A qEeg
TF 9% AT AT FT aTH (5978 &0
q I U FEOW &1 W R
g fagl 7 39 7g= # fewmn faan o=
e fafast #1 9o Fwct @ &
WA IS FT /YT frar 1 I oAy
AMEI #T FST & g F ¥ anig
g & o A A1 Ay Amg e fafaey
AT ZF A O G v FET ) I
A 9 WX @7 A a1 g9 aed
g fdt &1 gegaTs @ &Y aFaT g 0

fedt o= T area § w9 w1 T
feamr =sear g fF W9 fafaedy &Y
7z 3frasrs wifaw § fF W@ # 91 s
g & 39 FY ZH Feg ¥ Feg FH HL

70 faadfy greET § S 5,
At A = fafast w1 g @ @
IT AT F AAfaF (% S sAwEr
TR &1 I3 &1 g9 ¥ qa7= ¥
¥ oY 3feT W Ao FGT A1 aEd
fe gy dredt samr et & aomg
g A Y. AAMET SERT B |
T & @1 @1q dHoE w91 ff
I K W gw 7 I &) A aar
g1 3 TERET A R TF WA
&3 7% &7 warg fs 729 & wewq)
¥ @ W ¥ qafaw 6 5 fawd
& g% 7% mizal s+t 97 .

= fegrem fog  (Trwe) @ W@
¥ o 919 gg & fF ag i s9 J Faema
fe &3 7 27 ==t & oY 9 # ww
@ ¥ A W & F w9 7 Ao
24 #Y fomwr f g7 9% ahe a1 ITHY
Nfgei Hazfem g Mrggag ¥
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[ feagrem firg]
W g e T AT AT &1 P 99 5
ATT-TEAH-FIEQIX TET KT TH &
aamg 1 1 fzar wafq oF @t wwra
F qETH T A T T qTWAS
Ffeg aF FT & § 1 wF ME T
& e T fear § w6l 3@ oAE F
@ W9 ¥ gg e} A geay AE agr
#fra?

ot TEAEw Wi ;&3 A% mfemi
wars € fomd oY mifeai 99 F geman §
wife ot Ff | FW & WA AT
wo G&T mfeai & wgi a% ag S oY
I F IT FT BIEAT I AW TF qgr
fear mar | @ 0% & g AT g%
¥ ®ifrw wdl & f5 gw vemfear
&I ATETE FUTET A SATET 981 |

5 qufog qeq a7 AT AR
fFzm 7 i &t #9750 & fog 7
F1 AT 39 I5E & | { AT I
aufas AT F1 gg a@eAT AqTEAr
g fF gl 9w qiomT & 2300
e & WA 4% 31 29 fFar @1 0
# gqg aqarn Jrgan g % same mfeat
@ & fau fas sg=r g9 AR
I & fe=ai #1 &Y wo@ T AT &
afew 37 g 9T FE fF A S
mifgar w=m F1 garew T 2, e
o9 @I & I q FART T4 FY AL
& 2, OF g0F § AT Sgran et
A ¥ fau g ®1 7% aeq g
gt € ®X AT & I8 g |
9300 HIM FT ¥WG & =A« (H4AT
T ) tou HIF IF Hizde ¥ AeAS
# farar T AT ¥y o WY vy ATEAl
&1 fEer fdgr @@ | w9 S
¢ fo uF a9q 91 s=fF gEer fedem
¥ N7 @@ #7 fagrese fedam #
qaEd 3w # aga Wi gar 91 | 99
W F1 gL & * Ay gw 7 97 ofaw
1 frewd ffar o Ao 9@t 9%
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Tofes 370w @Y § | graer fedom
F I S ftT ure @R O sE oW
77 7 g w14 a1 fear @ 1 e
fedtem & 39 T Rfefeimm s
o d swmar g 5 w9 ey @
1 agl F AfAGT F1 qFAIF § IH
T ZH g FTIA | TolRmEET
& $g FH W AIEEIE IF IGAT
T% ¥ | fafaw fmafor a1 i@
F ZH AAAET TF & A W@ & | /T
Tl F9adtg g 7 gxfagiwtaa
F FHAIL TH F AAT

Y o Hlo a=AAT :
a0

iF g 49

st wEAae @i ;o TH & worar
AIAEUd § HeryL a% gW e
g9 AT @ § | THY a<it% § TTo The
WaT & I faefmEradiania 1
a1 af@ar & 39 # o o g ¥
g9 TEWIE FT T & i 9 THeN
AR 1w {fFw surar § Azt @w suwEn
q surer et s o% | W F Wre-
AT 7 &4 & AU g0 92 @9 F
FTLIWE I

TH F g §g gre Owiefaw
TR AG ETa gn aT RE 1 W E
HATAT AANF JL qga q SRAT 7 Fer
f& =zfar #1x, {w&@ike :19 wiT &t
O3 FEnre feed §, w7 1 dEE
%1 #9 fFar s, 99 F1 gEEr g
Y I F g I G FO9 & foA
qIF 9, 98 FIT X TGS TS ¥
Fragadt mfsgi § sx ¥ gw &
Tefa #1979 A g
fer e . .. ..

5t g AW (9EWIX)  FWYL
o) F@Ts F 19 g Tofafmeaq
4 % gl «maa !
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Mr. Deputy Speaker: Order, Order,
the hon. Deputy Minister is not
yielding.

it mgRaw @t : F ag W A<
w1 a1 fr aga & mfsat ax szt f
&= 7 &= fr sl #1793
FTT &Y 2T FT 4¥ FAT 1 fe=ar am
waFd 2, agi gw 7 fear & | aga @
mfsal & fau ¥ qufeas Twat &
7z #gr ¢ fF Gax sdees feai w0
A g2T FT 3T FY T 9T W 9% T
% feed o o0 I wE 3 F fAn 2w
7 ag wErT ¢ 5 fom wax sEees
mifgat & ¥o EET & GRIT AE ATF-
¥ F9 g, THY UgY Femrs Mmiegi
FT 2T FT I F1 TIg T¢ W A g€
g & feed & f2gq &

q g7 qgafeq Eq o Ao o
FraF FT fFAr w3 F2ar § v 7
¥ uF aga od) I F4) ¥ Gav wdwe
fesd war %7 g9 ¥ arafwsy ¥ fawms
&€ aw g fFar ¢

ot wo o fag : wwd fr @9 g1
1Al

ot mEEA @i qE UF A
g9V FIW § WIT FATR AW @A AT
THAE g1 W FATET FEr AR A
W a9 & qEfEId & fad § nav-
Fawe feed amn &, 9% W F
qarfwt & fad oft Fae—a, fam
o ft F71 FG 4, @0 TR E |
g T g @ v @ fF 3 miar
AT FY g gees wrE g Wi I9 FY
g a7

oY o qoﬁg:mm%

sAET W W FE gd@T miwm q€
FHAE !

ot mETET @t Ag TE T T2
2 oF & fav 7 dfedr-—wFgg o @)
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agT W —sfger wfger @
g

5t I (3=ER) : 35 TART-TF
g

t Mg &t ;S fF A a1
T g, et ag fafrenfen d fr &w
R s & warfwi #1 a6 F ¥ fod
FATET & SATAT AT WY Agfad & |

INF ATq 19 g9 A Ag T @A
g fs @t faegr 37 7 Wa9 &
it &, 99 &1 W7 qU FEAT § | 9ZH T
qo—auTy T 7 &9 FIT A, AL
T9—aGTy g 7 $%° fafam a—
FRE (% O TA—AR |
9I-FGI FIAT A OJYY, FT A
qaT A AR Fr faeETd WE9 ¥
FqT TEAT TE | TT /A F FTAATET
F 919 UF g ¥ TEA g F IH 9%
A F ATART FT TRE< § | Tl A
qanfedi & fod agfoaa qgar &
qrEa &, T8t guTd g ot e
fo a1er %1 g9 35 |

T IET ARl F1 A-AWT @
g |1 AT gATR 9T ATYA §, AT g7 FT
wfafadadt €, 37 F=F aTAe =
FT,ga1 AmfoT TRA A St TEgEA
Tl &, 0 F1 g I $IF F &
e fafaet 7@ 1 g7 fafaow oaie
et &1 AfFa At fE A T w faar
& g A WA §, I F I
T FTU-HZC 2 1

72 WA I AHET § Tar Tn
fF FaT &7 F qER At AH A
=9 K FATAT & FA=T AIgar g
T gAY AT QR 25 I @
§—2 0 AT T R ¥ AT-AT TN
q ag A 9 FT T ARAT A
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[ = 7ar =)
mfeAT F qATAT TH T TIW T2 AT AR
SATAT FAAT ¢ AATH F 4NT 9
A F ag 1T FT 7 E
(%) wgFee—gmaet (amar
A AT T@A),
(3) erae-weme,

(3) faedfr-zeat dre 7o,

(¢) faedir-zrasr  (amm ais
ﬂé)l

(v) ¥t dto Zro-zmEsT
(Fmar arrgT),

(&) 77 dto Zro-fasmarst
(argr EFwraT), MW
HEZT-Te 9%

(o) Ffegre-wiama,

(s) gar=aw=Yz )

F G g &, J@t T 7w A
AT &7 FTATAT ATed & |
Shri Nambiar (Tiruchirapalli):

Why not Delhi to Madras? - By mis-
take he read it and withdrew.

Shri Shahnawaz Kham: No, I did
not withdraw. EEHES ElTafﬁ’F? T
31 1 mfsat g St 2, & 7
qardr g

TR 0 IeiE ¢ fr g et
e ®Y HY agedr Wt | § FARr
ag Y qar =vean g v gfeaw @A
qT 3¢,=4} wafer mfeat # fesd
§ W 99 § qae-aedare fag 0%
fesd &1 fau o Qrsdeee
fesai ®1 2leelt 7t ga1 forr omd , A
WG SART T AGH TIA AT E |

U WHIT @a€0 :©  FF g8 |
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M Ao qo fag : 4 uF AT
AT =TEaT § o

N wgAE @ 9gF 7 @
q | WAET §IE gEd a1g
c

-ﬂlﬁ

& foz o F7 & 9w g e o
e gATe Higafe T T T@
foar 2, 3#T 4 (@ FIT FTATE |
TR HHAT ATHT 95777 F {70 g9 +71
ATAT ATIA HAAET FFAT § AT AT
feeq Hiv TrfeT &% ww 91 g
gizw g arg 97 W 997 @T § &
foadr @sT &, 721 gT oF M 9%
FATETT &7 fFadt ¥g &1 ot qansy
grT 2, Az gw wmE-fewig faa g
I3 AT 5T R # | 9 AEAT g7 a9
AT ¥ AR

sar f& 7 wsf FT qFTE, F q9
fafaam, 3g=m, 37 ¥aETAT A oFEe
F7A1 2 M7 Afs 79 @ Frfam w7
¢ 2, zafan & gor qofas 9w ¥
FTTEaTd FEaT fr a8 o9 €1 amaw 7
Gl

Iareas ARy
feadr

wt Ro Fo Tz : ITTemy Wy,
# wraAT AT § @g ST STEer
ifw. ...

ITAA WERT © ATET, ATET |

sY THe TdHo

Y He Wo fay @ ... dfF am
mfzai £ gear 4@ aF@T FTHEA, A
T qE g9 &1 gAat 97 e Ty
1 AT F@, arfE IT 97 43 U
A gl ?

JqTeT  WEYAW : WTET, AET |

Shri Ram Sewak Yadav: I want
to ask one question.
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Mr. Deputy-Speaker: No.
Shri Shree Narayan Das: I just
want a small piece of information.

Mr. Deputy-Speaker: No, if I allow
the hon. Member, I must allow
others also.

Shri Ram Sewak Yadav: On a
point of information. 7 arHg
#AT A FY, ATAFTL ARAT F

ITAN WERA AT THo THo

fga=r

=t Fo &To fg7d1 : T7Iomer WaRT,
IUAET AEIET T HAIA FT AT ATEAHA
fear 2 AT At a1 q7A1E £, 99 F fA0
& wrAT 9% FIar g, AfwT A1 39
IR FT 2, WAL IF ¥ gy H F
FE ar@ A %7, Al 3 929 & AT
TEEdl F1 3% S WIAHTA TEI 4@ |
g8 arar fF gad &} W agrdt
&1 47 femma wmman @ B o 3 s
Farar 2, g ¥aw ¢, 9¢ fzeam, amy
AT 7 AT 2 ) '

oY Mg | UF AT H |

i "o we AN AfFA gwe 3w
#) gTaTE) i wE ¥ ¥y F40% &1 98,
g o 3§ # qu wraEr #y afg g€ #
WA A gAIE araqar Iam fF
warfeed & &0 & F9 ¢y 0@ #1 afg
gs & 1 4% at afg =T %7 gd & Afww
ST Y, 9EE & A far s Ay ofr
oo Igd fau w1 smaear T w7
qme § | =Ty A7 AW 949 g 9@
¥ fam %1 2 | 39F1 waww g gw fF
AN @ & fog m w1 g @

st MERAW @ AT GG
Tad awe & | gETfed A1 AT UR
qeie @ & g gl §, W AR OF
wre w1 & forw R 310

Trains
oY Fo Wio fg &4t : o arwr #1 Q70
feara s wz & 7z 72T g | OF wF AT
w1 femma &% sieT 2\ 77 w9 gg A
&1 € faamai § femm gon 2 s T
|TT 1§ AT & WIOHT AT THATE |

7T Fg1 9 2 fr w=fe gure aw
F AW FT WHEAT qET § 9T &
99 A £, IHE q19 §19 qErEd
Wradr & 1 18¥e & qF@T F qATfRTE
FEY v41a1 81 TE 2, Yoo THE & FF
7z ag T & | 91 &7 F7 f¥ g
W H F7 QY TN q9Y 2, 92 I w9
HTETET &1 24T H 77 &7 Fg@1 2, a0
1 &1 45 oyra qg7 AT # FfEA
oY g1 39 1Y G7AZ & a0 o g
T F7 ara & 1 5w T 7 A9 fow
ferm & zwrd agt 7= #Y qEmATT 47
TEr O oA Sr #7 g Ay
&t &, A0 & gEieT FvA w A oft
AT AT TRT 2 | AFFA IHT WO v
TE T

o9 Fgl @ A # faa
A At fam o 4, 9 qarfas
&Y =1y afedt £ q&n @57 A6d 9 |
71 FBaT 38 £ fF gEd grean ey ar
A g &Y, AT aATT |
¥ wAEG /YT ES T2 HI7 oA1q &Y
q1q ¥EE gEAT AC Y, T Ay 3T a6
9T AT qTHA TEA & WY I femmnt
#, 3% aTA ARY a9 & gATEd A
aTd &9 TEAT & | THET AIAT 47 gy
¢ fo oY Arue oA e & a1 wr
q@IT F a1 wgaq fafr)y & A
A g T AW T & qAICH & fow
FH A AT E | AL ZH FISAT AT
T dt a9 & qErfEd #1 &1 T,
IR FUTTT THAGTT 24 AT T A4,
% fag 39 agTy #7 a1d FY qTHY K,
Y S femma & s Ao & fag qar
wim g € 1| & 1 femmw ¥ wwar
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[5fr 7o 1o fg@d)
HAIT AEY ATAT R\ S FATT @ ATAT
¢ av % faar wman & f gt arE o
v 4 I+ fggw & gwa T
& agrd & AT T & | & o ww
aTEaT § % 9@ F9T T9 g &\,
&1 5 T &7 &1 @ o L e
S qETET €, I9F A1 sl & F
aT&r @ Ffew & qEited & e
&, 39 959 & TG gEEi ¥ WY ST
§ 1 wofau s+ gfaad @3 & fod,
ITH AN qg= ¥ fAR gw s
FAT AISAATST § JHLL FEAT A1M4 |

ZAT N WY ARG T 41T 41T
w31 & fF earQ AT BAREE &,
W § ag ot g A § vEd
AT F AT E |

stTm S TRy S=T a4@T
gt ? AR A A A frET vl
ff gaIC 2

st Ho o fFady : w=dt & ¥¥
qE & @a7 fAwa T g | W4 FEA A
wadd ag ¢ % I9H FU & A 2 )
Y A AEE A IS fawer g2r
&1 97 S A7 1 FeT T &Y T |
AfFT aE @O AT g | A AT HE &
et & A T |

AL XA AATHG AT FATT T
@ & & A0 T £ 7 F@r & w1
HA A 4T 8, &1 g9 1 6% q@i
&2 g & T FER qHA W AR W
X #1989 AT FY STAT | W AT
et oo ¥ gateu ¥ fag mfsa
vaTeT deM % fau et sfrmT @
Wd WA FE AT @M wfre
SToH A & d1 987 WE, W WL & |
gim awa gw A fafew &4
& Ao 37 & forg dame & 1 O g i
W9 g T Fed & F AT 99
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qTEAT FT OFHI & 1 GEA WO
q3A F% & AU g7 da § a9d 5
o9 &% am 9€ HIE T F |

A ACET I AT TAT TF FEL
AT FIEE A Tl fF § AT TAEAw
A FT 19 B AG HAS £, AT ATIAL
g7 mfeqi sameT @M & T 99AT & *
HHEAT Z E1 STEAT ) WEl aF A
ATEA T AT 7 qra7g g, § IO+
AT F WA § | AfFA AT Mifgar
Wt 3T &1 W= & 1§ rEIE 9
g fF ZaTL 221 A1 F W S A T
2, 37T A ¥ afeor A F1 SEAT
T 2, @ § afsww &1 SEar A
2, TRTT ST 29 SATRT TEY A a1 A
& & UHEAO { arar §37 R A Ay
T T Ay gHA A A A AT
T Y oA o=t 29 =T 2, g
T & IAFT AT & fag w4
gfaud w2 77 § T4 7@ A
iy & & s g9 ow & wfuw
¥am g WK Aty A o & g A A
¥ w7 ¢ fn et ) A 3 g
& efar i gm & e degm ¢ 99
AT 3AT & FIFI 9T SYIRT F SATET
7z ¢ fF W A @it 99 e
AT FTYL—ATET T e | faage
F AFW 9T 7T 97ed faT g AR
srTaeT & o a9y i @t & A
arft W & I fa i € &8
fadi sgaeqT 4% #Y AT & 1 F TrRar
g fF o fet swrer & smmer mfsai
IO FT JaW WORT a6 o R
ATT | AT TET AGE I & WX @
aerem ag g § fF dwei @
TS qfiwwr F1 GEAT FET 92T §
& forg ey & agt rar a7 gEH A 2@
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f& g wedt AR MU 4, T wigemi
Y 399 TE 41 I FHST HT AT 1LY
AT TAT 91 | T FASH FT AW TR
FL @ T A TF OF & FIC AT AT
FAC G | TF 799U T SRR AR
famr fege §r awe F2d & 1 F1E 1o Yo
sréo WY A9 FrT & W gfew A
AWM A E 1 U7 WG 9T HAH]
e e @ M 9fi f fada
sqAeqT FTAT AMEd A Afsar aqiea
HqrR1 # I e )

¥ AEr AfaF Wy Ag A4
AT E | W § OF v & & FFm
o 35 fF faeed & @@=s S T
mfeqi & NG 2 & a1 F47 T FAT
aF H g T4 (et @ ) aw oaw fa=m
agw & ®ifE 4 3 afe fee o
fodem 7€t famar & 1| F@As o
2, g e, T O ET 2,
FEEGT F1 L TZT I AT AT H
ST Y grAT & A1 ot strg A foert 2
s g 79 fA e § & g a= )
orar & | P AR ET T FTH Y weET
TGO FTH § T AT § ST 975
g faadt & &1 aRY ST A S
e wdT & | IR AT AGA &Y T
T GTHAT FIAT 95471 & | 6% G641 aF
#1 Ffears gt & 1| FYL F g A
faeraT, @@AF § @ faeran, avat §
&Y fawran, faedlt & A8 foean 1 =@
wfoaTs #1 3T 79 & fau w2 W
F 7€) afew 98 79 ¥ wartedd ¥ g
oy =T 7 {ifwd, IEr A Foaer
AT 1

¥ oF gAE A T Teaeq § o4
aeag fFfm & ow w2 Fma
T, TF § B FA I8 A IqH
1A A =gaegy 1| o F wrg 9@ F=w
& fea agrd 1| W e ¥ 9w FX
WA FT AL FTAYT TGS § q A I

Trains
=T G & B a9 F feed 3 § AT
foam gmfei &t 533 st 31 7 a@r
I qATC T AFT & | 9F & I
fesx w0 T2 @ AR T ¥ 997 a1 T
a9 FT ¥ | afz aa7 faar @ ar
ARTT ®1 FTHr gfawr g aFa | G
&19 & fesql & wgi ST AT WA
7 2, A 9z At a9 ¥ fee
T T A1 €09 HTTHT AR AT Tl |

Shri Shree Narayan Das: Sir, I
want to raise a point of order. The
hon. Member, while replying to the
debate, should not raise new points.
He should reply to the points raised
by the hon. Minister or by the hon.
Members. Now he is taking more
time and is raising new points. He
is not entitled to do that.

AFAAE ®AT T § T 37 qg
&Y 9 /19 F4r &  IgFT @I F@T
g W1 3a% fag & ga&; aurg [T E |
faa smfo qewa) & §w feae & Amr
foar &, 97 &3 &1 § vy § W
fagir zaer wwdw fFar @ AR
fomar awg & A WAT WERT A
#9 & % fagraa: 9g a1 A+ o &,
A% gfq & =R g @1 g |
T WeRT & 919§ WO qeqTS HT arq
qaTE
Shri Nambiar: No, no,

Some Hon. Members: No, no.

Shri Nambiar: It has been accepted
in principle. Therefore, why shonld
he withdraw.

Shri J. B. Singh: Let it be put te
vote.
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st TR A% JTET O
wERE OF I 7 GGAT AATE ...

Mr. Deputy-Speaker: When I am
on my legs, he should sit down. I
will put the amendments to the vote
first. Is Shri B. K. Das pressing his
amendment? Amendment No. 1

Shri B. K. Das: No.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendment?

Hon. Members: Yes,

Amendment No, 1 was, by leave,
withdrawn,

Mr. Deputy-Speaker: Shri P. R.
Chakraverti. Is he pressing his
amendment Amendment No. 2.

Shri P, R. Chakraverti: I want to
say one thing here.

Mr. Deputy-Speaker: Order, order.
No speech now.

Shri P. R. Chakraverti: When one
gives notice of an amendment, when
does one get a chance to speak on
it, I do not understand.

Mr. Deputy-Speaker: Not now.
Does he press it or does he withdraw?

Shri P. R. Chakraverti: I did not
get any chance to speak though I
gave notice of my amendment.

Mr. Deputy-Speaker: He should
have stood up earlier, What does
he want to do now? Has he the leave
of the House to withdraw?

Hon. Members: Yes.

Amendment No. 2 was, by leave,
withdrawn,

Mr. Deputy-Speaker: Now, the
resolution of Shri M. L. Dwivedi.

Has he the permission of the House
to withdraw it?

Some Hon. Members: No, Sir.

Shri J. B, Bingh: The resolution is
the property of the House.
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Shri Ram Sewak Yadav: It is
already accepted in printiple,

Shri J. B. Singh: He has accepted
the resolution.

Mr. Deputy-Speaker: Now, I will
put the resolution to vote. The ques=
tion is:

“This House is of opinion that
Government should take early
steps for running more all third
class express trains (Janata
Expresses) with the object of
relieving overcrowding in trains
particularly in third class com-
partments.”

Those in favour will please say ‘Aye’.

Some Hon. Members: ‘Aye".

Mr. Deputy-Speaker: Those against
will please say ‘No’,

Several Hon, Members: ‘No'.

Shri Nambiar: Sir, the ‘Ayes’ have
it,

Mr. Deputy-Speaker: Let the lobbies
be cleared.

ot AW gER (RTTRTaR)
T AT FIAT 47 q1 AT AT IS H
AW 4 I F1 are femr amar afgqr
g1 | AT AT IA aCh F AW T
e €, ael aw % dfeq oft fr F@i
o1 T §, T AT FT A g T
g1 w7 fF 7g oY s wEE w7 490 A,
AT IqF 1 AMST FAL AT |

WY TR ¥a% qEE  JaTEUE

Mr. Deputy-Speaker: Order, order.
The very object of ringing the bell is
to bring in the Members.

An Hon. Member: Probably, the
hon. Member is ignorant of the rules.

Shri M. L. Dwivedi: Sir, I had asked
the House permission to withdraw
the Resolution. But the vote is being
taken not on the withdrawal but on
the Resclution. The vote should be
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on the withdrawal and not on the
Resolution,

Mr. Deputy-Speaker: Even if a
single Member opposes the with-
drawal, the Resolution has to be put
to the House,

The Lok Sabha divided,

Shri Narasimha Reddy (Rajampet):
I voted for ‘Ayes’; it has not been
recorded.

Shri Bakliwal (Durg): Sir, my
vote has not been recorded.

Several Hon. Members ruse—.

Mr. Deputv-Speaker: The hon.
Members will please give their names
and state whether they wvoted for
‘Ayes” or ‘Noes’, one by one.

Shri Bakliwal: I voted for ‘Noes’.
It has not been recorded.

Shri Shivaji Rao S. Deshmukh
(Parbhani): I voted for ‘Noes'; it has
not been recorded.

Shri M, B, Patil (Ramtek): My
vote has not been recorded; I woted
for ‘Noes’.
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Shri Ramapathi Rao (Karimnagar):
I voted for ‘Noes’; it has not been
recorded,

Shri M, P, Swamy (Tenkasi): I
voted for ‘Noes'; it has not been
recorded.

Shri K. K. Verma: Sir, [ voted for
‘Noes’; it has not been recorded.

Shri Tulsidas Jadhav (Nanded):
My vote has not becn recorded; I
voted for ‘Noes’.

Shri V. K, Ramaswamy (Namakkal):
Sir, my button has not worked; I
voted for ‘Noes'.

Shri Gahmari (Ghazipur): I voted
for ‘Noes'; it has not come.

Shri Baswant (Thana): My button
has not worked; I voted for ‘Noes'.

Shri Maruthiah (Melur): Sir, my
vote has not been recorded; I woted
for ‘Noes’.

Shri Alagesan (Chingleput): My
button has not worked; I wvoted for
‘Noes’,

Shri Gopal Datt (Jammu and
Kashmir): My vote has not come; I
voted for ‘Noes’.

Division No. 4]

Bade, Shri

Banerjee, Shree 5.M.
Berwa, Shri
Chaudhary, Shri Y.S.
Daii, Shri

Deo, Shri V.B.

Gauri Shankar, Shri
Gupta, Shri Priya

Abdul Wahid, Shri T.
Alagesan, Shri

Alva,Shri A.S.
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
Baswant, Shri

Bhatkar, Shri
Bhattacharyys, Shri C.K.
Birendra Bahadur Singh, Shri
Chakraverti, Shri P.R.

Ayes

Mahida, Shri

Maurya, Shri

Mehta, Shri Jashvantrai
Mohan Swarup, Shri
Majaffar Husain, Shri
Mair, Shri Vasudevan
Nambiar, Shri

Pandey, Shri Sarjoo

Noes

Chandrasekhar, Shrimati
Chandriki, Shri

Chaudhuri, Shrimati Kamla
Chavda, Shrimati

Chettiar, Shri Ramanathan
Das, Shri B. K.

Dasappa, Shri

Dass, Shri C.

Deshmukh, Dr P.S.
Deshmukh, Shri B.D,
Deshmukh, Shri Shivaji Rao
Dhuleshwar Meena, Shri
Dinesh Singh, Shrl

[16.33 hrs.

Heddy, Shri Nerasimha
Reddy, Shri Yallsmanda
Singh, Shri .B.

Singh, Shri Y.DD.
Umanath, Shri

Vishram Prasad, Shri
Yadav, Shri Ram Sewak
Yaijnik, Shri

Nube, Shri Mulchand
Dwivedi, Shri M.L.
Guhmari, Shri

Ganga Devi, Shrimati
Gopal Datt, Shri
Gupta, Shri Shiv Charan
Hansda, Shri Subodh
Harvani, Shri Ansar
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jagjivan Ram,Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri H.P.
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Kamble, Shri

Kanungo, Shri

Kedaria, Shri C.M

Khan, Shri Shahnawaz
Kishan Veer, Shri
Lonikar, Shri

Ma hadeva Prasad, Dr.
M hishi Shrimati Sarojini
Ma laichami, Shri
Mallick, Shri

Mandal, Shri J.

Mantri, Shri

Maruthiah, Shri
Mechrotra, Shri Braj Bihari
Melkote, Dr.

Mirza, Shri Bakar Ali
More, Shri K.L.
Mukerjee, Shrimati Sharda
M this, Shri

Naidu, Shri V.G.
‘MNaskar, Shri .S,

Mr. Deputy-Speaker

: The result of
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Nehru, Shri Jawaharlal
Nesarmony, Shri
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri Vishwa Nath
Patel, Shri Chhotubhai
Patil, Shri M.B.

Patil, Shri Vasantrao
Prabhakar, Shri Naval
Puri, Shri D.D.

Raju, Shri DB,

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ramakrishnan, Shti PLR.
Ramaswamy, Shri V.K.
Rane, Shri

Rao, Shri E. Madhusudan
Rao Shri Ramapathi
Roy, Shri Bishiwanath
Sahu, Shri Rameshwar
Samanta, Shri 5.C.

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Shakuntala Devi, Shrimati
Shastri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das ,Shri
Siddananjappa, Shri
Singh, Shri K.K.

Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavane, shri
Subaramanyam, Shri T,
Swamy, Shri M P
Thimmaiah, Shri

‘Tiwary, Shri K.N.

Tula Ram, Shri

Ulaka, Shri

Vaishya, Shri M. B.
5 KK

Verma, Shri K.K.
Wasnik, shri Balkrishna
Yadava, Shri B.P.

and what is the return for

the Division is:
Ayes: 25; Noes: 103.

The Resolution was negatived,

16.38 hrs.

RESOLUTION RE.
PUBLIC SECTOR ENTERPRISES

Shri Balkrishna Wasnik (Gonda):
Mr. Deputy-Speaker, Sir, I rise to
move that—

“This House recommends to the
Government to set up a Commis-
sion to look into the reasons for
lesser efficiency and more cost in
some of the public sector enter-
prises than those in the private
sector”.

Sir, in recent years, the publie
sector enterprises have grown not
only in number but also in magnitude.
I am not here to condemn the public
sector enterprises. They have come
to stay. They have a special place in
the conception of the new socialistic
pattern of society. They are in the
news every day; and people are be-
coming aware of their working.
These enterprises are of the people
and they are with the people's money.
It is for us now to see how this
money of the people is being spent

money.

A number of debates have taken
place in the Lok Sabha; and a number
of Members of Parliament have parti-
cipated in these debates; and you
know that a number of things about
these public sector enterprises have
come to the limelight during these
debates. Everyday, in newspapers,
we read something or other about the
cost of working and efficiency of
these enterprises. We had a debate
here on the Air Corporation (Amend-
ment) Bill, on March 29, 1962. In that
debate we found that the private
operators of Assam were able to
operate their services at something
about Rs. 530 per hour of flight
whereas for the TAC the cost was
about Rs. 820. When the private
operators could operate like that, why
is it necessary for the IAC to spend
Rs. 820 per hour? Some hon. Mem-
bers raised also the question that day
that whether the private operators
who are operating there were employ-
ing sub-standard methods? But the
hon. Minister said that he could not
say whether they were doing so.
It is clear that they could not adopt
sub-standard methods because if
they do so it means that they are play-
ing with the lives of the people. The
Government also, under the present
law, cannot allow the private operators
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to employ sub-standard me=
thods but still we see that there is
a difference of about Rs. 300 per
hour of flight. So, this should be
looked into as to why this is happen-
ing. I should say that there is no
control of any sort. Why should the
«<ost be double or more than reason-
able? 1 am told that in the USSR
there are what are called economic
crimes. The heads of enterprises
could be prosecuted before appropriate
courts if it could be proved that there
had been lack of economic organi-
sation owing to carelessness or
msufficient attention being paid to
assigned tasks. This kind of thing is
not in existence in India. Ewven if
there is insufficient attention or care-
lessness on the part of the exccutive
or on the part of the head of the
enterprise and because of that
efficiency comes down or the cost
becomes more, nobody can say any-
thing to those heads of the enterprises.
So, it is necessary to check these
things. It is a necessity of the day
that there should be something which
will check this kind of carelessness
or insufficient attention on the part
of the heads of these publie sector
enterprises.  An  eminent author
named Paramanand Parsad says:

“The standard of performance
both in gquantity and quality
should occupy a place of pride..”.

He was referring to the BBC.

“The burden of our argument,
it may be noted, is not on finan-
cial results but on keeping the
cost of producing and supplying
the service at technically and
economically unavoidable mini-
mum."”

He was talking about the quality and
quantity of the programme of the
BBC. We cannot in the same way
speak of the All India Radio.
We cannot say that the quality
of the programme or the quantity
of the programme that is being
presented by the AIR is the same as
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BBC’s. So, these things should be
looked into. Sometimes it so hap-
pens that the efficiency is less. I may
suggest that if there is some sort of
efficiency audit by competeni auditors
to go into all these things of the public
sector enterprises, one would be able
to know as to why those things are
happening and why there is so much
cost and less efficiency. We read
many things about these enterprises
every day in the papers. The other
day there was the news of a {ly being
found in the penicillin tube which
was manufactured at the penicillin
tactory at Pimpri. This is the effi-
ciency of our enterprises. You know
very well about the railway accidents.
Just now we finished the debate
on the Railway Budget. The Minister
replied. The number of accidents due
to ‘human failure were more than any-
thing else. In the report of the Chief
Government Inspector of Railways for
the year 1960-61, the total number of
accidents is given as 2629 of which
1096 were due to the human element.
They have improved upon the phra-
seology this time; last time they said
‘human failure’; now they say human
element,, I find that about 15 acci-
dents were enquired into by the Gov-
ernment Inspector out of which nine
were because of negligence on the
part of the railway staff. Can this be
gaid to be the ‘efficiency’ of the rail-
ways? Sometime back I also read
about the telephones. They were
previously privately managed. About
the Madras telephones, I read that
they were much better and efficient
when they were privately managed. I
am not here to condemn the public
sector outright. We cannot also com-
pare the costs. The Government
patronage and monopoly should place
the public sector in better position.
An eminent author had written in
pamphlet No. 32 of the Eastern Eco-
nomist about the real dangers of the
public seclor. He says:

“The real danger lles in the
manner in which Governments
operate the public sector....The
‘little bureaucrats’ (he was refer-
ring to the heads of the publie
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sector enterprises) who are in-
vested with large powers are not
always guided by the lofty mo-
tives of social purpose which ani-
mate those who confer these
powers on them. As a result, they
often cause innumerable difficul-
ties and hardships to the general
public. .not necessarily from sel-
fish or persona] motives, but be=
cause power always corrupts and
makes one act and behave in a
lofticr and more grandiose manner
than one should.

The second danger lies in  the
likelihood of the public sector
functioning inefficiently, because
therc is no healthy force of com-
petition to curb laziness or incom-
petence. This also results from
the fact that, notwithstanding ‘he
many statutory checks and balan-
ces, the public sector is, in prac-
tice, not answerable to anyone but
itself. The recent debates in Par-
liament and the State legislatures
over the performances of a num-
ber of undertakings in the public
sector show that this danger is
not imaginary, but real. It is true
that the price policy of an
undertaking in the public sec-
tor need not be guided by
the same motives and objec-
tives as in the private sector,
but that does not mean that it
should operate inefficiently Even
in the USSR, the outlook of the
public sector has wundergone a
profound change since 1919; {o-
day the emphasis is on ‘efficiency”,
and not on ‘need’. It would be
desirable, therefore, to keep the
target of efficiency always in the
forefront in all enterprises fumc-
tioning within the public sec-
tor.”

T would, therefore, suggest that
there should be a Commission to look
into the public sector enterprisesasto
how efficiently they are working and
whether their cost of production is all
right or not. If there is anything

wrong, the cat will come out of the
bag, and if there is nothing wrong,
let us prove that Caesar's wife is above
suspicion.

So, I commend this resolution to the
acceptance of the House.

Mr. Deputy-Speaker: Resolution
moved:

“This House recommends to the
Government to set up a Commis-
sion to look into the reasons for
lesser efficiency and more cost in
some of the pubilec sector enter-
prises than those in the private
sector.”

There are some amendments.

Shri 5. M. Banerjee (Kanpur):
beg to move:

(i) 'That for the original Reso-
lution, the following be substitu-
ted, namely:—

“This House recommends to
the Government to set up a
Commission consisting of three
members of Lok Sabha to in-
vestigate into the working of the
public sector enterprises.”’(1).

(ii) ‘That in the resolution,—
after “Commission” insert.

“consisting of three members
of Lok Sabha.”* (2).

Shri P. R. Chakraverti (Dhanbad)r
I beg to move:

‘That in the Resolution—for.

“to look into the reasons for
lesser efficiency and'more cost in
some of the public sector enter-
prises than those in the private
sector” substitute—

“to examine the working of
public sector enterprises vis-a-vis
private sector enterprises from
the point of efficiency and economy
that has been attained.”’ (3).



2761 Resoiution re:

Shri Shree Narayan Das (Dar-
bhanga): I beg to move:

‘That fbr the original resolution,
the following be zubstituted,
namely:—

“This House calls wupon the
‘Government to constitute a Com-
mittee consisting of Members of
Parliament and experts to review
the working of such of the public
sector enterprises as have com-
pleted five yvears and have not
vielded satisfacltory resulls, with
a view to suggest ways and means
of making them work on sound
economic lines”.' (4).

Mr. Deputy-Speaker: Shri Kumaran
—not here; Shri Rananjai Singh—not
here. The Resolution and the amend-
ments are before the House of dis-
cussion.

Shri P. K. Ghosh (Ranchi East):
Mr. Deputy-Speaker, Sir, the role of
the State is primarily to act as an
umpire, to hold the ring, to blow the
whiste when foul is committed, to stop
the anti-socia)] practices, namely, pro-
fiteering, black-marketing, cxploita-
tion of labour, etc. Secondly, it has
to provide the ‘infra-structure or
foundation consisting of transport,
communications, power. fuel, water,
technical and other education. But
unfortunately, these are being neg-
lected.

On'y after making adequate arrange-
ments for the aforesaid needs the
Governments can enter into produc-
tion and that also in exceptional cir-
cumstances, namely, where private
enterprises is not available and indus-
try is essential. But, at the same
time, the Government should not
try to monopolise any particular in-
dustry. It should also ensure that a
reasonable return should come on the
public funds ‘invested in such under-
takings.

But, unfortunately, this is not the
case, The poor return of 0'3 per cent
on the State undertakings should be
an eve-opener. More than HRs. 700
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crores of precious public funds which
would otherwise have been fruitfully
invested by private people to produce
goods and -services desired Dby the
publie, incidentally increasing em-
ployment opportunities, are being
wasted in many instances on the crea-
tion of a white elephant with the
brown bureaucracy as the mahout.
This is a clear instance of power with-
out accountability; whereas in pri-
vate enterprise the penalty for such
careless running of enterprises would
have been bankruptey, in Stale en-
terprises the public is bled to pay for
the inefficicney of the irresponsible
bureaucracy and the maintenance of
an ideological white elephant.

16-54 hrs.
[Surt MuLcHanp Dupe in the Chair].

Wl TR RwF dRT : gwmfA
"ERg, § TF AT & G IS
AT WY g 7 7 ¥ wwAnq A7 ag
2 fa fasit ' Iv=1<r SR ¥ geTae
¥ AewTEr gErn # ufefavEr 4@ @
A1 IRF FIO FI AW 47T g7 FT
o7 zafAa FHEE fasr fqa o
T g AEE ST AT T § ag At
qafes F¥z7 &1 faimr w7 72 & Q¥
v 72 f& qafas g% gmr & 6
=ifer ot fF &t gwmar fa #rEe
g

wawafa  wgea : IAA i ErEz
1% ATET AL AIAW ZET F | AT
qEE HqOAT == oA @

Shri P, K, Ghosh: If half the
resources spent on these stale
enterprises had been utilised for
building up the nucleus of the infra-
structure of the economy like good
roads and also the provision of essen=
tial facilities like clean drinking water
to villagers, that would have given a
boost to the cconomy and  carried
planning nearer to the lives of the
people. A concrete example will

suffice. Good roads stimulate the
economy and mean more to the wvil-
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lagers than half a dozen State mills
or an Ashoka Hotel. But our road
development programme is still lag-
ging way behind the schedule.

In India, in 1956-57, road mileage
for every hundred square miles was
only 26 as against 215 in the UK, 338
in France and 169 in Germany. By
the end of the second plan, highways
and aerial ways as laid down in Nag-
pur plan were behind schedule, There
were 80 bridges yet to be constructed
on national highways. Dogmatic as-
sertions that State enterprises are
superior to private enterprises or that
they are efficient will not convince the
public that its money is being spent
wisely and profitably.

If a comparison is made with the
similar private sector undertakings,
it will be found that their percentage
of return on the capital outlay is much
higher than those of public sector. As
a matter of fact, the percentage of
return in the public enterprises should
have been more than that ol the pri-
vate ones, since the former are in
muny ways in an advantagcous posi-
tion to the latter. As for example,
the public enterprises have to pay a
much lower percentage of interest on
the borrowings, which are from the
Central Government, whereas the
private enterprises have to pay about
double the percentage to the banks.
If interest were to be paid by the
former at rates which banks charge,
the interest charges would have wiped
out a substantial portion of the pro-
fits. Secondly, most of these under-
takings being younger are entitled to
larger tax concessions. If out of total
profits made by Government compa-
nies tax provision was made in the
same proportion as the private ones,
a large proportion of the profit shown
would have been wiped out. Thirdly,
the public enterprises get priority
over the private ones in a number of
cases like allotment of railway
wagons, foreign exchahge sanctions,
issue of import licences, etc.

1t may be argued that the low re-
turn is due to the pricing policy adopt-
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ed in respect of products of the Gov-
ernment sector units. The problem
arises whether these units have adopt-
ed a policy to benefit the consumers
even at the stake of reducing the
return on the money employed in
business. But the ratio of gross pro-
fits to sales proves that this is not true
—it is much higher than that of pri-
vale sector enterprises. Further, the
accounts of the public sector enter-
prises clearly show that neither the
tax-payer nor the labourer in the
public sector has had a better deal
than his relative counterpart in the
private sector.

Mr. Chairman: The hon. Member
seems to be reading his speech.

Shri Narasimha Reddy (Rajampet):
The mover of the resolution himself
read his speech. Morever, he is
making his maiden speech.

Mr. Chairman: That is nol the
justification.

Shri Narasimha Reddy: When the
mover was reading his speech, he
was not interrupted. When a person
is making his maiden speech, ne should
not be interrupted.

Mr. Chairman: Let him lift his head
and look at the Chair now and then.
He should not be looking at his paper
only.

Shri S. M. Banerjee: The speech
which he is making is actuallv beyond
the scope of the resolution. He is
making a policy statement of the
Swatantra Party, denouncing the pub-
lic sector.

17 hrs.

Shri Narasimha Reddy: It is not
a question of supporting the Swatan-
tra Party. He is speaking on the sub-
ject and it is quite relevant.

When Shri Annadaurai, the D.M.K.
Leader, was speaking in the Rajya
Sabha and there were interruptions,
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Shri Bhupesh Gupta, the Leader of
Communist Group, got up and said
that a healthy convention should be
established and when a Member is
making his maiden speech he should
not be subject to any interruptions. I
commend that suggestions to this
House for approval.

Mr. Chairman: I thank you for the
suggestion. But that does not justify
or give absolute permission to read
speeches.

Shri Narasimha Reddy: I hope that
would be observed here in future.

Mr. Chairman: The hon. Member
may Eo on.

Shri P. K. Ghosh: The possible or
apparent reasons for the low return
are like these. The senior managerial
staff employed are either inefficient or
dishonest or both. The policy of the
Government is to appoint retired gov-
ernment officers or eivil servants on
deputation in the senior managerial
posts. Business mangement is abso-
lutely different from government. In
Government departments the officers
have not to bother about the econo-
mic side of running the administra=-
tion. When these officers take up
business administration they pay little
attention to running the administra-
tion or the production economically
which is of primary importance in a
business concern. As an example I may
mention that at a time when produc-
tion of ammeonium sulphate fell from
3,32,000 tons to 2,85,000 tons during
1957-58 and 1959-60 in the Sindri
Fertiliser Factory, the staff was in-
creased by 13 per cent and non-tech=-
nical supervisory staff was increased
by 100 per cent. One fails to under-
stand the logic behind increasing the
staff in the face of falling production.
Not only that, but when the book
debts of the company stood at Rs. 358
lakhs in 1958-59 the company had 'he
wisodm of distributing Rs. 16 lakhs as
er-gratia payment to its staff,

I may cite another case of Hindu-
stan Aircraft. Althought the nroduc-
tion increased by 34 per cent. over
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the period 1955-56 to 1958-58, expen-
diture on salaries, wages and bonus
payments increased by 51 per cent, on
welfare schemes by 79 per cent, c¢n
travelling by 176 per cent and opera=
tional expenses by 55 per cent. This
inflated expenditure was incurred at
a time when the company's reserves
were abnoramlly low and the rate of
profit was just 3'3 per cent in 1958-59.

Such examples are innumerable
which go to prove that the task of
running an enterprises is the task of
a specialist, that so far the public sec-
tor sector projects have failed to
show 3 business-like attitude and it is
the tax-payer who has been penalised
for the extravagance of these enter-
prises.

Another reason for the Jow return
is that most of the old government
officers who were appointed by t‘he
British rulers lack considerably in the
spirit of service to the nation. They
still give themselves the airs of the
ruling class. They do not bother if
the precious national wealth is wasted.

Shri Ansar Harvani (Bisauli): Is
the hon. Member quoting something
or making a speech?

Mr. Chairman: He is doing both.

Shri P. K. Ghosh: Such people,
however efficient they may be, are
unfit for holding posts of responsibi-
lity under our national government.
The low return can be accounted for
due to the wastage of raw materials,
wastage of labour, misuse of vehicles
and the like, which can be avoided if
the senior managerial staff are more
strict.

Mr. Chairman: He should conclude
now.

Shri P. K. Ghosh: 1 will conclude
just now. But they do not bother for
the national progress. They only care
to please their present masters. who
also interfere too much in the man-
agement matters.

Mr. Michel, the ILO expert, says
that minimum return on State enter-



2767  Hesolution re;

[Shri P, K. Ghosh].

prises should be 10 per cent and maxi-
mum 20 per cent, but the present
figures show that we are miore than
thirty times below the minimum level.
In the budget speech of 23rd April,
the hon. Finance Minister, Shri
‘Morarji Desai, also called on public
sector undertakings to step up their
earnings to finance their own expan-
sion programmes, in the same way as
‘private sector companies do.

It is, therefore, high time to investi-
gate into the reasons for such g low
return and to remove such irregulari-
ties as may be detected as a result of
such investigation to save the public
from being taxed more and more for
the expansion of the existing public
enterprises. It is also desirable that
such investigation should be carried
-out by non-official public representa-
‘tives and experts who should be
directed to submit their report as
-early as possible.

Shri S. M. Banerjee: When I read
the Resolution moved by my hon.
friend, Shri Wasnik, I knew very well
that the supporters of the private
sector, or those who would like to
sabotage the public sector, will take
the cue from this Resolution and will
surely make their own submission on
the policies of their party and other
people. T found that my fear was
not unfounded when I heard with rapt
attention to the wvery well-written
speech of my hon. friend, Shri Ghosh,
for as a spokesman of the Swatantra
Party, he was trying to make their
own submission in this House, and
they are naturally against the growth
of the public sector. But the public
seclor has come to say in this country;
whether it is liked by some parties or
vested interests is another matter, but
it stands. The private sector and the
public sector should grow in this coun-
1ry in the larger interests of our
country and both of them are neces-
sary to make our country move to-
wards the goal of socialism.
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The question naturally arises about
the more efficient functioning of the
public sector projects. I know that
some hon. Members, especially those
who are supporters of the private sec-
tor, are very apprehensive about the
growth and success of the public sec-
tor. Some years back, in this very
House, a discussion was raised by my
hon. friend, the late lamented Feroze
Gandhi about the production of loco-
motives by TELCO, and it was clearly
proved that TELCO, that is, Tatas, who
took money from this Government,
were actually wasting money, swind-
ling our Government, and they were
about to say ta ta when the cat was
out of the bag. This matter was pro-
perly discussed in this House and
ultimately it was proved that the
prices of locomotives manufactured
by TELCO were far more than the
prices of Chittaranjan locomotives.
When Chittaranjan took up the manu-
facture of locomotives, it was stated
both inside and outside the House by
interested parties that Chittaranjan
will not be able to make locuimotives
and the prices will be much more.
But we have found that with the in-
crease in production the price: came
down and today, I am sure, if a com-
mission is appointed to go into the
prices, it will be proved that the price
of the Chittaranjan locomotives is less
than that of TELCO locomotives. I
am of the view that TELCO should
have been nationalised by this time.

According to our hon. Prime Minis-
ter, and also according to me, the
public sector projects are places of
pilgrimage. But the whole difficulty
is that some of those people who are
running these public sector projects
should have been nationalised before
giving them the charge of the nationa-
lised projeclts. Some non-nationalised
people unfortunately are running the
nationalised concerns of our country.
A group of pensioners are at the head
of these public sector projects sfter
retirement. That is the main reason
why this sort of an attack is heard
against the growth of the public sec-
tor from the agents of the private
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sector. So, my amendment clearly
suggests that a commission should be
appointed. I fee] that that is neces-
sary also.

My hon. friend, Shri Wasnik, men-
tioned about the working of the IAC.
He said that it is was sustaining a
loss. That is true, but because the
Government of India did not adhere
to the Industrial Policy Resoiution—it.
was rather a subversion of the Indus-
trial Policy Resolution—people in this
country have started saying about the
working of the IAC, In this very House
you remember, Sir, a discussion took
place as to why a particular route
has been given to the private sector,
to certain airlines or non-scheduled
operators like Kalinga. They want to
set up a Kalinga Empire in this coun-
try. But still Government do not
consider these to be rather undesirable
and stop or nationalise these private
routes. The purpose or the very spirit
of the Industrial Policy Resolution
was defeated when the IAC changed
the Industrial Policy Resolution, or
rather subverted it.

Then I should mention. something
about our steel plants. 1 am wvery
happy that we are having three steel
plants and a day will come when the
other two steel plants in this coun-
try, the TISCO and the IISCO, will
be nationalised despite all opposition
from other leaders. But the whole
difficulty is  that there is constant
trouble in Rourkela and defects in
Durgapur. These are the two places
where we sometimeg feel whether we
are running the public sector efficient-
ly. The whole difficulty is because of
those who are running these public
sector projects. I have a feeling that
more efficient people should have been
given the charge of these public sector
projects and overhead charges, audit
and sll other accounting procedures
should have been changed.

In 1953 the All-India Defence Em-
ployees’ Federation submitted a big
memorandum saying that the ordnance
factories should undertake the manu-
facture of many civilian goods. Strong
exception was taken by men like, Shri
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Shri Ram and others, who said,
“Nothing doing”. They  advanced
the argument that the price of
any article which was likely 1o
be manufactured in the ordnance
factories will be much  more.
The ratio between direct and indirect
labour was large. The gap was too
much, But after changing the ac-
counting procedure and after bringing
the disproportionate ratio between
direcy and indirect labour to a pro-
portionate ratio, today the ordnance
faclories are capable of producing
anything. The binoculars, micro-
scopes and rifles produced by the or-
dnance factories, I am sure, will match
these articles produced not only In
thig country but in any country of
the world.

I have a feeling that there s
favouritism in appointments and pro-
motions in these public sector projects.
When I visited Bhilai, I met the Gene-
ral Manager there. I was surprised
to see that he was feeling very shy in
talking to me. When I asked him
why it was so, he said, “Memberg of
Parliament come to us and ask for
certain favours in the matter of ap-
pointments ete.” 1 told him very
frankly that my son was only 13 years
of age and that I would not ask for
a job unless he is 18 years of age. He
heaved a sigh of relief and had a good
talk with me. Therefore I submit that
there should be a thorough enquiry
into the promotions, the various ap-
pointments that are made and into the
working of these establishments. 1
can quote several instances. I would
have welcomed if the Minister for
Steel and Heavy Industries had been
here. Because, my hon. friend Shri
Kanungo is responsible only for those
public sector industrial units which
are under the Commerce and Indus-
try Ministry. The main projects like
the Heavy Electricals at Bhopal and
the three Steel plants are all under
a different Ministry, that is the Minis-
try of Steel and Heavy Industries.
There should be a thorough probe into
the working of these establishments.

1 may cite one particular point
sbout the Heavy Electricals. A lot of
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questions have been raised in this
House. All those who are working
thay particular project are retired
Railway officers. I have nothing to
say against retired personnel. They
are very capable, They are efficient.
If a group of pensioners go on with
such a big project, what is going to
be the fate of this project could be
seen after watching with care all
these strikes which took place. Even
today, I have received a big telegram
that 31 young artisans have been dis-
missed or are likely to be dismissed
from service. A strike took place
some time back in the month of
February. What was the cause of the
strike? The cause of the strike was
some demands which could have been
met otherwise. All those who  are
on the top of these projects did not
care to talk to the representatives of
the people. They gtruck work. After
they struck, negotiations started. 1
am very happy that just after the
strike, these young boys observed a
Production fortnight and compensat-
ed, il not in full, at least 75 per cent
of the loss sustained during the strike.
All these four young boys came to
Delhi and saw the Minister for Steel
and Heavy Industries, my hon, friend
Shri C. Subramaniam and the Minis-
ter of State for Labour and Employ-
ment, They went back with a feeling
of happiness that something will be
done and they assured the hon. Minis-
ter that they will gtep up production.
The Chairman of this particular Cor-
poration or the Resident Director of
the Corporation did not like those boys
meeting the Minister and assuring of
their support. Immediately when they
went back to Bhopal three or four
days back, they got a sack. They got
notices of dismissal from service. 1
want that there should be a thorough
probe into the working of this parti-
cular project where the industrial re-
lations are going from bad to worse,
I feel that such an enquiry is neces-
sary.

About the prices, prices are bound
to come down. There should be pro-
per adjustment of overhead charges.
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There should be proper adjustment of
relations between direct and indirect -
labour, The accounting procedure
must  change and red-tapism must
come to an end in the public sector.

I have a feeling that in this country,
more and more industries are likely
to be pationalised. What happened?
When Insurance was nationalised, the
person who wrote articles after arti-
cles in the Statesman and other papers
against pationalisation—I have no hesi-
tation in mentioning his name; Mr.
Vaidyanathan; he wrote these articles
against nationalisation—was put at the
head of the nationalised Life Insur-
ance Corporation, just after national-
isation. I submit that before selecting
these persons who are to run  these
establishments, the Government must
make it absolutely clear to them that
they have to work in a national
spirit.

My hon, {riend Shri Balkrishna
Wasnik, in spite of all thali has hap-
pened in this House, again mentioned
about the Penicillin factory in Pim-
pri and about the dead fly which was
{found in streptomycein or penicil-
lin, 1 visited this factory personally.
1 do not support everything of what
they do. But, I have seen pamphlets
after pamphlets taken out by the
private sector people, including cer-
tain foreign firms. They do not want
this particular factory to come up.
That is why they say all these things.
Attack is going on against the func-
tioning of this particular factory in
Pimpri. So, I would submit that
there should be a thorough probe. I
have suggested a committee consisting
of Members of Parliament only
because I feel that they are responsi-
ble to the people and they can sug-
gest economies and improvements
from this point of view. Of course,
technicians, chemists or engineers
etc. may be able to have a Dbetter
probe, but I suggest that some three
or four Members of Parliament must
visit all these units and see the Iunc-
tioning of all these public sector pro-
jects.
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In conclusion, I fully support the
growth of the public sector. I totally
oppose the viewpoint placed before
the House by my hon. friend from
the Swatantra Party. Even when
Shri M. R. Masani was here, 1 used
to tell him quite frankly that a day
would come when not only all these
heavy industries run by Tatas and
Birlas would have to be nationalised,
but even those members of the
Swatantra Party including its leaders
would very likely be nationMised, so
that the nation may get the benefit.

2g9 ¥ 9f77 o @ 2, IW &4 A
I YT F TR FH FIH AaAT Y
TH T ® L 9EY avg # gwidr o
AL &2 wa &1 75§ FwAengew
T w1 oA & fAm, I AT
feer & dm 99 T £ | um
inefficient handling of the working
machinery and bad attitude towards
labour, o FET bad economy
& 7 oA o wwdt 20 oF gy

Shri Narasimha Reddy (Rajampet)
Nationalise yourselves first!

oy fag e (Ffegrz) @ Aamfa
wgeg, & q1 Anfafes @R e
wagar &1 famr § oot e
gt § & 9T I & 31
A7 # qafeF veETEs 99 | S
WY FTRIT AT ATH ¥ & T, W% 2@
arar & f5 arEr ogrs fawer 2@ )
Fi ! wfafaa &1 €@ £ #
feerar & =mgan § 1 flT wTATIEA
T AET aeTE AT &4 | AN
T ol IIMAT T KT X ) A AvE
filter oft fdgr m | IEE
wwrg o1 &1 T, I F dEE ZAr
afee aoard fowr arge & 9f@ & €,
I watfaz o & 1 9 fA @
goomHEd 9 oW @ E g
darmeq #¥T gw  contamination |
EfAgT @r grEx & aam a2
it =g fAwer, ZwT SEer e
@ ¥ wiend A1 & fam &, @@
arfE feeiady f Fi @or AT 2 7
e ot Teadt & A ZgA & AT
g | AnAawE ww T cAwa  aga
wedy S 91, HIT ANARTERTA FH
FOfE §,39% @A 1 g, IAH
fers & 1 @r a7 Sifrmr @m

by process of elimination experiment

framer fad | ww ® AR mew
fereadr & | & w1 &1 om0 AN
¥ =retm g7 & o7 g1 o, Fa%
¥ qgTEieal § &9 33 9% 4@ w4 |
AT &7 TETET AT g q ANAH faA
&5 931 W17 #F wwE 57 AW g,
erf gf | 3AT g ¥ g7 e H, @
1 ST, F4T €A S |, #7 H(H-
T TFEEAIH H, FqT AT&o To &To H T
L T FTOIErT #, 77 g9t werfag-
w9 H, ®x g 31 =T .
F A A HET 1 uF
bad planning of the work, bad run-
ning of the work, and No. 2
Fq1? AT AW B GEY AV F S AGY
fear smar 1 wig #f@g f& vt &
ITER ;"-E Ex. B. A. Railway # g7

A FAE 9T, AIRT AH EEAT 4T |
agt g9 A=w FaTATES g1 AT § Ay
qE § Jad £ 1 ;i 7 oFgr I E,
o §9 9§, e w41 1w oaw q
T RE? AT A ag & fF 39
sfymifa@l &1 ft a@ #1 awal
a2 & fr forw P & 987 st nfgm
¥ gz FEAr & s w= o w1 wrer
Qi g a1 uF # e e
dar & 00 8w w=H,  fw
“workers do not do the work,

‘THFE T TG @ E AR = fag

F T A AT o qAS § 6 I o uffera=f firr 7€ & 7@ g s g
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They are camouflaging their lapses
and inefficiency in management—their
attitude towards labour, their wun-
seasoned knowledge, gz & e iE
T Al wWEw ¥ g s
g & =@ smoadf w0 w4
Fg qnr 7 A & oqaw &, 30, U To
IR, ¥o Fo A, Yo, §o Fo A,
200, Q4o To AT, THF FTH T T
§ 1 WY AR T FEA ¥ fefafe A
9§ FET AT & | AT
Sroeza # fe frer o fefafeem @
afga g8 & a7 4 O g9 s 7
argar, dfea ot W g ¥ i
Ffaeax o as ¥, sA A afada &
fasw fa gfezdize e 38 N =H
ArT w1 =ara diwr Jrgan g 6 SR
fafafea & a1 & F7 aqamT € | g
N AdEds §, T gEigww
Fart ¥ fao et & a@emar
attitude towards the labourers gfi
rEd ", a9 § 2R g@d
LR B R T
wToqeA H, ¥4 W@l 9¢ &Y
attitude of officers towards the
labourers i’ IT ¥ EFm Ty
aer A g o™ fmm A% awme
aemg g4 e ¥ o9 W, s
foFraal ®TaEgE  F@ FU by
process of elimination ggsy Iewr
fFar 91T wsEr 9T qigw & fefeady
oqrgez qT frar, oY ag ¥ o gaErdh
ATAATEIT AT T § T FAL F § 99
F1 §E AR ¥ 9% I & forg 1T
I FT HEGTT { FTEAT | Otherwise
@1 nationalisation programmes & 92
s & o ) Groups of capitalists
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Araey EfF g T G IE )
AU aXE ¥ wgfemm ¥ o §,

directly or indirectly connivance gy
attitude & F3 &  F197 ¢ FTHGIUT AT
FETATRAE | H wgAT AR fF

as an employer, Government is the
ideal employer, WL ZTET FFIAT
¥ 9% Aaw fem 2 fE @)
A St oy o w2 ¢ A A
AT F T FET IS 2 ATAIT YA
T HEGT Z1, a8 TH T LT WY WA
AU FT AET A @1 FH ¥ F7 I HY
WEAN AT g qatH w1 frw vy
¥ fowvm & iww & wifed, W
yfwfRics go nutagema £1 g
@1 A TG WG A § G Gl §
W I T GEST AT | A A T A
Arawr wiE FE &1 mgae W7
AT TR FT T1|T ft F9 G
AEAT | T ATWARSY NiAww ¥
¢ aedee gfer &g @i M7 gasEn
Tt &Y AT § &Y S a5 faand
H ¥ @ gt o9 ® Y g F T g i
ST | 3w fag ariaT W gaeglng
WS FT T gL, PR T s
F gEe AT 9 9% | 79 R 9w &
37 AT F1 q=7 F fory I frgraw
N AW W F fad AemAna
aY & grAT Tfed | W gy W AEAe
T AT W1Ed 6 Amae W
qiferdl 1 FEIAX FIG J9a g1 NS
FT AW T@AT AfEH wEi E€qT w5
gfefmest o @ & fag wifaw
mfgax g 9 s @
unbiased attitude towards the labour
a’ economic planning @-’ ﬂ'{'

properly =« | AnEeTETR agw
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aegt fiw g, wmRn i § AR
Afrefoen &t wfeedt S @rent safe
& % Srg W, 99 swrae w1 gery & fory
g OF 9w & | A A fAgE s
argar g v s fafasdt &1 ov o
F T =q AT FAT AAfEd v R
framsr & % it A €Y § 1 9 A oree
g d21 guT, AfeT d% a9 2w H
AT T qEAT 7 @7 77 v
FAZNAT 1 w1 qfafaie FT AT wifed

by process of elimination—by experi-
ment, FUTE FIAET FT Y A 2N
TF &1 Wy wfedr qw &M
T Nt F7 A | oY AT F I o
g:rg- 2, #1T political parties who are

in power— they are the best
experimentalists on this research!

# wwmar g fF 97 A1 fod gq @z
9T g a w g fF 3 QAT ST #7177
FLT & wr-afeEd Fifww F1, 7 ad
AT FT AAAATESTA FTAH FTAFATE |

Shri Daji (Indore) rose—

Mr. Chairman: Only one minute
more.

Shri Nambiar: Let him start.

Mr. Chairman: Yes, he may speak.

Shri Daji: The points raised in the
resolution, normally speaking, are
very important, but an attempt 1Is
being made to throw out the baby
with the wash water, We may not
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agree with some aspects of the work-
ing of the public sector, and we
would like to improve them. That
may be one attitude, and a fair atti-
tude. You may like to change the
water, the dirty water, and bring
fresh water, but if an attempt is made
to throw away the baby itself in try-
ing to throw away the wash water, 1
think it is not a correct approach and
attitude to the problem posed in the
resolution,

The question of the public sector
versus the private sector has been
very ingeniously posed before the
House, and a comparison has been
sought to be drawn, a comparison
which insidiously suggests that the
private sector works better. I vehe-
mently deny the suggestion and with
all the emphasis at my command, I
say, let us examine the record of the
working of the private sector over a
period of 150 years. It is a record of
defaults, fraudulent transactions and
gross loot, of exploitation, of every
sort of failure and illegal activity.

Mr. Chairman: How long would
the hon. Member like to take.

Shri Daji: Ten minutes,

Mr. Chairman: Then he may con-
tinue the next dav.

17.32 hre

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
May "?, 1962/Vaisakha 17, 1884 (Saka).
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